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INTRODUCTION 

I, the Chairman, Committee on the Weltiare of Scheduled Castes 
and Scheduled Tribes having been authorised by the Committee to 
submit the Report on their behalf, present this Eighth Report (Sixth 
Lok Sabha) on the Ministry of Labour (Directorate General of 
Employment & Training)-(i) Reservations for, and employment of, 
Scheduled Castes and Scheduled Tribes in the Directorate General 
of Employment and Training; and (ii) Employment and Training 
of Scheduled Castes and Scheduled Tribes through the agency of the 
Directorate General of Employment and Training. 

2. The subject was ~  by the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes (1976-77) and necessary in-
formation obtained and evidence taken by them. That Committee, 
however, could not finalise their Report due to the sudden dissolu-
tion of, the Lok Sabha on the 18th January, 1977. 

3. The Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes (1977-78) have perused the minutes 0:1. evidence and 
have come to their own conclusions which have been embodied in 
the Report. 

4. The Committee (1976-77) took evidence of representatives of 
the Ministry of Labour (Directorate General of Employment & 
Training) on the 15th and 16th September, 1976. The Committee 
wish to express their thanks to the Officers of the Ministry of 
Labour (Directorate General of Employment and Training) for 
placing before them the material and information they wanted in 
connection with the examination of the subject. 

5. The Report was considered and adopted by the Committee 
(1977-78) on the 12th October, 1977. 

6. A summary of conclusions/recommendations contained in the 
Report is appended (Appendix XXIV). 

)JBW DELIU; 

November 7, 1977. 

"KaT«ka 16, 1899 (Saka). 
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SURAJ BRAN 

Chairmo:n, 

Committee on the Welfare of 
Scheduled Castes and 
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(i) RESERVATION FOR, AND EMPLOYMENT OF, SCHEDULED CASTES AND 

ScHEDULED TRIBES IN D.G.E. & T. 

CHAPTER I 

HISTORICAL BACKGROUND 

Employment Service came into existence in India under the 
stress of post-war demobilisation. Towards the end of the Second 
World War, the need for a machinery which could satisfactorily 
handle re-absorption in civil life of large number oi service per-
sonnel and war-workers who were to be released was keenly felt. 
In accordance with the scheme that was agreed upon by the Central 
and State Governments, the Directorate General of Resettlement 
and Employment (D.G.R. & E.) was set up in July, 1945 and Em-
ployment Exchanges were gradually opened in several parts of the 
country. 

1.2. Till the end of 1946, Employment Service facilities were res-
tricted to demobilisecl. service personnel and discharged war-workers. 
In 1947 consequent upon the partition of the country, the Employ-
ment Exchanges were called upon to deal with the ~  of 
a large number of persons who were displaced as a result of parti-
tion. In response to popular demands, the scope of the service wa'll 
gradually extended and in April, 1948, Employment Exchanges were 
thrown open to all categories of applicants. 

1.3. This transition of the Employment Service from a resettle-
ment agency to all India placement organisation resulted in an 
enormous increase of work which called for long-term measures. It 
was felt that the organisation which was set up to tackle the im-
mediate problem of resettlement of released war service personnel, 
required to be restructured if it was to function as an effective 
machinery which could facilitate and further the employment pro-
cess. Accordingly, the Training and Employment Service Organi-
sation Committee (known as Shiva Rao Committee) was apPOinted 
in 1952 to review the set up and functions oil the Employment Ser-
vice and to make recommendations for its reorganisation. The Com-
mittee subrhitted its report in 1954 which was mainly responsible 
for the present structure of the organisation and diversification of 
its functions in the field of the Occupati,onal Research, Vocational 
Guidance and Employment Market Information. Based on the re-
commendations of the Committee, the day-to-day administration of 
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the organisation was handed over to the State Governments with 
effect from the 1st November, 1956. In 1960, the name of the Direc-
torate General was changed ~  Directorate General of Resettle-
ment and Employment to Directorate General of Employment and 
Training (D.G.E. & T). The Directorate General of Employment 
and Training const.\tutes the national headquarters of the Em-
ployment Service as well as the Craftsmen Training Scheme of the 
Ministry of Labour, Government of India. The Directorata General 
is at the apex of both the organisations at the national level. 

1.4. With effect from the 1st April, 1969, full financial control over 
the manpower and employment schemes has also been ~ 

to the State Governments as a result of the decision taken by the 
~  Development Council at its meeting held in May, 1969. As 
such, the States are at present in f.uU administrative and financial 
control of the Employment Service in their respective States. The 
work relating to laying down of procedures and policies, evaluation, 
training of staff (officers) is still with the Directorate General of 
Employment and Training. 

1.5. The main responsibilities of the Government of India (Vireo-
torate General of Employment ann Training) are: 

(a) to establish in collaboration with State Governments 
national policies, standards and procedures to be follow-
ed by the Employment Service in the States; 

(b) co-ordinate the work of Employment Service in the 
States; 

(c) plan and formulate programmes for expansion and ~ 

lopment of the National Employment Service in consulta-
tion with State Governments and examine local pro-
grammes and procedure, through appropriate officers with 
a view to ensure that agreed poliCies are being imple-
mented, standards maintained and programmes followed; 

(d) conduct, whenever necessary, training programmes for 
Employment Officers and develop staff training materials 
for use by the Employment Service in the States; 

(e) provide a central machinery for adjusting surpluses and 
shortages of workers in the different States; 

(f) collect and disseminate information concerning employ-
ment and unemployment and prescribe uniform reportin, 
Jll'ocedure for the Employment Exchanges. , 
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(g) arrange for co-ordination and consultation with the 
Ministries of the Government of India whose activities 
affect the employment situation ih the country; 

(h) set up a Central Committee on Employment composed of 
representatives of employers and workers organisations 
and other interested parties, both public and private, to 
secure their participation in the working of the National 
Employment Service and in the formulation of its 
policies; 

(i) carry out at the national level, a public relations and in-
formation programme and develop informational material 

. and provide' the Employment Service in the States with 
technical assistance in the operation of public relations 
and information programmes; and 

(j) shall carry out a continuous programme of evaluation of 
policies procedure and working practices of Employment 
Exchanges in the States with a view to assess and advise 
the State Governments on the progressive' development 
of the service and to ensure that national policies, stan-
dards and procedure are effectively implemented. 

The responsibilities of the State Governments are to:-

(a) exercise tull control over the Exchanges in the States, 
including the power of appointment, control, promotion 
and punishment of all their staff as well as the staff of 
State Directorates; 

(b) carry out inspection of Employment Exchanges to assess 
the effectiveness of their work and take appropriate ac-
tion to bring about necessary improvements; 

(c) organi&a and carry out training programmes for non-
gazetted staff in accordance with national policies; 

(d) organise vacancy and labour clearing in Employment 
Exchanges at the State level and co-ordinate with the 
central machinery; 

(e) collect, compile, analyse and interpret statistical and 
employment market data in the prescribed manner and 
furnish such data and information to the Government of 
India as may be required; 

(f) provide and disseminate information to public and pri-
vate bodies in the State interested in such information; 
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(g) plan, develop and carry out at State and local levels a 
programme ~ employer and worker relations in accor· 
dance with national policies; 

(h) arrange for cO-O'1'dination and consultation with depart-
ments of the State Government whose activities affect the 
employment situation in the State; 

(i) set up, in accordance with national policies, Committees 
on Employment at State and local levels; , 

(j) refer to the Government of India f()r consideration re-
commendations of Committee on Employment involving 
major changes in policy or \ procedure; 

(k) carry out at State and local levels, a public relations and 
information programme in accordance with national 
policies; and 

(1) provide full facilities to the authorised officers of the 
Government of India to evaluate the work of Employ-
ment Exchanges. 

1.6. During the course ot evidence, the Committee have been in-
formed that the ministerial staff in the Directorate General of Em-
ployment and Training is on the rolls of the Ministry of Labour and 
the other functional staff is dealt with by the Directorate General 
of Employment and Training. 

1.7. The Directorate General of Employment and Training is res-
ponsible for its organisation at the headquarters as well as its Sub-
ordinate Offices with regard to the implementation of safeguards 
provided for the Scheduled Castes and Scheduled Tribes. The 
Directorate General of Employment and Training ~  under 
the overall control and supervision of the Secretary of the Ministry 
of Labour and the Minister of Labour. 



CHAPTER D 

IMPLEMENTATION OF RESERVATION ORDERS 

2. The reservation orders in favour of Scheduled Castes and 
Scheduled Tribes in respect of Class II and Class II posts were en-
forced· in the Directorate General of Employment and Training 
with effect from the 25th March, 1970. Prior to this, the rosters 
were maintained by the main Ministry of Labour including its At-
tached Offices. The reservation orders in favour of Scheduled Castes 
and Scheduled Tribes in respect of category 'D' (i.e. Class IV) em-
ployees and non-ministerial category 'C' (i.e. Class III) employees 
were enforced from the 1st January, 1964. Prior to this, as a result 
of decentralisation in 1956, there was adjustment of staff. So far as 
Subordinate Offices (includin'g the Training Institutes. etc.) of the 
Directorate General of Employmenf and Training are concerned, 
the reservation orders came into force with effect from the date of 
their inception (Appendix II). 

2.2. The Director General of Employment and Trainin'g during 
the course of evidence has stated that prior to 1956, the entire Em-
ployment Exchange network and the Industrial Training Institutes 
Were run by the Central Government through the Director General 
of Employment and Training but, after the Shiva Rao Committee's 
Report the dax-to-day administration and control over the working 
of the Employment Exchanges and the Industria'l Training Insti-
tutes were passed on to the State Governments in 1956-57. That 
involved transfer of sta,ff from the roas of the Central Government 
to the respective State Governments, adjustments, transfers and 
identification of certain persons to be kept in the Central Govern-
ment rolls. This took a certain period of time and the reservation 
orders in respect of the Scheduled Castes and Scheduled Tribes 
Were followed forom 1964 onwards when that process was completed. 

2.3. As regards the machinery/checks devised to ensure that the 
reservations made in favour of Scheduled Castes and Scheduled 
Tribes are actually, fulfilled, it has been stated in a note submitted 
to the Committee that a Deputy Secretary has been nominated as 
Liaison Officer to look after the work relating to Scheduled Caste 
and Scheduled Tribe employees. The rosters in respect of Class I 

5 
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and Class II posts in the Directorate General of Employment and 
Training are kept in the custody of the Deputy Secretary. In addi-
tion to the roster, a separate register is maintained for the relevant 
group of posts covered by the roster and as soon as a new post is 
created or a vacancy arises in the group to which the 40 point for-
mula is applicable it is entered in the Register in the strict sequence 
of the dates. At the time of sending requisition, the Liaison Officer 
indicates, after consulting the relevant roster, whether the vacancy 
is reserved or not. The entry in the roster is initialled by Under 
Secretary on behalf of Deputy Secretary. 

\ 

-2.4. It has been further stated th'at &nnual statements on the 
prescribed forms showin'g the (i) total number of employees in 
the Directorate General of Employment and Training and the num-
ber of Scheduled Castes and Scheduled Tribes among them as on 
1st January of the year, and (ii) particulars of recruitment made, 
during the calendar year and the Scheduled Castes/Tribes among 
the persons recruited are sent to the Department of Personnel and 
Administrative Reforms regularly. These statements were last sent 
on the 22nd April, 1976. 'It has, however been stated that for 1974, 
only quarterly statements were sent. A copy each of the State-
ments for the year 1975, as furnished by the Directorate Generar of 
Employment and Training, is at Appendix II . 

. 2.5. The Committee note tbat the reservation 'orders in favour 
of Scheduled Castes and Scheduled Tribes in respect of ClaSs I' and 
Class II posts were enforced in the Directorate General of Employ-
ment and Training with effect from the 25th ~  1970 and in 
respect of Class III (non-ministerial) and Class IV posts with effect 
from the 1st January, 1964. Prior to this, the reservation orders 
were enforced by the Ministry of Labour in respect of the main Min-
istry and its Attached Officers, etc. The reservation orders in respect 
of the Subordinate Omces (including the Training Institutes, etc.) 
came into force from the dates of their inception. The Committee 
would like tbe Ministry of Labour to ensure that 'the reservation 
orders in favour of Scheduled Castes and  Scheduled Tribes are im-
plemented scrupulously by the Direcf/orate General of ' Employment 
and Training and all its Subordinate Omces including the Training 
Institutes, etc. so that all tbe posts reserved 'for Scheduled Castes! 
Scheduled Tribes are actually filled in by them. 

2.6. T1ie Cemmittee are !unhappy tIo note that tbe annual state-
ments regarding recmitment, etc. of Scheduled Castes and Sche-
duled Tribes on tbe prescribed forms. as on the 1st Jp,nuary, 1976, 
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were sent to the Cabinet Secretariat (Department of Personnel and 
Administrative Reforms) on the 22nd April, 1976, although these 
should have been sent to them latest by the 31st MarICh"197,6 as laid 
down in the Cabinet Secretariat (Department of Personnel and Ad-
ministrative Reforms) O.M. No. 1713170-Est (SCT) dated the 1st Jan-
uary, 1972. The Committee' feel that the very purpose of submitting 
these annual statements gets defeated if these statements are not 
submitted to them in time. The Committee would, therefore, im-
press upon the Ministi-y of Labour/Directorate General of Employ-
ment a,n.d Training that these statements are suhmittedto them by 
all the appointing authorities in time. Failure to submit these 
statements in time should be regarded as a serious lapse on the part 
of the concerned officers. 

2.7. The Committee would also suggest that these annual state-
ments on receipt by the Ministry of Labour/Directorate General of 
Employment anel fiaining -.ould he critkaUy exammed and ana-
lysed so that prompt ,and ettective measures may be taken to re-
move the deficiencies noticed. . 



CHAPTER m 

RECRUITMENT PROCEDURE 

3.1. It has been stated in a note furnished to the Committee that 
recruitment of personnel in all categories of posts in the Directorate 
General of Employment and Traiqing. is made according t.o the Rec-
-ruiofment Rules. The recruitment of gazetted posts is done by the 
Headquarters of the Directorate General of Employment and Train-
ing either on promotion on the recommendations of Departmental 
Promotion Committee or ~  recruitment through'the Union 
Public Service Commission. Fo! non-gazetted Class III and Class IV 
posts at. the Headquarters as well as in the Subordinate Offices! 
Training Institutes ~  the followin'g procedure is adopted: 

Class m-

(a) For promotion-On the recommendation of Departmental 
Promotion Committee, 

(b) For direct recruitment-Through Employment Exchan-
ges. 

Class IV-Through Employment Exchanges. 

3,2. During the course of evidence, the Director General of Em-
ployment and Training has informed the Committee that they are 
getting sufficient number of Scheduled Caste and Scheduled Tribe 
candidates from the Employment Exchanges to fill their Class IN 
and Class IV posts. If Scheduled Caste/Tribe candidates are not 
available in one Employment EXchange, they can refer to other Ex-
changes in the region and even to the Central Employment Ex-
change. 

3.3. When asked about the categories of posts for which there 
was shortage of Scheduled Caste/Tribe candidate the Director 
General of Employment and Training has stated during the course 
of evidence that Scheduled Caste and Scheduled Tribe candidates 
were not available for the posts of Civil Engineers, Electrical Engi-

8 
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neers, Metallurgists, Mine Engineers, Surveyors in higher posts; 
and in Class III posts, for the posts like Lady Health Visitor, Phar-
macentist. Sanitary Inspector, W,omen's Welfare Organisor, Drafts· 
man, Stenographer, Typists, Computor, Telephone and Telegraph 
Mechanic. 

3.4. In reply to a question, the Director General of Employment 
and Training has stated during the course of evidence that conces-
sions/relaxations are given to the Scheduled Castes/Tribe candi-
dates at the time of recrtLtment/promotion as provided in the 
Brochure on Reservations for Scheduled Castes and Scheduled 
Tribes, issued by the Cabinet Secretariat (Department of Personnel 
and Administrative Reforms). 

3.5. The following concessions/relaxations are given to the Sche-
duled Caste and Scheduled Tribe eandidates:-

\ 

(i) Provisions have been made in the recruitment rules for 
relaxation of age; 

(ii) For reserved vacancies, interviews of Scheduled Caste 
and Scheduled Tribe candidates are held separately; 

(iii) Scheduled Caste and Scheduled Tribe candidates called 
for interview by the Union Public Service Commission 
for Class I and Class II posts are edtitled to a single Sec-
ond Class railway fare from the normaL place of residence 
to the place of interview and back. When Scheduled Caste 
and Scheduled Tribe candidates are called for interview 
by the Department for Class III and Class IV appoint-
ments, they are paid Second Class railway fare provided 
the distance travelled by rail each way exceeds fifty miles. 

(iv) Separate list of persons belonging to Scheduled Castes 
and Scheduled Tribes is prepared for consideration Of the 
Departmental Promotion .Committee/Recruitment Board. 

(v) Concessions are also given in filling the posts by promo-
tion according to the existing instructions. 

3.6. The Composition of the Departmental Promotion Committee 
for (i) Class I and (ti) Class II (Gazetted and non-Gazetted) as 
also for Class III and Class IV in the Directorate General of Employ-
ment and Training Headquarters is given at Appendix TIl. The 
composition of the Departmental Promotion Committee/Recruit-
ment Board for the Subordinate Offices/training institutions etc., 
under the Directorate General of Employment and Training II 
given at Appendix III. 

2184 LS-2 
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3.7. The functions of the Departmental PromotionlSelection Com-
mittees are stated to be as follows:-

Functions of the Departmental Promotiorn Committee. 

(i) Promotion of officials to selection as well as to non-
selection posts. 

(ii) Confirmation of officials in their respective grades/ 
posts. 

(iii) Assessment of work and ~  of probationers for the 
purpose of determining their suitability for retention in 
service or for curtailing or extending the prescribed 
period of the probation. 

(iv) Screening cases for efficiency bar. 

Functions of the SelectUm Committee. 

The Selection Committee's functi'On is to assess suitability of 
a person for appointment to a particular post by direct recruit-
ment with reference to the qualifications etc., as laid down in the 
relevant recruitment rules notified by the Administrative Ministry. 

3.S. When asked ~  a representative of the Scheduled 
Castes and Scheduled Tribes is included in the various Recruit-
ment/Promotion Committees, the Directorate General of Employ-
ment and Training has stated in a written note that they do include 
a Scheduled Caste I Tribe Member in their RecruitmentlPromotion 
Committees. 

3." The Committee note the procedure follOWed. by the ))irec:-
torate Gell.eral of Employment .. d Training fol' :recruitment of staff 
to various categories of posts. The Committee suggest that the 
Directorate Gen.eraI of Employment and Training should .establish 
close contact with Engineering Colleges, Indian Institutes of TeCh-
nology, Industrial Training Institutes etc. with a view to find out 
suitable eandiuQ,s beloaging to Scheduled. Castes and Seheduled 
Tribes for their technical posts. The Committee would also sug-
gest that they should notify the reserved vaeancies to the associa-
tions and organisations of ScheduW Castes and Seheduled Tribes 
so that they could also spoDSOl' suitable Seheduled Caste and Sehe-
duled. Tribe candidates for employment in the Directorate Geueral 
of Employment and TraiBing. 
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3.10. The Committe,e note that whlle it has been provided that 
an ofticer belonging to the Scheduled Caste Or Scheduled Tribe 
will .. be included in the Departmental Promotion Committees/ 
Recruitment Board, etc. of the Subordinate officesjTl'aiDing lDSti-
tutes etc. of the Directorate General of EmploymeDt and Training 
but there is no provision to nominate an officer belonging to these 
communities in the Departmental Prumotion Committees at the 
Headquarters of the DGE&T. The Committee need hardly empha-
sise the desirability of including a Scheduled eastefTribe officer in 
the various Departmental Promotion Committees at the Headquarters 
of the Directorate General of Employment & Training as this will 
instil confidence among the Scheduled Caste aDd Seheduled. Tribe 
employees. If necessary, the membership of these Committees may 
be increased. 



CIIAPTER IV 

STAFF POSITION AND SHORTFALLS 

4.1. The total staff strength in the Directorate General of Employ-
ment & Training, as on 1st June, 1976, and the number of Scheduled 
Caste and Scheduled Tribe employees and thei'r respective percent-
19es to the total strength, as furnished by the Directorate General of 
Employment and Training, is at Appendix IV. 

4.2. The Committee desired to know the staff position of the Direc-
torate General of Employment and Training and the number of Sche-
duled Castes and Scheduled Tribes among them on the date when 
the reservation orders in favour of Scheduled Castes and Scheduled 
Tribes came into force. The Directorate General of Employment 
and Training has stated in a note submitted to the Committee that 
the reservation orders came into forCe with effect from 26th January, 
1950 vide Ministry of Home Affairs Office Memorandum No. 42/21/49-
NGS dated 13-9-1950. At that time, the Directorate General of 
Employment and Training (then Directorate General of Resettle-
ment and Employment) was in direct charge of the Employment 
Exchanges and Industrial 'fi'aining Institutes in the States and one 
Central Training Institute for Instructors at Koni, Bilaspur. The 
Emp'loyment Exchanges and the Industrial Training Institutes were 
subsequently transferred to the States with effect from 1-11-1956. 
As such, it is difficult for the Directorate to furnish this information. 

4.3. When asked about the staff position of the Directorate 
General of Employment and Training and the number of Scheduled 
Caste and Scheduled Tribe employees among them as on 1-11-1956 
(i.e. prior to reorganisation) and as on 1-1-1964 (i.e. after the adjust-
ment of staff) as a result of decentralisation in the year 1956 the 
Directorate General of Employment and Training has stated in a 
note furnished to the Committee that the staff position of the Direc-
torate General of Employment and Training as on 1-11-1956 is not 

12 
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available. The staff position as on 1-1-1964 has been stated. to be 
as follows:-

Class of Pos t 

Class I 
(Gazetted) 

Class II 
(Gazetted) 

Total 
number 
of em-
ployees 

60 

Class II . 8 
(Non-gazetted 
Non-Ministerial) 

Class II . . . 50 
(Non-gazetted Ministerial) 

Class II . 
(Non-gazetted 
Non-Ministerial) 

Class III . 
(Non-gazetted 
Ministerial) 

Class IV 

73 

100 

Number of 

sea STs 

3 .. ) 
l 

Shortfalls 

SCS STs 

.. J. 

8 3 3 3 

7 

Remarks 

*Shortfall cannot be 
indicated as the 

roster for Class I 
& II posts waI 
maintained by tho 
main Ministry 

for the Ministry a. 
a whole including 
attached offices. 

Information available 
in the main Ministry 
being the cadre 
authority. 

Information available 
in the main Mi-
nistry being tho 
cadre authority. 

4.4. The Committee referred to the statement shoWing staff 
strength in the Directorate General of Employment and Training as 
on 1st June, 1976 furnished to them and desired to know the short.. 
'falls in the representation of Scheduled Castes and Scheduled Tribe& 
in terms of number of posts in each category of employees in the 
Directorate General of Employment and Training. The Directorate 
General of Employment and Training has stated in a written note 
furnished to the Committee that sinCe the Ministerial staff belong 
to the combined. cadre of the Ministry of Labour as a whole which 
is controlled by the main Secretariat, the information pertaining to 
the Ministertal staff is not available with the Directorate General of 
Employment and Training. The information with regard to the nOD-
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ministerial staft is stated to be as follows:-

Category of posts No. of 

posts 

Number of 

SC 

DireetDriIU c-ral of EmJIlt!ymmt flIIIl r,tIi.;"g (H'lIIIqurters) 

Clsss II, N_GlloZItl4d (Ntm-Millistmal) HllUlquarters. 

Senior Investigator 8 

Class III Non-Gallltl4d (Non-Minisllrial) H,adquarters 

I. Senior Tech. Asstt. 

2. Junior Tech. Asstt. 

3. Junior Draught'aman 

4. KPO/Sortcr Operator • 

Class IV (H,adquarters) 

I. Daftry 

2. Peon 

yl¥lltitmal IWIabilitalitm Clnlru fur P",siea.lly 
HandietIppM 

I. Superintendent 

2. Paychologiat 

3. Rehabilitation officer 

4. Office Supdt. 

5. Foreman 

6. Vocationalll1ltn1ctor 

7. Stenographer 

8. U.D.C. 

9. L.D.C.-cum-Cashier 

10. Intake Auistant 

II. Driver 

12. Worbhop attendant 

IS. Peon' 

140 Chowlddar 

15. Swccpcr 

LiaiItm 0.1"-fur ~  Lw:kn«IJ 

I. Liaison Officer • 

~ J I 

9 

6 

15 

47 

8 

6 

5 

8 

8 

8 

7 

II 

7 

8 

8 

4 

5 

6 

3 

3 

10 

3 

3 

3 

ST 

Shortfalls 

SC ST 

3 3 



2. Stenographer 

~ Li4istm OJliu M_ Camp 

I. Employment Liaison Officer • 

2. U.D.C. 

3. L.D.C. 

4. Peon 

Cllllt:hing-eum-Guidaru:e Centres fur s.c./s. T. 
I. Sub-Regional Employment Officer 

2. AlllistaDt Employment Officer 

3. U.D.C./Stenographer 

4. L.D.C. 

5. DaCtry/Peon 

6. Sweeper-cmn-Cbowlridar 

SptIritJl Cell, F.IIkk. BtlTrtlfll PrqJct, Ctdeutta 

I. Assistant Emplopment Officer 

2. U.D.C. 

3. Stenographer 

4. L.D.C. 

5. Peon 

15 

Centrtd IrutiIut6 for ReutJrCh & Training in Em-
~ Sm!i&e Pus., NmAJ Dlihi 

Centrlll Employment Exelulllge (LDbwr), Gurakhpur. 

4 

4 

4 

5 

4 

3 

4 

4 5 

No ahortfall or S.C./S.T. 

6 

\ No recruitment has been made during the last several years and 
hence it is not possible to make gOIOd the shortfall in the recruit-
ment of Scheduled Caste/Scheduled Tribe. 

'.l'raiD.iag Institutio_JBegioDal Directorates 

4.5. As regards the Training Institutes and the Regional Direc-
torates it has been stated that the direct recruitment posts in 
Training Institutes and Regional Directorate have been grouped te> 
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gether on the basis of pay scales for the Unit as a whole for the pur-
pose of effecting reservations for Scheduled Castes and Scheduled 
Tribes in consultation with the Cabinet Secretariat (Department of 
Personnel and Administrativa Reforms). In view of this, the Direc-
torate General of Employment and Training has stated that cate-
gorywise information which is also not readily available, may not 
provide a pointer to shortfalls. 

4.6. At the instance of the Committee, the Directorate General of 
Employment and Training has furnished the information regarding 
recruitment made during the years 1973, 1974 and 1975 and the num-
ber of Scheduled Caste and ~  Tribe candidates among the 
persons recrUited, which is at Annexure V. 

4.7. Asked about the reasons for shortfall in the employment of 
Scheduled Castes and Scheduled Tribes in the Directorate General 
of Employment and Training, the Committee have been informed 
that in cases where reserved vacancies could not be filled for want 
of suitable persons, the posts were re-advertised after six months 
or so. In one or two occasions, the reserved posts were filled by 
general candidates after the second advertisement failed to get a 
suitable person for the post. In such cases, the reserved vacancies 
were dereserved and carried forward to subsequent three recruit-
ment years with the approval of the Department of Personnel and 
Administrative Reforms in accordance with the instructions on the 
subject. The Committee have also been informed that upto the 27th 
November, 1972, there was no reservation for Scheduled Castes and 
Scheduled Tribes in Class III and Class LV posts filled by promotion 
on the basis of seniority subject to fitness and' consequently reser-
vation used to be made only in respect of direct recruitment posts 
and to selection posts which were very limited. Further, in accord-
ance with orders contained in the Cabinet Secretariat (Department 
of Personnel and AdministratiVe Reforms) Office Memorandum 
No. 1/9/74-Estt. (SCT) dated the 29th Ap'ril, 1975, if there is one 
vacancy in a particular year it has to be treated as unreserved and 
filled accordingly and the reservation has to be carried forward to 
three subsequent recruitment years. As reservation in promotion is 
to be made for each grade or post, the first vacancy in most cases 
had to be treated as unreserved being the only vacancy arising in 
that year in a particular grade or post. In Class II posts and lowest 
rung in Class 1, there was only concessional grading upto 25 per cent 
of vacancies in a year. Reservation orders for promotions by selec-
tion in such gtades or posts in which the element of direct recruit-
ment, if any, does not exceed 50 per cent became effective from 20th 

July. 1974. 
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4.8. The Committee desired to know the nwnber of reberved 
vacancies which could not be filled for want of Scheduled Caste and 
Scheduled Tribe candidates during the last three recruitment years. 
The D.G.E. & T., has stated in a wdtten note that in two cases, re-
served vacancies could not be filled for want of Scheduled Caste and 
Scheduled Tribe candidates, details of which are as under: 

(i) One post of Assistant Director of Training (in the field of 
Agriculture Engineering) reserved for Scheduled Tribes 
WaB notified to the UPSC in Ncwember, 1973. The UPSC 
informed towards the end of April, 1974 that no Scheduled 
Tribes candidate applied for the post. The reserved. 
vacancy was re-notified to the U.P.S.C. in December, 1974. 
The Commission recommended a general candidate in 
May, 1975 as no Scheduled Tribe candidate applied for 
the post. The vacancy has been carried forward. 

(ii) One post of Technical Officer (in the field of Electronics 
Engineering) reserved for Scheduled Castes was notified 
to the UPSC in August, 1973. The Commission informed 
the D. G. E,. & T. in December, 1973 to send a fresh re-
quisition after six months as no Scheduled Caste ~ 

date could be selected by them. The post was ~  

to the Commission in' July, 1974. The Commission recom-
mended a gentral candidates in April, 1975 as no Scheduled 
Caste candidate was still found suitable by them. The 
vacancy has been carried forward. 

4.9. The Director General of Employment and Training also stat-
ed during the course of evidence that Class I consists of a number of 
posts and there are different recruitment rules for different posts. 
Further, there are some posts where recruitment is direct, and it is 
easier to enforce the percentage there. But in the case of promotion. 
orders for reservation in Class I posts at the initial stage were issued 
in 1974, and even there, the promotion quota is fixed at the first level 
in Class I and in the levels higher than that the promotion qu/)ta 1S 
hot there. In many of the Class I posts, the filling up of posts is 
through promotion and it is, therefore, difficult to rectify the ~ 

balance. 

4.10. The Director General of Employment and Training has fur-
ther stated during his evidence before the ~  as follows:-

''There are no two opinions that everything possible should 
be done, but because of the constraints, there wc..uld be 
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some vacancies left in spite of the efforts. One is that 
in the case of recruitment rules, there are certain posts, 
where the promotion quota may not apply. Secondly, 
there may not be an overall constraint of 50 per cent 
posts being filled because-and this is as per the Bl"o-
chure-when you carry forward and you have to keep 
the upper ceiling of 50 per cent of the posts. There may 
be certain legal difficulties if we go beyond that. Then 
in the case of direct recruitment versus promotion that 
position may vary from post to post. Subject to these and 
other constraints provided in the rules, I agree that we 
must examine the question \ and take remedial measures! 

4.11. The Committee also drew the attention of the Director 
General of Employment and Training to the statement showing staff 
position of the Directorate General of Employment and Training as 
on 1-6-1976 and desired to know the reasons for making 44 ad hoc 
appointments in Class I posts. The Director General of Employment 
and Training has stated during the course of evidence as fol1ows: 

"The number of employees includes certain ad hoc promotees, 
because the Departmental Promotion Committee for Class 
I which is headed by a UPSC member, is yet to meet. We 
were asking them to expedite their meeting. Then, these 
ad hoc appointments wouln be regularised, and that would 
determine the quota." 

4.12. Details about 44 ad hoc appointments made in Class I, as 
furnJished by the Directorate General of Employment and Training, 
are given at Appendix VI. 

4.13. The Comrriittee then drew the attention of the Director 
General of Employment and Training to the statement -;h.owing re-
cruitment made by them during the years 1973, 1974 and 1975 and 
desired to know why the unfilled reserved vacancies of Class I posts 
had not been shown in the statement for the year 1m under 
columns 'unfilled vacancies carried forward'. The Director C':reneral 
of Employment and Training has stated during the course of evi-
dence as follows:-

"For 20 posts shown in 1973, the requisition was sent to the 
UPSC. They have still not recruited those teelmical 
of6cers. Only after we receive the recommendations from 
the UPSC, we can go ahead with the carry-forward pro-
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cess. _ The present position is that requisition for 20 posts 
was sent and nobody was appointed because nobody was 
recommended by U. P . s. C. " 

4.14. Asked whether quota for Scheduled Castes and Scheduled 
Tribes was earmarked, the Director General of EmploymP.Dt and 
Training has stated as under:-

"The quota was earmarked. For instance, we sent the ~ 

tion for 20 Technical Officers. They belong to Clasa I. 
There are 11 Assistant Directors also. This:is our ~ 

cal side. We have, recently, in the last one month or so, re-
ceived a list, something like 20 or so, from the U.P.S.C. 
No appointments could be made against these posts even 
though vacancies were there because this much time was 
taken. In the recruitment which is taking place now, dUe! 
share .. according to the roster is being given. Thill was 
indicated in the requisition aIEo.· 

4.15. The Committee wanted to know whether any ad hOle ap-
pointments had been made to fill the 20 Class I posts. The Director 
General has stated that they have partially made ad hoc ~ 

ments. In the technical officers' posts, *50 per cent is meant for 
direct recruitment and *50 per cent was for promotees. SOme 
officers have been promoted on an ad hoc basis pending their ~ 

Iarisation by the Departmental Promotion Committee and the ~ 

tion had been indicated in the remark.c; columns of the Br.rruitment 
Statement against year 1975. 

4.16. The Committee further asked about the details of 31 ad hoc 
appointments made in Class ITI posts in 1973. The info!"JI\ation as 
fumished by the ~  General of Employment and Training 
is tabulated below:-

Category or post 
\ 

ClMI 111 (}lo",.Gazetud, 
}ltm-MinisteriDl) 

Staff Car Driver 

Technical Asstt. (HoI1.) 

-----_._---
Direct  Promo- Whether Duration of ad-hoC appointment 
recruits tees ad-hoe 

appointees 
or not 

No 

No 

the factual verification stage, the Ministry of Labour have stated that in Technica 
flicera' posts, 75 per cent is meant for direct recruitment and 115 per cent is for promotee 
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Jr. Technical Assistant 

Senior D'man . 2 

Jr. D'man 4 

Jr. Computer 

Sr. Tech. Asstt. 1 

(on deputation) 

20 

345 

3  1 ad-hoc Since 28-12-1973 d upto 
(Direct) 28-1-1977. 

1  2 ad-hoe One since 15-6-1973 to 15-'" . ~  
(direct) 

.. Yes 

Yes 

One since 18-6-1973 and upto 
28-2-1977. 

One 15-6-1973 to [8-2-[974 . 
One since 19-6-1973 and upto 
28-2-1977. 

One 25-6-1973 to [-r 975. 

One since 27-12-1973 and upto 
28-2-1977. 

One 25-1-1973 and upto 28-11-1977 
One 27-1-1973 and upto 
28-2-1977. 
One 1-2-1973 and upto 
28-2-1977. 
One 16-6-1973 to 9-1-1974. 
One 16-6-1973 to 28-2-1974. 
One 16-6-1973 to 31-3-1975. 
Five 16-6-1973 and upto 28-2-77. 
One 20-7-[973 to 28-2-1977_ 
One lo-g-[973 to 28-2-1977. 
One 1-10-1973 to 19-12-1974. 
One 1-10-1973 to 28-2-1977. 
Two appointments made in the 
year, 1972. 

Shown inadvertently. 

4.17. Asked whether ad Jwc appointments were ~  covered by 
the reservation orders, the Director General of Employment and 
Training has stated during evidence that they proceed according to 
seniority. He has added that ad hoc appoiintments are made for a 
temporary period as it is difficult to anticipate the period of Gd hoc 
appointments. No reservation is also made for Scheduled Castes 
and Scheduled Tribes at that time. 

4.18. The Committee further enquired about the position of 27 
Class II posts shown 'under ban' in the Recruitment Stat.ement of 
the year 1975. The Director General I)f Employment and Training 
has stated that these are technical P(lsts. But the instructions of 
the Ministry of Finance are that posts which have been lying unfilled 
for more than six months should not be filled unless the prescribed 
approval of the crompetent authority is obtained. So, all thec;e posts 
which were lying unfilled for more than ~ months could not be 
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filled by them, and even now, those posts cannot be filled unless 
the approval of the Ministry of Finance is obtained.. He has ~
ther stated that in case of some of the Institutes run by the Minis-
try of Labour under the D.G.E. & T. there was some shortfall in 
the number of trainees in certain trades. It was considered that 
rather than continue to have the staff when there were no trainees, 
it might be better to keep certain posts vacant. In reply to a ques-
tion, he has stated that these trainees are deputed by the State 
Governments and are Instructor-trainees. Some times it is not p0s-
sible for the State Governments to depute sufficient num}:er of 
instructor-trainees to match the facilities that have been created 
and so the facilities remain unutilised Efforts are, however, made 
to utilise it by taking private candidates and others. Under these cir-
cumstances, 27 posts remained vacant. They are mostly training 
officers in technical trades. 

4.19. The Committee then enqltired the reasons for not furnish-
ing any information about the number of Scheduled Castts and 
Scheduled Tribes in Class III, Non-gazetted Ministerial Staff. The 
Director General of Employment a.nd Training has stated that these 
referred to the LOCs, UDCs, etc., which are controlled centrally by 
the Main Ministry of Labour. The position of staff is changing as 
there are frequent transfers of staff between the Branches of the 
D.G.E. & T. and the Main Ministry. 

4.20. When asked whether 97 ~ of LDCs at DGE&T (Head-
quarters) shown in the statement regarding staff strength as (\'1l 

1-6-1976, are pennanent in the Directorate, the Director General of 
Employment and Training has stated that the posts are permanent 
but the persons working against these posts are not on the rolls of 
the D.G.E. & T. 

4.21. When the Committee speCifically asked how the 11. G. E. & 
T. ensured that Scheduled Castes and Scheduled Tribes 1:n't' also 
represented in its Organisations, the Director General of Employ-
ment and Training has stated that if each Directorate like 
D.G.E.&T. W'ere to try to do that exercise, it might be diffic'ult 
because there are certain administrative problems. 

4.22. Asked whether the Directorate General of Employment and 
Training proposed to resort to speC'ial recnlitment exclusively for 
Scheduled Castes and Scheduled Tribes to make good the shortfalls, 
the Director General of Employment and Training has 8tat('d that 
it would be examined with a view to implementing them. 
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4.23. The Committee regret to note that the representation of 
Scheduled Castes and Scheduled Tribes in the Directorate General 
of Employment and Training and its Subordinate Offices/Training 
Institutes is much below the quota reserved for them. It is all the 
more surprising that the D.G.E. & T. could Dot find Scheduled Caste/ 
Scheduled Tribe candidates even to fill up Class IV posts. Consider-
ing this state of affairs, the Committee cannot help concluding that 
the orderslinstructions regarding reservations for Scheduled Castes 
and Scheduled Tribes are neither being followed in letter and spirit 
nor is adequate attention being paid to improve the situation. The 
Committee would urge the ~ General of Employment and 
Training to take immediate effective steps to augment the represen-
tation of Scheduled Castes and Scheduled Tribes in the serviees of 
the Directorate General of Employment and Training according to 
the quotas reserved for these communities. 

4.24. The Committee suggest that the Directorate General of Em-
ployment and Training should resort to special recmitment exclu-
sively for Scheduled Castes and Scheduled Tribes to make good the 
shortfalls. 

4.25. The Committee also suggest that where Scheduled Caste or 
Scheduled Tribe candidates are not available to fill the vacancies 
reserved for them, those vacancies should be offer.ed to the other 
reserved community candidates instead of filling them up by general 
candidates even in the first year of carry forward. 

4.26. The Committee are distressed to note that the Directorate 
General of Employment and Training has made a large number of 
ad hoc appointments for long durations in direct recruitment/pro-
motional vacancies ignoring the claims of Scheduled Castes and 
Scheduled Tribes. 'l1le Committee recommend that if the ad hoc 
appointments are to continue beyond the period of 45 days, due re-
servations for Scheduled Castes and Scheduled Tribes should be 
provided in such appointments also. 

4.27. The Committee would like to be informed about the number 
of vacancies in Class I posts of Technical Officers reserved for Sche-
duled Castes and Scheduled Tribes and the number of Scheduled 
Caste and Scheduled Tribe candidates actually appointed against the 
reserved vacancies against which 20 ad hoc appointments had been 
made and which have now been regalarued by the Directorate Gene-
ral of Employment and Training on receivt of a list of selectetl. 
Technical Officers from the U.P.S.C. The Committee trust that 
due reservations to Scheduled Castes and Scheduled Tribes have 
been provided in these appointments. 



CHAPTER V 

PROMOTION 

5.1. As per orders of the Government of India, reservations in 
promotion have been provided to Scheduled Caste and Scheduled 
Tribe employees in the Directorate General of Employment and 
Training. Concessions/relaxations as envisaged in the 'Brochure 
on Reservations for Scheduled Castes and Scheduled Tribes in Ser-
vices'; issued by the Cabinet Secretariat (Department of Personnel 
and Administrative Reforms), are also given to Scheduled Castel 
Tribe candidates, while considering them for promotion in the said 
organisation. 

5.2. A statement showing the promotions made in different cate-
gories of posts in the D.G.E. & T. during the years 1973, 1974 and 
1975, as furnished by the D.G.E.&T. are at Appendix VII. 

5.3. The Director General of Employment and Training has 
stated during evidence that in 1973, in the case of Class I, no promo-
tion was made. In Class II, one promotion was made and it went 
to iI Scheduled Caste candidate; in Class III. seven promotions were 
made and two went to Scheduled Castes and one to Scheduled Tribe; 
and in Class IV, three promotions were made, and two went to 
Scheduled C/ilstes. In 1974, in Class I, two promotions were made 
and no Scheduled Caste or Scheduled Tribe candidate in the lower 
grade of ~  Director was senior enough for consideration; in 
Class II, five promotions were made, out of which three were ad hoc 
and none went to Scheduled Caste or Scheduled  Tribe; only one 
candidate was eligible, but no Scheduled Caste or Scheduled Tribe 
candidate was senior enough in the lower grade of Senior Scipntific 
Assistant. 

5.4. Asked why the eligible Scheduled Caste candidate was not 
~  for promotion, the Director General has stated during 
the course of evidence that the cand\d,ate did not come within the 
zone of consideration which is three· times the number of vacancies. 
He has added that the number of years of experience is also laid 
dow.n in the recruitment rules. All those who qualify in that are 
considered and selection is made on the basis of seniority-cum-merit. 

-At the factual verification stage, the Ministry of Labour have stated that the zone of 
consideration for promotion is 5 times the number of vacancies. 
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5.5. The Committee note that the Directorate General of Employ-
ment and Training provide reservation for Scheduled Caste and 
Scheduled Tribe employees in the matter of promotion on the basis 
of seniority subject to fitness as well as selection and it also gives 
all the concessions/relaxations as envisaged in the 'Brochure on 
Reservation for Scheduled Castes and Scheduled Tribes', issued by 
the Cabinet Secretariat (Department of Personnel and Administra-
tive Reforms), while considering them for promotion. The Commit-
tee are, however, surprised to note that the Directorate General of 
Employment aDd Training has prescribed the zone of consideration 
at three times of the number of vac.ancies for promotion, while it 
should be five or six times of the estimated number of vacancies as 
laid down in the Ministry of Home Affairs Office Memorandum No. 
1/4/55/RPS. dated the 16th May, 1957. The Committee suggest that 
the Directorate General of Employment and Training should enlarge 
the normal zone of consideration to five or six times of the number 
of vacancies so that all the eligible Scheduled Caste/Scheduled 
Tribe employees could be considered for promotion. 



CHAPTER VI 

LIAISON OFFICER AND MAINTENANCE OF ROSTERS 

6.1. The Committee have been informed that the Deputy Secre-
tary in the Directorate General of Employment and Training is the 
Liaison Officer in respect of whole of the Directorate General of Em· 
ploymen't and Training organisation including the Subordinate Offi-
ces/Institutes etc. The Liaison Officer watches the interests of all 
the reserved category employees in the organisation as well as en-
sures that there is proper representation of Scheduled Castes and 
~  Tribes in all categories of posts. 

6.2. The rosters in respect of Class I and Class II posts are kept 
In the custody of the Liaison Offi.aer. In addition to the ro9ters, a 
separate register is maintained for the relevant group of posts cove-
red by the roslter and as soon as a new pogt; is created or a vacancy 
arises in the group to which the 40 point formula is applicable, it is 
entered in the register in the strict sequence of ,thie dates. At the 
time of sending requisition to Employment Exchange, the custodian 
of the roster in indicates after consulting the relevant roster, whether 
the vacancy is reserved or not. The entry in the roster is initialled 
by Under Secretary On thehalf of the Liaison Officer. Rosters in the 
prescdbed registers are also being mamtam,!d by all the Subordin-
nate Offices of the Diorectorate General of Employment and Training. 
These registers are checked by the Liaison Officer in the Directorate 
General of Employment and Training, who is also the Liaison Officer 
for the whole of the organisation including the Subordinate Offices, 
during his periodical visits 'to these Offides/Institutes. The roster is 
also scrutinised by officers of the Headquarters during evaluation of 
the Subordinate Offices/Institutes. 

6.3. When asked the dates from  which rosters are being main-
tained in the Directorate General of Employment and Training, 
it has been stated in a note submitted to the Committee that reser-
vation orders in favour of Scheduled Castes/Scheduled Tribes in 
respect of Class I and Class n posts were enforced in the Direc-
torate General of Employment and Training with effect from the 
25th March, 1970. Prior to this, the rosters were maintained, by 
the main Ministry _of Labour for the Ministry as a whole includ-
ing the Attached Offices. 
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6.4. The representative of the Ministry 01 Labour has stated 
during the course of evidence that the roster of the Ministries for 
each category of ministerial staff of which the recruiting depart-
ment is the Department of Personnel and Administrative Reforms 
is maintained by that Department. He has, however, added that 
the roster for the Central Secretariat (CSS) Grade is maintained 
in the Main Ministry of Labour and for that part of the Direc-
torate General of Employment and Training, the roster is main-
tained by the Ministry of Labour. 

6.5. Asked whether the Liaison Officer appointed in the Direc-
_torate General of Employment ant\! Training inspects the rosters 
regularly and submits the inspection report in the prescribed form 
to the Director General, the Directorate General of Employment 
and Training has stated in a written note furnished to the Com-
mittee that the rosters were last inspected by the Liaison Ofticer 
in 1976. The inspections could not be conducted during the years 
1973 to 1975 due to frequent changes of Liaison Officers on account 
of retirements. 

6.6. The Office of the Commissioner for Scheduled Castes and 
Scheduled Tribes has furnished a note indicating the deficiencies 
noticed in the rosters maintained by the Directorate General of 
Employment and Training during a visit of their Study Team to 
that organisation in July, 1976, which is at Appendix VIII. 

It has also been stated in the note that the Ministry of Labour, 
who were then maintaining the rosters, did not make available to 
'le Study Team from the office of the Commissioner for Scheduled 

Castes and Scheduled Tribes, the rosters prior to 25-3-1970 in res-
pect lof Class I and Class II posts in the Directorate General of 
Employment and Training in spite of their repeated requests. 
When asked about the circumstances in which the said rosters 
were not shown to the Study Team from the Commissioner's 
Office. the Directorate General of Employment and Training has 
stated. in a written note furnished to the Committee on the 29th 
December, 1976 that the requisite information is yet to be receiv-
ed from the main Secretariat i.e. the Ministry of Labour to whom 
they have reminded. again. 

6.'1. The Committee enquired wb2ther a Cell has been sElt up in 
:the Directorate General of Employment and Training under the 
,direct control of the Liaison Officer to ilook after the work relating 
to representation of Scheduled Castes and Scheduled Tribes in the 
Directorate General of Employment and Training, the Director Gene-
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ral of Employment and Training has stated during his evidence be-
fore· the Committee that there is nC' separate Cell but the Deputy 
Secretary nominated as Liaison Officer in the Directorate General 
of Employment and Training performs tthe functions of coordination. 
etC'. The Liaison Officer is also the inspedting officer for the field 
offices. The Director General has, however, promised that he will 
move into this ~  

6.8. The Committee are distressed to note that the rosters were 
not inspected by the Liaison Ofticer in the Directorate General of 
Employment and Training during the years 1973 to 1975 as there 
were frequent ~ of Liaison Officers on acCOUBt of retirements. 
The Committee do not consider frequent changes of Liaison Officers 
as a valid ground for dispensing with inspection of rosters altogether. 
Some other senior officer could have been easily deputed for carry-
ing out the inspection of rosters. This only reflects the scant impor-
tance shown by the Directorate General of Employment and Train-
ing to the maintenance of roster which is an important mechanism 
to watch the proper placement of Scheduled Castes and Scheduled 
Tribes in their services. The Committee trust that the Liaison 
Officer now nominated would function with a sense of dedication and 
enSl1l'e that reservation orders are properly implemented by the con-
cerned authorities. He should also in particular pay his attention in 
regard to the proper maintenance of rosters. 

6.9. The Committee feel that the Liaison Ofticer alone would not 
be able to ~  his duties effectively unless a Cell with adequate 
staff is set up in the Directorate General of Employment and Train-
ing to assist him and to ensure due compliance of the orders of reser-
vations for Scheduled Castes and Scheduled Tribes issued from time 
to time. The Committee trust that as promised by the Director Gen-
eral of Employment and Training during the course of evidence be-
fore the Committee, this Cell would be set up as expeditiously as 
possible. A note on the activities of the Cell should also be high-
lighted in the Annual Report of the Ministry of Labour as per orders 
C\.ontained in the Cabinet Secretariat (Department of Personnel and 
Administrative Reforms) Office Memorandum No. 36022/5(i)/76-Est 
(SCT) dated the 28th May, 1976. 

6.10. The Committee are displeased to note that the rosters in 
respect of Class I and Class n posts prior to 25-3-1970 maintained by 
the Ministry of Labour were not made available to the Study Team 
from the Oftice of the Commissioner for Scheduled Castes and Sche-
duled Tribes which visited the Directorate General of Employment 
and Training during Ju.Jy, 1976 to look into the records for the proper 
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maintenance of rosters and implementation of reservation orders. 
The Committee feel that this has seriously handicapped the Commis-
sioner for Scheduled Castes and Scheduled Tribes in the discharge 
of his constitutional obligations. It is all the more distressing to note 
that the Ministry of Labour could not fUil'nish a satisfactory reply 
for not furnishing the said rosters to the Study Team of the Com-
missioner's Oftice even after a lapse of about five months. The Com-
mittee strongly emphasise the need for fullest cooperation being 
extended to the Commissioner for Scheduled Castes ,and Scheduled 
Tribes to enable him to fulfil his constitutional obligations to investi-
~  into the matter relating to the sa.eguards provided for Schedul-
ed Castes and. Scheduled Tribes and trust that such cooperation will 
always be extended in future. 

6.11. The Committee would also like to be apprised of the action 
taken on the inspection report of the Study ream of the Office of the 
Commissioner for Scheduled Castes and Scheduled Tribes and the 
remedial measures adopted to avoid recurrence of the discrepancies 
pointed out in the report of the Study Team. 



CHAPTER VII . 

DERESERVATION 

7.1. The Committee have been informed that the Directorate Gen-
eral of Employment and Training follows the instructions contained 
in Chapter X of the 'Brochure on Reservations for Scheduled Castes 
and Scheduled Tribes in Services' issued by the Cabinet Secretariat 
(Department of Personnel & Administrative Reforms) in dereserving 
a reserved vacancy. Normally, dereservation of reserved vacancies 
is done after all the efforts made to get suitable candidates belong-
ing to Scheduled Castes and Scheduled Tribes are exhausted and in 
consultation with the Department of Personnel and Administrative 
Reforms. The reserved vacancy is, however, carried fCl'l'ward to sub-
sequent tbree recruitment years. 

7.2. In reply to a question, the Committee have been informed that 
the following reserved vacancies have been dereserved during each 
of the last three reC'l'uitment years:-

Year Category of post Reserved for Method ofrecruitmcnt 
--------
S.C. S.T. 

1973 Junior Technical Assistant By promotion. 

Senior Draughtsman By promotion. 

1974 NIL 

1975 ~  Director of Training . By direct recruitment 

Technical Officer By direct recruitment 

The Di'l"ector General of Employment and T ~  has further 
stated during the course of evidence that among other categories, the 
vacancy of Senior Investigator and one vacancy of Stenographer were 
dereserved during the year 1973 and 1976 respectively He has, how-
ever, added that no vacancy is dereserved without the approval of 
the Department of Personnel and Administrative Reforms and Gov-
ernment instructions regarding steps to be taken before dereserving 
a reserved vacancy a'l'e scrupulously followed. 

7.3. Asked how it has not been possible for the Directorate Gene-: 
ral of Employment and Training to get a Stenographer to fill the 
reserved post, the Director General of Employment and Training 
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during the course of evidence has stated that that particular post of 
Stenographer was meant for promotion quota in one of their Train-
ing Institutes at Calcutta and none of the Scheduled Caste or Sche-
duled Tribe candidate with the requisite qualifications was available 
in the eligibility zone for promotion from the organisation and, there-
fore, it had to be carried forward. 

7.4. When the Committee suggested that a Scheduled Caste or 
Scheduled Tribe candidate from the open market should have been 
recruited to fill the !"eserved vacancy, the Director General of Em-
ployment and Training has stated: 

"If ~  an organisation there are some clerks, who in the course 
of one, two or three years when the vacancy has been car-
ried forward, can qualify in stenography, as 1 iubmitted, 
the equity would seem to lie in their favour that they get 
a chance for the post in their own organisation. If I go 
to the open market, I would get a stenographer, but that 
a chance would be lost to the person in the organisation." 

7.5. The Committee note that a number of vacancies hiave been 
de1"eserved in the Directorate General of Employment and Training 
during the years 1973 and 1975. The Committee would like to urge 
that in view of the poor repre&entation of. Scheduled Castes and Sche-
duled Tribes in the services of the Directorate General of Employ-
ment and Training, the practice of dereservation of reserved vacan-
cies should be abolished. 



(ii) Employment and Training of Scheduled Castes and Scheduled 
Tribes through the agency of Directorate General of Employment 

and Training. 

CHAPTER vm 

NATIONAL EMPLOYMENT SERVICE 

A. Role of the D.G.E. & T. 

8.1. The Directorate General of Employment and Training (D.G. 
E. & T.) is responsible for laying down broad policies and procedure 
for working of the Employment Exchanges. It also carries a conti-
nuous programme of the evaluation of policies, procedmes and work-
ing practices of Employment Exchanges in the States with a view to 
assess and advise the State Governments on the progr.essive deve-
lopment of the national employment service and to ensure that 
national policies, standards and procedure are effectively implement-
ed. A working Group has been constituted to enable the Directorate 
General of Employment and Training to discharge its responsibilities. 
This Working Group is comprised of 'representatives of the Central 
Governmept and State Government Departments dealing with Na-
tional Employment Service. Representatives of the Directorate Gen-
eral of Resettlement (Ministry of Defence) and Planning Commission 
also participate in its meetngs. It meets periodically and discusses 
matters relating to Employment Exchanges policies and procedures 
with a view to provide better, service to the registrants including 
Scheduled Castes and Scheduled Tribes. Necessary instructions are 
issued to the State Governments as per decisions taken in the Work-
ing Group. Details about the decisions taken at the meetings of the 
Working Group from time to time, with regard to matters pertaining 
to Scheduled Castes/Tribes and action taken thereon by the Directo-
rate General of Employment and Training is given at Appendx IX. 

\. 

8.2. The Committee desired to know the procedure followed by the 
~ General of Employment and Training to evaluate the 

Policies, procedure and working practices of Employment Exchanges 
in the States. The Directorate General of Employment and Training 
has stated in a written note furnished to the Committee that evalu. 
tion is conducted jointly by a senior officer of the Di'l"ectorate Gene-
ral of Employment and Training and an officer nominated by the 
State Government. Visits to Employment Exchanges by the om-
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cers of the Directorate General of Employment and Training and the 
dates of discussion with the officials of the State Directorate are pre-
arranged in such a way so as to provide for an evaluation of a cross-
section of the Employment Service in the State as revealed in the 
working of la'1"ge, medium as well as small exchanges. At the end 
of the evaluation of Employment Exchanges, the representative of 
the Directorate General of Employment and Training holds discus-
sions with the State Director of Employment and apprises him of the 
observations made. The rep'l"esentative 9f the Directorate General 
of Employment and Training and the officer nominated by the State 
Government jointly prepare a brief note embodying the salient fea-
tures as revealed by the evaluation and it is handed over to the State 

- Director of Employment for immediate consideration of the import-
ant recommendations. 

The evaluation Team, while evaluating the Employment Exchang-
es, observes the detailed ptocedm'es and instructions issued by the 
State Government and Central Government. They also try to assess 
whether Employment Service in the State as a whole follows the 
principles, policies, standards and procedures laid down by the Gov-
ernment of India. The Evaluator is expected to assess the Employ-
ment Service and advise the State Government on the progressive 
development of the services towa'l"ds the employers and employment 
seekers in the State. The recommendations made in the joint eva-
luation report are, therefore, always agreed ones. During the period 
from December, 1974 to August, 1976, 52 Employment Exchanges in 
19 States/Union Territories have been evaluated (See Appendix-X). 

8.3. It has also been stated that the last evaluation study was 
made in August, 1976 in the State of Haryana. The District 
Employment Exchanges, Sonepat and Panipat and Divisional Em-
ployment Exchange, Ambala We'l"e evaluated. ~I 

8.4. As regards the compliance reports it has been stated that 
since one of the Senior State Government Officers (from the State 
Directorate of Employment) is included in 1Jle Evaluation Team, the 
recommendations/suggestions made 8'1"e generally complied with and 
compliance reports are sent by the State Directorate to the State 
Government, with a copy to the DGE&T. Out of the 19 States/Union 
Territories evaluated so far, compliance reports have already been 
received from 8 States/Union Territories. Some of the States have 
informed that action is in hand on the recommendatioIli/suggestions 
made in the evaluation reports. In case compliance reports are not 
received within a reasonable time, reminders are issued from differ-
ent levels. For example, in the case of Gujarat, the State Labour 
Secretary was addressed by the DirectO'1" General of Employment and 



\ 

33 

Training/Joint Secretary to the Government of India and in the case 
of the Union Territory of Delhi, the Deputy Labour Minister, Gov-
ernment of India addressed the Executive Councillor, Delhi Admi-
nistration for compliance of the recommendations/suggestions made 
in the evaluation 'l"eports. 

8.5. The Committee enquired whether any member of Scheduled 
Castes and Scheduled Tribes is included in the Working Group, the 
Directorate General of Employment and Training has stated in a 
note submitted to the Committee that since the Group consists of 
representatives :of Central and State Governments only, no sepa-
rate representative. as such of the Scheduled Castes and Scheduled 
Tribes is included in the Group. However, a representative of the 
Commissioner for Scheduled Castes and Scheduled Tribes is invited 
to attend the meetings of the Working Group whenever any sub-
ject pertaining to the Scheduled Castes and Scheduled. Tribes is 
included in the agenda. At the instance of the Committee, the 
Directorate General of Employment and Training has furnished 
proceedings of 17th Sitting of the Working Group held on 8th 
October, 1976 which is at Appendix XI. 

8.6. When asked whether all the recommendations made at the 
15th meeting of the Working Group on National Employment Ser-
vice held in September, 1973 at Trivandrum under the Chairman-
ship of the Director General of Employment and Training, have 
been implemented, the Directorate General of Employment and 
Training has stated in a note furnished to the Committee that 
among the various recommendations made at that meeting, there 
was only one specific recommendation pertaining to Scheduled 
Castes and Scheduled Tribes namely cooption of the represen-
tatives of Scheduled Caste and Scheduled Tribe Associations on 
DistrictlStatelCentral .Committee on Employment. The proposal 
to co-opt a representative of each of the Scheduled Castes! Sche-
duled Tribes organisations in the district as member of the District 
Committee on Employment to each Employment Exchange to 
facilitate the representation of Scheduled Caste and Scheduled 
Tribe applicants in services was accepted. This recommendation 
was communicated to the State Governments for necessary action. 

8.7. It has been stated that a Central Committee on Employment 
has also been set up in the Ministry of Labour under the Chair-
manship of Labour Minister to advise the Employment Directorate 
on matters relating to employment and training. The Director 
General of Employment and Training has further stated during the 
course of evidence that this Committee was reconstituted on the 
27th May, 1975. It consists of representatives of the Ministry of 
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Labour, Planning Commission, Small Scale Industries Board, State 
Government Directorate, Bureau of Public Enterprises, Employers' 
and Workers' Organisations, representative of Applied Manpower 
Research, four Members of Parliament and two Economists. The 
names of Members of Parliament are nominated by the Depart-
ment of Parliamentary Affairs with the approval of the Prime 
Minister. Representatives of two AssociationslOrganisations work-
ing for the welfare of Scheduled Castes and Scheduled Tribes have 
been nominated on the Central Committee on Employment. 

8.8. The Committee wanted to know the procedure followed for 
nomination of Scheduled caste and Sclileduled Tribe represen-
tatives on the Central Committee on Employment. The Directorate 
General of Employment and Training has stated in a note furnished 
to the Committee that in the matter regarding representation of 
Scheduled Caste and Scheduled Tribe Associations on the Central 
Committee on Employment, the Ministry of Labour have been 
guided by the advice of the Commissioner for Scheduled Castes and 
Scheduled Tribes and the Ministry of Home Affairs. The Com-
missioner for Scheduled Castes and Scheduled Tribes drew the 
Labour Ministry's attention to the list of Associatio!ls/Organisa-
tions recognised as representatives of Scheduled Castes and 
Scheduled Tribes, for the purpose of orders regarding their special 
representation in Service, given in Appendix 11 of the Brochure 
on Reservations for Scheduled Castes and ~  Tribes in 
Services issued by the Cabinet Secretariat (Department 'of Per-
sonnel and Administrative Reforms). In addition, they forwarded 
to the Ministry of Labour a list of Voluntary Organisations receiv-
ing grants-in-aid from the Government of India. The Ministry of 
Home Affairs, who were then requested to give their specific 
recommendations for giving representations to two of the Associa-
tionslOrganisations of the Scheduled CasteslScheduled Tribes on the 
Central Committee, suggested the names of the following two 
Voluntary Organisations:-

(1) Harijan Sewak Sangh 

Kingsway, Delhi-110009. 

(2) Bhartiya Adimjati Sewak Sangh, 

Dr. Ambedkar Marg, 

New Delhi-110055. 

The above two Associations were then asked to indicate their 
nominees on the Committee. 



35 

The two representatives of the Scheduled Castel Scheduled 
Tribe Associations functioning on the Central Committee on ~ 

ployment are as follows:-

Association 

I. Harijan Sewak Sangh, Kingsway, 
Delhi-I 10009. 

2. Bhartiya Adimjati Sewak Sangh, 
Dr. Ambedkar Marg, New Delhi-
110055· 

Name of the Nominee 

Shri K. K. Leuva, Advocate, 86, Seva 
Samaj Socit"ty, Fatehgunj, Barccla-2. 

Shri Shyam Manohar, Director, CD&P. 
Bhartiya Adimjati Sewak Sangh. 

8.9. The Committee desired to know whether Advisory ~ 

mittee had been attached to each Employment Exchanges and 
whether Scheduled Castes and Scheduled Tribes were represented 
on those Committees. The Director General of Employment and 
Training has stated that State level Advisory Committees are 
attached to the Employment Exchanges and, in 1973, instructions 
were issued to the State Governments to co-opt representatives of 
the Scheduled Castes and Scheduled Tribes Associations on the 
District and State Employment Advisory Committees. Replies 
showing the action taken by the State Governments on them have 
also been received which are as follows:-

Bihar. 

Goa 

Gujarat 

Haryana 

Maharashtra 

Orissa 

Punjab 
\ 

Tamil Nadu 

West Bengal 

District level Committees have representatives of Scheduled Caste 
and Scheduled Tribe members of State Legislatures. 

Two Scheduled Castes and one Scheduled Tribe repr .. sentativ ... 
are ~  on the State Committee. 

In the District Committees which exist now as also on the State 
Committee, Scheduled Caste and Scheduled Tribe members 
will be ~  at the time of recoDititution. 

The representative of the Department of Wdfare of Scheduled 
Castes and Scheduled Tribes and Backward Claase.s is included 
in each Divisional Committee on employment. 

They have made such proposals. 

Representatives of the associatiODI of Scheduled Castes and Sche-
duled Tribes are being ~  

Representatives of Scheduled Caste ad Scheduled Tribe associa-
tions are ~  on the Committee. 

Action has been taken to include the local Member of Parliament 
and Assembly belonging to the Scheduled Caste and the Sche-
duled Tribe. 

Co-option authorised. 

8.10. When the Committee pointed out that in some States, 
representation to the Scheduled Castes and Scheduled Tribes had 
not been given on these Committees and desired to know the action 
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proposed to be taken by Government in that direction, the Director 
General of Employment and Training has stated during the course 
of evidence that they are meeting the State Directors in the first 
week of October, 1976. The position will be reviewed as to why 
the recommendation could not be implemented by the State Gov-
ernments. 

B.11. Referring to the Shivarao Committee's Report on the 
Training and Employment Service Organisation (1954) the Com-
mittee desired to know whether District Fairness Committees had 
been set up in all the States. The Director General of Employment 
and Training has stated that the Government of India have issued 
instructions to set up such Committees in all the States. The 
Minister of Labour has also addressed a letter in August, 1975 to all 
the Chief Ministers and Administrators of Union Territories in 
this regard. 

B.12. On being asked by the Committee, the Directorate General 
of Employment and Training has furnished a summary of replies 
received from the State GovernmentslUnion Territories to the 
Labour Minister's letter suggesting setting up 'Of Special Com-
mittees under the Chairmanship of District Collector in each Dis-
trict to take action on complaints of corruption, etc. in Employment 
Exchanges which is at Appendix XII. 

8.13. The Committee have been informed that since the working 
Group on National Employmeout Service consists of representatives 
of the Central and State Governments, no separate representative 
as sUCh of the Scheduled Castes and Se'hed.uled Tribes is included 
in the Workiiag Group. However, a repr.ntative from the Oftice 
of the Commissioner for Scheduled Castes and Scheduled Tribes is 
invited to attend the meetings of the Working Group, whenever any 
subject pertaining to the Scheduled Castes and Scheduled Tribes is 
included in the agenda. The Committee note that a number of items 
pertaining to the Scheduled Castes and Scheduled Tribes have been 
discussed at the 17th meeting riI. the Working Group held at Naini-
tal iou October, 1976, but the name of the representative from the 
omce of ,:the Cgmmissioner for Scheduled iQu;tles\ and Sdbeduled 
Tribes does not ftnd place in the list of members and invitees pre-
sent at the said meeting of the Working Group. The C'.ommittee 
urge that a representative from the OfIice of the Commissioner for 
Scheduled Castes and Scheduled Tribes should invariably be invi-
ted to attend aU meetings of the Working Group on NatiQual Em-
ployment Service to enable him to watch the interests of Sche-
duled Castes and Scheduled Tribes. 
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8.14. The Committee note that the Working Group on National 
Employment Service at its seventeenth meetling held at Nainital 
in October, 1976 had. observed that recruitment through Employ-
ment Exchanges was still not being made in the States of Bihar, 
Haryana, Jammu and Kashmir, Kal"nataka, Kerala, Meghalaya. 
Punjab and West Bengal and had desired that the Central Minister 
of Labour ~  address to the Chief Ministers of the abOve states 
so that the machinery of Employm_t Exchanges in these States 
might be utilised for filling up vacancies under the State Govern-
ments. The Committee would like to be apprised of the outcome 
of eftorts made by the Ministry of Labour (Directorate General of 
Employment and Training) in this regard. 

SU5. The Committee note that the evaluation of Employment ex-
changes is conducted jointly by, the Officers of the Directorate Gener,al 
of Employment and Training and tbe State GovernmeDt concerne(f 
with a view to ensure whether agreed policies and procedures are 
observed uniform national standards are maintained and program-
mes are follOWed. The Committee further note that the recommen-
dations made by the ioint evaluation team are always agreed ones 
and sent by the Directorate Gelleral of F.mployment and Training 
to the State Government/State Director of Employment for com-
pliance. The Committee are .distressed to note that during the pe-
riod from December, 1974 to August 1976, evaluation of only 52 Em-
ployment Exchanges in 19 States/Union Territories have been done 
while the Direetorate General of Employment e.ud '!'raining is eX-
pected to evaluate the working of EmploymeDt Service in each 
State at least once a year, as laid down in para 17.10 of the National 
Employment Service Manual. The Committee expect the Ministry 
of Labour to ensure that evaluation of working of the Employment 
Service in tIie different States is UDdertBkt\U by the Directorate 
General fil Employment and Training once in a year and the eva-
luation reportS sent to the State Government/State Director of 
Employment concerned for compliance, as laid 1I0w.n in the said 
Manual The Committee also stress that Ir clOse watch should be 
kept by the Directorate General of Employment and Training on 
the State Governments to see that the reclommendations/su2'ges-
tions contained in the evaluatiC¥l reports are implemented by them 
in letter and spirit. 

. 8.16. '!'lie Committee regret to note that even though instruc-
tions to co-opt a representative of the recognised Scheduled Caste 
and Scheduled Tribe organisation on all the Advisory Committees 
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attached to the Employment Exchanees were issued by the Mini-
stry of Labour (Directorate G~  of Employment and Trainin.r) 
to all State Governments/Union Territory Administrations as far 
back as 1973, some of the State Governments have not yet nomi-
nated representatives of Scheduled Caste and Scheduled Tribe or-
ganisations on these Committees. The Committee urge that the 
Ministry of Labour should ensure that the representatives of the 
Scheduled Caste and Scheduled Tribe organisations are nominated by 
all the State Governments/Union Territories on the Advisory Com-
mittees without any further loss of times so that the interes& of 
Scheduled Caste and Scheduled Tribe job-seekers are safe-guarded. 

8.17. The Committee note that the M"mister of Labour had sug-
gested to the Chief Ministers/Administrators of all States/Union 
Territories in August, 19'15 to set up Special COmmittees un1er the 
ChairmaDship of District Collectors in each district to keep a watch 
on the woddug of Employment Exchanges aDd Industrial Training 
Institutes and to take jmmedia'bs action in case of complaints of 
corruption, malpractices, favouritism, etc. The Committee are un-
happy to learn that some of the States/Union Territories have not 
yet responded to the suggestion made by the Minister of Labour. 
They suggest that the Ministry of Labour should ensure that these 
Committees are set up by all the States/Union Territories without 
a.uy further loss of time, as these Committees would play a major 
role in removing mhrcivings and minimising complaints from the 
public. The representatives of the Scheduled Castes and Scheduled 
Tribes should also be nominated on these Committees, if they do 
not already find a place on these Committees. 

B. Employment Exchanges 

8.18. It has been staten that the total number of Employment 
Exchanges in the country as on the 1st June, 1976 are 510. Besides 
this, there are 63 University ~  Information and Guidance 
Bureaux, 16 Professional and Executive Employment Offices, 14 
Special Employment Exchanges for physically handicapped and 210 
Employment Market Information Units. It has been further stated 
that the Scheduled Caste and Scheduled Tribe employment-seekers 
are regarded as one of the special categories of applicants for purposes 
of employment assistance by the Employment Exchanges. The 
following special facilities are extended by the Employment Ex-
changes to the Schenuled Caste/Tribe applicants in the matter of 
employment assistance: 

(i) Index Cards of Scheduled Caste and Scheduled Tribe 
applieants are separately filed in by the Employment 
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Exchanges to enable them to submit names of the qualified 
candidates pertaining to these communities; 

(ii) Wherever the Government employer does not indicate 
clearly the fact of Ireservation of vacancies for Scheduled 
Castes and Scheduleq Tribes, the requisition is not enter-
tained by the Employment Exchanges till the requisite 
information is provided by the employer; 

(iii) Scheduled Caste and Scheduled Tribe candidates are 
submitted not only against reserved vacancies but also 
againSt the unreserved vacancies; 

(iv) The EmEloyment Officers enlist cooperation of recognised 
Schedulen Caste and Scheduled 'Dribe associations. The 
associations are asked to advise suitable candidates who 
are interested in employment assistance, particularly in 
Government appointments, to register with the Employ-
ment Exchanges; 

(v) If Scheduled Caste and Scheduled Tribe candidates are not 
available on the Live Register of the exchange for sub-
mission against notified vacancies, the employment 
exchanges seek the assistance of Scheduled Caste/Sclle-
duleri. Tribe associations for locating qualified persons and 
making vacancies widely known; 

(vi) The Central Employment Exchange also advertise vacan-
cies Il"elating to reserved categories in all important 
national and regional newspapers; 

(vii) Instructions have been issued to the Employment Officers 
to pay frequent visits to remote areas of tribal concentra-
tions in order to register employment seekers and to dis-
seminate information in regard to suitable employment 
opportunities; 

, (viii) Coaching-cu:rn-Guidance Centres for Scheduled Caste and 
Scheduled Tribe applicants have been established on pilot 
basis at Delhi, Mari.ras, Kanpur and Jabalpur to impart 
confidence building training and guidance to the applicants 
'belonging to these communities to enhance their employ-
ability. 

8.19. The ~  General of Employment and Training has 
further stated in a note furnished to the Committee that instructions 



40 

have been issued through the National Employment Service Manual 
(a guide for Employment Officers) that the Employment Officers 
should cultivate and maintain g(){'d relations with employers in their 
exchange areas. Stress has also been laid on personal contacts with 
employers to achieve better results. It has also been stressed that 
all employers shouJd as far as possible be encouraged to visit the 
Employment Exchanges so tbat they caJl_ see the methods of work-
ing. Every Employment Officer is requiren to maintain a record of 
contacts with employers and other employers' organisations. 

8.20. The Committee desired to know how the Directorate General 
of Employment ana Training ensure;; that the instructions issued by 
-them to the Employment Exchanges to render special assistance to 
Scheduled Caste and Scheduled Tribe job-seekers are being followed 
in letter and spiJrit. The Directorate General of Employment and 
Training has stated in a note submitted to the Committee that 
according to the provisions of the Employment Exchanges (Compul-
sory Notification of Vacancies) Act, 1959, all vacancies except those 
exempted under the Act are required to be notified by the establish-
ments (covered under the Act) to the concerned Employment Ex-
changes. The Employment Exchanges (Compulsory Notification of 
Vacancies) Rules, 1960, which lay down the manner iIi which the 
vacancies are to be notified to -the Employment Exchanges provide 
that toe employing establishments should invariably indicate the 
,reservation, if any, while notifying their vacancies to the Employ-
ment Exchanges. In respect of the Central Government establish-
ments, executive instructions have also been issued by the Ministry 
of Home Mairs/Department of Personnel and Administrative Re-
forms for indicating the speCific number of vacancies reserved for 
Scheduled Castes/Scheduled Tribes in the requisition form pres-
criben for the purpose. 

8.21. Asked whether the Employment Exchanges ask for from 
the employing agencies the reasons for rejection of Scheduled Caste 
and Scheduled Tribe candidates sponsored by them, the Directorate 
General of Employment and Training has stated in a note that the 
Employment Exchanges in all cases :request the employing agencies 
for specific reasons for rejection so that the submission of next batch 
may conform to the specifications. Scheduled Caste and Scheduled 
Tribe cancUdates are also covered by this procedure of submission 
for which specific instructions have been issued as early as 1968. 

8.22. When asked whether the Employment ~  consult 
the Directorate General of Employment and ~ before issuing 
certificates regarding non-availability of Scheduled Caste and Tribe 
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candidates with them for a particular job, the Directorate General 
·of Employment and Training has stated that as non-availability 
,certificates in appropriate cases are required to be issued without 
,any loss of 1;ime for enabling the employing agency to recruit Sche-
duled Caste and Tribe canructates from any other source, the Em-
ployment Exchanges do not consult the Directorate General of Em-
ployment and Training before issuing the non-availability certi1icate. 
The Employment Exchanges, however, explO1'e all possibilities of 
sponsoring Scheduled Caste and Scheduled Tribe candidates (includ-
ing taking circulation action and issuing advertisements) before 
l,lon-availabilitycertUicate is issued. The Employment Exchanges 
'submit periocUcal returns to :the Directorate General of Employment 
and Training about non-availability certificates issued by them 
'Occupation-wise· in -respect of reserved vacancies. 

8.23. The Committee enquired how the Directorate General of 
Employment an.clTraining ens".lred that all the Employment Officers 
follow the instructions contained in the Manual on National Employ-
ment Service. The Directorate General of Employment and Train-
ing ~  stated in a note that the Employment Officers are trained in 
the Central Institute for Research and Training in Employment 
Service of the Ministry of Labour where training is imparted to 
them on procedural matters strictly on the basis of instructions 
·ccntained in the National Employment Service ManUal. Since the 
administration of Employment Exchanges are now under the control 
of the respective States, 'the State Directors of Employment through 
their own inspection programme ensure that the Employment 
Officers follow the instructions contained in the National Employ-
ment Service Manual. This is also ensured through joint evaluation 
of selected employment· exchanges in each state in regular inter-
vals. 

, 8.24. The Committee pointed out that in the 22nd Report of the 
Commissioner for Scheduled Castes ann Scheduled Tribes for the 
year 1973-74, it has been stated that various Employment Officers in 
States/Union Territories visit the areas with concentration of Sche-
duled Castes and Scheduled Tribes with the object of registering 
Scheduled Caste and Scheduled Tribe employment-seekers so that 
they are suitably employed against the vacancies available for them. 
Details of the visits paid by the Employment Officers for tlie puqiose 
in the States of Andhra Pradesh, Gujarat, Kerala, Kamataka, Ptm-

2184 LS--4. 
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jab, Tamil Nac\u and Pondicherry during the calender year 1m 
have been given below: 

SI. Namt' of the State/Union Territory 
No. 

No. of No. of SC and ST 
visits paid employment seekers 

registered 

S.C. S.T. 

I Andhra Pradesh 4 " 35 

2 Gujarat. 14 152 

3 Kerala 13 177 15 

4 Karnataka 47  476 7 

5 Punjab 3 

6 Pondicherry 10 36 

7 Tamil Nadu 12 

8.25. The Committee asked the Directorate General of Employ-
ment and Training to furnish a statement in respect of visits 
paid by the Employment Officers in the various States/Union. 
Territories during the years 1974 and 1975 showing the number of 
visits paid in each State/Union Territory and the number of Sche-
duled Caste and Scheduled Tribe employment-seekers rcgistf'red.. 
The Directorate General of Employment and Training has furnished 
the information regarding visits paid by the Employment Officer in 
various States/Union Territories during the year 1974 which is tabu-
lated below:-

SI. Name of the State/Union Territory No. of No. of registrations 
No.. visits made 

Scheduled Scheduled Total 
Castes Tribes 

I Karnataka 54 228 228 

2 Punjab 30 117 87 

3 West Bengal 7 

4 M sdhya Pradesh 4'7 ~ 471 545· 

5 Tripura . 15 

6 Nagaland 5· 32 32 

7 Assam 16 77 127 

8 Gujarat . 25 200 200 

9 Bihal' 5 
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They have added that such information for the year 1975, has not 
yet been received. The Directorate General of Employment and 
Training has fulfther stated that some of the States have stated that 
the efforts continued by the Employment Officers in making Vl!:;its 
to the places, where there is a concentration of Scheduled Castes! 
Scheduled Tribes population, has had the necessary impact in 
enriching the live register. 

8.26. The Committee wanted to know how far the personal con-
tacts made by the Employment Officers with the employers have 
helped in improving the placement of Schedulen Castes and Sche-
duled Tribes. The Dkectorate General of Employment and Train-
ing has stated in a note submitted to the Committee that although 
precise information On this is not available, the ratio of placement 
to registration is higher in respect of Scheduled Caste and Scheduled 
Tribe applicants as compared to that in respect of all applicants 
taken together. 

8.27. Asked whether the Employment Officers communicate the 
problems/suggestions made by the employers to the Directorate 
General of Employment and Training for consideration, the Directo-
rate General of Employment ann Training has stated that the pro-
blems posed and the suggestions made by the employers to lhe Em-
ployment Officers are generally discussed and consideroed at the 
State level. In appropriate cases, proposals for consideration of 
these problems/suggestions are forwarded by the State Go"ermrents 
for discussion in the meetings of the Working Group on National 
Employment Service. 

8.28. It has been stated in the twenty-second Report of the Com-
missioner for Scheduled Castes and Schenuled Tribes ff'r thE'" year 
1973-74 that a proposal was made by him for ~  of a special 
cell at the State level in all States to deal with placement 01 Sche-
duled Caste and Scheduled Tribe registrants with the Employr'lem 
Exchanges but the Directorate General of Employment fond Train-
ing did not accept the proposal. The Committee desired to know 
the reasons for not accepting the Commissioner's recommendation. 
The Directorate General of Employment and Training has staten in 
a note submitted to the Cc.mmittee that the proposal of the Commis-
sioner for Scheduled Castes and Scheduled Tribes for settiTlv. up 
special employment cells for sponsoring suitable Scherluled Caste 
and Scheduled Tribe candidates against reserved vacancies was 
taken from the procedure introducerl bv the Government of Kerala, 
but the proposal to empower that cell to nominate suitable Sch.:du-
led Caste and Scheduled Tribe candidates against reservec't v3c8T'1cies 
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was taken from the working of the Transfer Bureau set up by the 
Government of India in the Ministry of Home Affairs. Ac!cording to 
the Commissioner's Report, a speCial cell in each employment ex-
change on the lines of the Transfer Bureau can be spt up with 
officers, if necessary, from the Department of Personnel 2nd Admi-
nistrative Reforms on it. All vacancies falling un reserved points 
in the special roster maintained in employment exchanges can be 
immediately referred to this special cell with which all Scheduled 
Caste and Scheduled Tribe employment-seekers will be registered. 
The cell will also have the power to nominate Scheduled Castes and 
Scheduled Tribes against reserved vacancies of the Centrai Govern-
ment offices in such a way that the reserved categories of candidates 
are not crowden in a few offices only. The procedure adopted in 
Kerala State was also examined. Under this procedure tl"e: Em-
ployment Exchanges in the State maintain a centraliseri roster for 
each category of post on behalf of State Government ~  

Separate rosters are maintained for State Government offices, !'Iemi-
G ~  offices and the local bodies under the State Govern-
ment. All offices/establishments have to consult the Employment 
Exffichange concerned in the first instance to ascertain the position 
in regard to the reservation point on which a vacancy falls before 
taking further action for recruitment of staff. 

There are certain practical difficulties fo,r adopting similar pro-
cedure elsewhere. The Employment Exchanges are 'lot being 
utilised for the purpose of recruitment by all the en-ployers e.g. 
Posts ann Telegraphs and Railways. Recruitment to Class I and 
Class II pc'sts is also not made through the Employment Exchanges 
but through the Union Public Service Commission. Tn Kerala 
where the Employment Exchanges were centnlly mainta1ning 
rosters, even the Employment Exchanges situated in <;rnall districts 
were required to maintain about 113 registers. There were 2,009 job 
spe::ifications and even if they were grouped, about 200 to 300 regis-
ters will have to be necessarily maintained at each employment 
exchange. The maintenance of such a large number of rosters by 
the employment exchanges would obviously be a time-consuming job 
and is likely to prove detrimental to other normal functions d the 
employment exchanges. Further it would not be ~  for the 
exchanges to perform these extra functi.ons without p-:-ovision (\f 
additional staff, but the State Governments, under whose control the 
exchanges work, would not agree to provide the same due to 
financial restraints. The implementation of Kerala proc(:nure in 
places like Bombay, Calcutta. Delhi would be an imp,:ssibll? task. 
The Department of Personnel and Administrative Rp-forms who have 
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been consulted in the ~  are also of the opinion that due to the 
fol'lowing re.asons, the implementation of the Kerala procedure in 

~ of vacancies arising in the Central Sectors is not considered 
feasible: 

(1) The rosters could be maintained properly only by the 
appointing authority and not by any other agency. 

(2) The purpose of the roster is not only to allocate vacancies 
to reserved or unreserved category, but al')o to ad as form 
of a register, which is to be utilised at th"" tiiue of confir-
ma,tion. Since confirmation is to be considered by the 
individual department on a cadre ~  a centralised 
Il"oster will greatly complicate the matter. 

(3) If rosters are to be centrally maintained, the decision 
whether ~ particular vacancy is to be treated as reserved 
or unreserved will be determined somewhat arbitrarily. 
This might ,result in large number of vacancies being 
reserved in one office and very few or no vacancy being 
reserved in another office. 

(4) It is often argued that if rosters are ~  centrally, 
a situation in which only one vacancy ~  a'ld it has 
to be treated as 'Unreserved' (due to its being the only 
vacancy in the recruitment year) will be ~  How-
ever, this position is not quite correct, as according to the 
instructions contained in Ministry of Home Affairs Office 

f Memorandum No. 1/4/7O-Estt. (SCT), datf'd 11th l\ovem-
ber, 1971, even if the posts are grouped, the total n:serva-
tion in any of the individual services/p('lsts ~  

should not exceed 50 per cent of the vacancies filled in 
that service/post in a recruitment year. 

\ 

(5) The rosters suggested to be maintained, would be separate 
for each group of post formed on the basis of pay scalf" 
status and qualification prescribed for the post. Thm 
there will have to be several rosters. 

8 .• 29. In addition to what has been stated above, the DirE'ctorate 
General of Employment and Training is of the view that by setting 
special cell at each employment exchange, , the Scheduled Caste 
and Scheduled Tribe candidates will be sponsored only against the 
reserved vacancies, while at present a large numbel· of them are be-
ing spons()Il"ed and placed against unreserved vacancies. It is in the 
interest of Scheduled Castes and Scheduled Tribes that the Directo-
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rate General of Employment and Training do not favour the idea of 
setting up of special cells for Scheduled Castes and Scheduled Tribes 
only. The creation of cell for the purpose o-f improving the place-
ment of special categories including Scheduled Castes and Scheduled 
Tribes has, however, been receiving urgent attention of the Directo-
rate General of Employment and Training. Although a number of 
measures have already been taken to promote their placements, 
State Governments were requested to set up special cell at the State 
Directorate to renner effective assistance to these categories of em-
ployment seekers. The point was taken up for discussion in the 
sixteenth meeting of the W otrking Group held at Hl)mbay during 
February, 1975 where the proposal was agreed to and aU the State 
Directors of Employment have been requested to make a note of the 
fact that a special cell for the effective placement of special cate-
gories of applicants including Scheduled Castes and Schedulen Tribes 
should be set up in States where it has not been already established.. 
The working Group even desired that the cell should include a 
Li,ison Officer for the purpose of canvassing and maintaining cont-
lI'acts with employers for exploring employment opportunities for 
these special categories. 

8.30. The State Directors have also been supplied guidelines for 
the cell and requested to move for the creation of the cell to promote 
employment of these categories. 

3.31. The Committee note that the Employment Officers in States/ 
Union Territories visit the areas with concentration of Srheduled 
Castes and Scheduled Tribes with the object of ~  Sche-
duled Caste and Scheduled Tribe employment-seekers so that they 
are suitably employed against the vacancies available for them. The 
Committee, however, find from the information furnished hy the 
Directorate General of Employment and Training that the results 
achieved ;n this regard are dismal Dnd are not in commensurate 
with the number of visitSi made by the F..mployment Officers. It is 
surprising that the Employment Officers could not register D single 
Scheduled Caste/Scheduled Tribe employment-seeker in the States 
of Punjab, Tamil Nadu during the year 1973 and in West Bengal, 
Bihar and Tripura during the year 1974 although a  n ...... ber of visits 
were paid by them for the purpose. The ~  are all the 
more distressed to note that such eHorts are not being made by the 
Employment Officers in all the States although specific instructions 
exist in this regard for the Employment Officers In the National 
Employment Service Manual. The Committee would also lib the 
Directomte General of Employment and Training to ensur .. that the 
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.Employment Ofticers in the remaining States/Union Territorie!ll also 
make such eftorts to register Scheduled Caste and Scheduled Tribe 
job-seekers. The Committee suggest that wide prior publicity of such 
visits by the Employment Officers should be given with the help 
-of local authorities and local Scheduled Caste and Scheduled Tribe 
organisations of the area so th;at mo:ce and more Scheduled Caste 
and Scheduled Tribe employment-seekers come forward for regis-
tration. The Employment Officers should also provide guidance to 
the Scheduled Caste and Scheduled TribE' people of the area relat-
ing to the career planning, job opportunities, trades/occupations 
where they are more in demand and training, coaching faciHties 
available to DIIake them suitable for those trades, occupations, etc. 

8.32. The Directorate General of Employment and Training 
should also ask the state Directorates of Employment to submit their 
consolidated reports annually relating to th" visits paid by the Em-
ployment Officers and also their contacts with the employers and 
the results achieved, which should be critically examined and ana-
lysed so that prompt and eftective measures are taken to remove 
the deficiencies noticed. 

8.33. The Committee ~  been informed that the Employment 
Exchanges do not consult the Directorate General of Employment 
and Training before issuing non-availability certificate in respect of 
Scheduled Caste and Scheduled Tribe candidates requisiticmed by 
the employing agencies. The Employment Exchanges, bowever, 
explore all possibilities of sponsoring Scheduled Caste and Scheduled 
Tribe candidates (including taking circulation .action and issuing ad-
vertisements) before issuing non-availability certificates. The Com-
mittee recommend that besides making efforts to find Scheduled 
Caste and Scheduled Tribe candidates to sponsor :against the re-
-served vacancies as ~  aoove, the Employment Exchanges should 
1l1so refer the reserved vacancies, particularly in higher posts, tc. 
tbe Central Employment Exchanges to enable them to sponsor Sehe-
oduled Caste aDd Scheduled Tribe candidates against the reserved 
vacancies. 

8.M. The Committee note that tbe Directorate General of Em-
ployment and Training have already issued instructions for setting 
up special Cells at the State Directorates of Employment to render 
effective assistance to Scheduled Castes and Sehduled Trihes with a 
view to promote their emploYlBbility and necessary guidelines have 
already been provided by them to the State Directorates. The Com-
mittee would urge the Ministry of Laoour (Directorate General of 
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Employment and Training) to ensure that such Cells are set up in 
aU the state J)ireetorates as early as llossible ,and they work with e 
sease of dedication and devotion to the assigned ~  The activi-
ties of these Cells should be high-lighted in the Annual Reports of 
the respective State Dirctorate of Employment. 

C. Registration and Placement 

8.35. The Committee have been informed that the total number-
of Scheduled Castes and Scheduled Tribes (Skilled/Semi-skilled 
and general) on the Live Register of Empoyment Excbanges as on 
the 31st December, 1975 was as follows:-

\ 

Skilled/Semi-skilled 

Others 

TOTAL 

Scheduled Scheduled' 
Castes Tribes 

940441 221173 

1011600 ~3  

Inf<>rmation regarding number of Scheduled Caste and Scheduled 
Tribe job-seekers registered separately in each of the skilled and 
semi-skilled trades as on the 31st December, 1975, as furnished by 
the Directorate General of Employment and Training is given at 
Appendix XIII. 

8.36. The Committee desired to know the number of educated 
Scheduled Caste and Scheduled Tribe job-seekers on the Live Re-
gister of Employment Exchanges as on the 31st December of 1973, 
1974 and 1975 according to educational levels. The information fur-
nished by the Directorate General of Employment and Training in 
this regard is tabulated below:-

SI. 
No. 

Educational level Number on Live Re-
gister as 01131-12-73 

Scheduled Scheduled 
Castes Tribes 

3  4 

I Below Matric (including illiterates) 5>40,133 2,03,704 

\I Matriculates . 1,65,125 30,043-

3 Penons who passed Higher Secondary (including inter-
mediates/ender-graduates) _. .. 69,077 1O,7!!!) 
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2 

4. Graduates (including post-graduates) . 

(i) Arts • 

(ii) Science 

(iii) CommeJlCe 

(iv) Engineering. 

(v) Medicine 

(vi) Veterinary 

(vii) Agriculture. 

(viii) Education 

(ix) Law • 

(x) Others 

TOTAl. 

I. Below Matric (including illiterates) 

2. Matriculates 

As on 31.12-1974 

3. Penons who passed Higher Secondary (including Intermediates! 
Under-graduates) 

4- Graduates (including Post-graduates) Total 

(i) Arts . 
(ii) Science 
(iii) Commerce 
(iv) Engineering 
(v) Medicine • 

(vi) Veter:inary 
(vii) Agriculture 
(viii) Law. 

(D:) Education 
(x) Others 

TOTAL 

3 4 

35,564 4,101 

23,111 2,684 

4,963 491 

4,700 462 ' 

302 '9-

237 13 

445 60 

905 288 

101 2.5-

800 59 

8,09,899 2,48,5790 

5>47.tB4 1>45,168-

1,97,6115 311,688; 

74,319 13,787 

38,001 5,1167' 

11''''455 3,421 

5,129 560 
5,466 734· 

250 28 
201 13. 

371 68 
118 III-

1,360 411 
641 21) 

----
8,57,429 l,gG,9IO 

J(ote :- I. The information is collected at half-yearly intervals ending June and Do-· 
cember each year. 

II. Excludes figures Cor University Employment Information and Guidance: 
Bureaux except COl' two in Delhi (Delhi and Jamia Millia Universities). 

Ill. All the job-seekers on the live register are not necessarily unemployed. 
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2 3 4 

As on 31-12-1975 

'I, Below Matric (including illiterates) 6,38,449 1,68,901 

-j2, Matriculatea .' 2,30,6g0 41,688 

:3. Persons who passed Higher Secondary (including Intermediates! 
Under-graduates) 94,214 16,121 

-4' Graduates (including Post-graduates) \ . 48.247 6,550 

(i) Arts , 30.457 4,327 

(ii) Science 6,865 664 

(iii) Commerce 6,659 989 

(iv) Engineering 260 27 

(v) Medicine • 208 29 

(vi) Agriculture 51S 57 

(vii) Law. 172 25 

{viii) Education. 2,101 404-

(ix) Othen 1,010 28 

TOTAL 10,11,600 2,33,26) 

8.37. The Committee further wanted to know the number of 

'Scheduled Caste,rrribe job-seekers who are on the Live Register of 

-the Employment Exchanges for the last three yearS, two years and 

one year respectively without getting any job, The Directorate 

General of Employment and Training has stated in a ~ note 

-that the information about the number of persons on the Live Re-

'gister by period of registration is not being collected on regular 

flofll: I. The infOlDlation is collected at half-yearly intervals ending June  and De-
cember each year. 

2. Excludes figures for Univenity Employment Information and Guidance Bureaux 
except for two in Delhi (Delhi andJamia Millia Universities ). 

3. All the jolHeekers on' the Live . Register are !lot necessarily IlDemployed. 
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g;,asis. Ad-hoc information collected for the period ending 30th 
.June, 1976 specifically for the purpose is, however, given below:-

Period or Registration 

I, Less than one year 

~  One year or more but less than ~ years 

3. ~ yearsor more but less than 3 years 

+ 3 years and above , 

TOTAL 

Number on Live 
Register as on 30-6-19'76 

Scheduled Scheduled 
Castes Tribes 

(Figures in tholuands) 

483·S II7· S 
(44"88) (47· 17) 

~  ~ 

~5  3~  (114· 58) 

163.5 
(15'18) 

311'5 
(13· 03) 

157·4 
(14.61) 

37·9 
I5 ~II  

~ ~  

(100·00) (100· 00) 

Note :-I. Figures given in brackets indicate percentages to total. 
~  Figures given above are provisional. 

3, All the job-seekers are not necessarily unemployed. 

8.38. Information regarding placements effected by the Em-
ployment Exchanges in respect of Scheduled Caste and Scheduled 
"Tribe applicants each year during the period 1973 to 1975 and the 
-1lumber of such applicants on the ~  Register at the end of each 
·year, as furnished by the Directorate General ~ Employment and 
Training, is tabulated below:-

Year 

A. Sdwtluled Castes : 

1973 

1974 
i97S(R) 

l\.: &hlduJed Tribes : 
1973 

1974 

I97S(R) 

No. or place- No. on Live 
ments effected Register at the 
during the year end of each 

year 

(Figures. in thousand) 

67.1 809.9 

58·3 857'4 

59·7 1011"6 

17'1 ~  

15'3 192'6 

22'S 233"3 

Note : All the job-seekers registered with the Employment Exchanges are not neCCII-
sarily unemployed. : 

R.-'Revised. 

8. Excludes information in respect of Uniwnity Employment Information 
.and Guiaance Bureaux except for two in Delhi. 
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8.39. Referring to the above Statement, the Committee ~ 

why the number of placements in respect of Scheduled Castes and 
Scheduled Tribes had been coming down from year to year. The 
Director-General of Employment and Training has stated during 
the course of evidence that "It is the general trend of the employ-
ment situation. Therefore, it is in line with that." 

8.40. When asked about the efforts made by the Directorate 
General of Employment and Training to remove unemployment 
from among the Scheduled Castes and Scheduled-Tribes, the Direc-
tor of Employment Exchanges (N.S.) has stated that efforts made-
by them are reflected by the ~  ratio of, placements to re-

o gistrations. In respect of the total' applicants registered and place-
ments made by the Employment Exchanges, the percentage was 
8.4 while in respect of Scheduled Castes and Scheduled Tribes it 
had been 11.2 and 8.7 respectively in 1973 wnen the economy was 
slightly at a lower ebb. The percentage in respect of Scneduled 
Caste and Scheduled Tribe applicants registered to be placed by 
the Employment Exchanges is always more because they are sub-
mitted by the Employment Exchanges not only in respect of re-
served vacancies but also against general vacancies. 

8.41. The Directorate General of Employment and Training hu 
:further stated in a written note that the following specific steps 
have been taken to promote the employability of Scheduled Caste 
and Scheduled Tribe (Skilled/Semi-skilled) workers: 

(i) Seats have been reserved for admission into all Industrial 
and Central Training Institutes which are imparting crafts-
men training. 

(ii) Under the Rules framed under the Apprentices Act, re-
servations for Scheduled Castes and Scheduled Tribes 
have been made. 

(iii) At the request of Bureau of Pwblic Enterprises that cus-
tom-built courses may be introduced in Industrial Train-
ing Institutes for Scheduiled Caste and Scheduled Tribe 
applicants so as to upgrade their skill levels and conse-
quently facilitate their employment in Public Sector-
Undertakings, Directo.rate General of Employment and" 
Training had issued instructions to State Governments to 
get in touch with the Public Sector Units in the area for-
deciding the type of courses to be introduced for the pur-
pose. The replies so far received indicate that the State-
Training Directorates were ready to assist in the organi-
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sation of custom built oourses if and when any Public 
Sector Undertaking split out their requirements in this 
regard. 

8.42. The Committee desired to know the number of vacancies 
-notified to 'and tIDed by the Employment Exchanges in each State/ 
Union Territory in resl2ect of Scheduled Caste/Scheduled Tribe 
applicants during the year's 1973, 1974 and 1975. The information 
furnished by the Directorate Gener'al of Employment and Training 
js given at Appendix XIV. 

8.43. The Committee further' desired to know the figures about 
-registrations and placements effected in respect of Scheduled Casie/ 
Scheduled Tribe applicants by the Employment Exchanges during 
"the above period, the information furnished by the Directora.te 
General of Employment and Training is tabulated below:-



Pl
ac

em
en

lll
 e

ff
ec

te
d 

C
at

eg
or

y 
R

eg
is

tra
-

C
en

tr
al

 
U

ni
on

 T
er

ri
to

ry
 

St
at

e 
A

ll 
ot

he
r 

T
ot

al
 

tio
ns

 m
ad

e 
du

ri
ng

 
G

ov
er

nm
en

t 
A

dm
in

is
tr

at
io

n 
G

ov
er

nm
en

t 
es

ta
bl

is
hm

en
t 

th
e 

ye
ar

 
N

um
be

r 
N

um
be

r 
%

 to
 

N
um

be
r 

%
 to

 
N

um
be

r 
%

 to
 

%
 to

 
to

ta
l 

to
ta

l 
to

ta
l 

to
ta

l 

2 
3 

4 
5 

6 
7 

8 
9 

10
 

I
I
 

19
73

 
Sc

he
du

le
d 

C
as

te
 

5,
99

,2
69

 
1

0
" 

74
4 

16
"0

 
48

8 
0"

7 
35

,1
30

 
52

"3
 

(2
0,

79
7 

31
"0

 
67

.1
1
9 

Sc
he

du
le

d 
T

ri
be

 
" l

,g
G

,9
53

 
18

"4
 

7.
36

7 
43

"1
 

6,
07

8 
35

"6
 

17
.0

79
 

C1
l 

3,
14

3 
49

1 
2"

9 
oj

>.
 

19
74

 
Sc

he
du

l,d
 C

as
te

 
5.

79
,8

4°
 

8,
98

5 
15

"4
 

43
7 

0"
7 

30
,5

00
 

52
"2

 
18

,5
0 3

 
31

" 7
 

58
,4

2 5
 

Sc
he

du
l<

d 
T

ri
be

 
1,

41
,8

87
 

4,
66

8 
29

"8
 

20
0 

I"
 3

 
5.

93
0 

37
"9

 
4.

8 4
3 

31
"0

 
15

,6
41

 

19
75

 
Sc

he
du

le
d 

C
as

te
s 

6,
31

.5
74

 
9,

99
1 

16
"8

 
64

5 
1"

1 
29

,9
1 7

 
50

"1
 

"1
9,

10
6 

32
"0

 
59

.6
59

 
Sc

he
du

l,d
 T

ri
be

s 
1,

64
,2

31
 

8
,g

0 3
 

37
"0

 
34

6 
I"

 5
 

7,
27

5 
32

"4
 

"6
,5

41
 

29
"1

 
22

.4
6 5

 



55 

8.44. rt has been stated in the Report of the Commissioner foI" 
Scheduled Castes and Scheduled Tribes (1973-74) that in view of" 
the fact that a large number of posts reserved for Scheduled Castes 
.and Scheduled Tribes remain unfilled an inform!1-meeting of the-
representatives of the various Ministries/Departments was held in 
September, 1973 in the Directoraf!;e General of Employment and 
Training, with the object of holding a workshop fOr the purpose. 
The question of placement of the Scheduled Castes and Scheduled 
'I\ribes was ~  discUSSed in the Seminar on placement of· 
weaker sections of the society held in February, l!974. The Com-
mittee desired" to kno:w 'the recommendations made by the Seminar" 
and the action taken thereon by Government. The Directorate" 
General of Employment and Training has" stated in a note submitted 
to 'the Committee that the Seminar on promoting" the placement of 
the members of the weaker sections including SCheduled castes and 
Scheduled Tribes, held in February, 1974 under the Chairmanship 
of the DireC'tor General of Employment and Training, discussed 
the problem of placement of Scheduled Castes and SCheduled Tribes 
from all its aspects and made eight recommendations. The recom-
mendations made and the action taken on them are given in Ap-
pendix XV. 

8.45. The Committee note hom the information furnished by the-
Directorate General of Employment and Training that there are a" 
large ~  of educated Scheduled Caste and Scheduled Tribe" 
job-seekers on the Live Register of Employment Exchanges. The 
experience of the Committee, on the other hand, has been that the 
employing agencies generally complain about the non-availability of" 
Scheduled Caste and Scheduled Tribe candidates to fill the reserved" 
vacancies. The Committee cannot help co.ncluding that the Employ"'" 
ment Exchan"kes do not make serious efforts to see that Scheduled" 
Caste and Scheduled Tribe registrants are provided with suitable-
employment after they have been registered with the Employment 
Exchanges. The Committee would stress the MiniStry of Labour 
Q>irectorate General of Employment and Training) to ensure that 
the educated Scheduled Caste a.nd Scheduled Tribe registrants are 
provided with suitable jobs in view of their good demand in the 
employment market. In case any sort of deficiency is found in thelD' 
adequate steps like traininglcoachingltutorial facilities should be 
initiated by.the Employment Exchanges to make them suitable for-
employment. 

8.46. The Committee are unhappy to note that despite the fact 
that as alleged most of the Scheduled Castes and Scheduled Tribes" 
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do not get themselves registered, the number of Scheduled Caste 
and Scheduled Tribe job-seekers on the Live Register of the Em-
ployment Exchanges is increasing year after year. On the other 
hand, the placement of Scheduled Caste and Scheduled Tribe appli-
cants has been 11.2 per cent and 8.67 per cent in L973, 10.83 per cent 
and 1L02 per cent ~  1974 and 9.45 per cent and 13.68 per cent in 
1975 of the total number of registrations made during these years. 
The Committee feel that the situation is not going to improve unless 
efteetive measures are taken and concerted eftorts made to imple-
ment those measures. The Committee suggest that the Directorate 
General of Employment and Trainin. should review the situation 
_ in this regard at regular intervals, formulate schemes/programmes 
to promote the employability of Scheduled Castes and Scheduled 
Tribes and launch them on a war footing SO that the placement of 
Scheduled Caste and Scheduled Tribe job-seekers is enhanced con-
,siderably. 

8.47. In their Fifth Report (Fourth Lok Sabha) the Committee 
had recommended that the Directorate General of Employment and 
Training should maintain statistics in regard to the number of 
Scheduled Caste and Scheduled Tribe applicants on the Live Re-
gister of Employment Exchanges at the end of each year, classified 
by the period of duration on the Live Register, which was accepted 
by that Directorate vide their O.M. No. EEl 2013170, dated the 16th 
.July, 1970. The Committee are surprised to note that the informa-
tion about the number of persons on the Live Register by the 
period of registration on a regular basis is not being maintained by 
.the Directorate Ge.neral of Employment and Training.' The Com-
mittee reiterate their earlier recommendation that statistics ' in 
regard to the number of Scheduled Caste and Scheduled Tribe appli-
~  on the Live Register of Employment Exchanges at the end 
of each year classified by the ·period of duration ~ the Live Re-
gister should be maintained to facilitate the assessment of employ-
ment position of Scheduled Caste and Scheduled Tribe candidates. 

8.48. The Committee are unhappy to find from the information 
about the registrants classified by the period of duration on the 
Live Register of Employment Exchanges for the periOd ending 
39-6-1976 that about 185 thouse.nd job seekers belonging to Sche-
duled Castes and Scheduled Tribes are on the Live Register of Em-
ployment Exchanges for three years and more. The Committee 
would like the Government to investigate the reasons for such a 
'large number of Scheduled Caste and Scheduled Tribe candidates 
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'Dot finding any job through the Employment Exchanges even after 
_havi.ng been on the Live Register for more than three years and 
take necessary remedial measures in tbis regard. 

8.49. The Committee note that at the Seminar on promoting the 
placement of weaker sections including Scheduled Castes and Sche-
duled Tribes held under the Chairmanship of Director General of 
Employment and Training in February 1974, it was ~  

inter-alia that in order to enhance the employability of Scheduled 
'Caste and Scheduled Tribe applicants who enter the labour market, 
more attention should be paid to their coaching while still in 
-school The Ministry ~  Education and Social Welfare to whom this 
recolllJDeoUdation was referred has stated in their action taken 
reply that " ....... If the intention is that the weaker students be-
-longing to Scheduled Castes and Scheduled Tribes should be helped 
to pass examinations through extra cOaching, such arrangements 
already exist in many States." The Committee feel that the recom-
. mendation should not have been brushed aside So lightly by the 
'Ministry of Education and Social Welfare as the students belonging 
. to Scheduled Castes and Scheduled Tribes deserve special attention 
due to their poor economic conditions and social environments. The 

.. Committee would suggest that a survey should be conducted to 
'find out whether adequate arrangements for extra coaching for wl'ak 
, Scheduled Caste and Scheduled Tribe students exist in all the 
'States so that they could pass their school examination with good 
'marks and compete well for jobs in the labour market after com-
-pleting their studies. 

8.50. The Committee note that at the request of the Bureau of 
Public Enterprises, the Directorate General of Employment and 
'Training had issued instructions to the State Governments to get in 
touch with the Public Sector Undertakinp in their area so as to de-
cide the type of custom-built courses to be introduced in the indus-
trial Training Institutes in order to promote the employability of 
Scheduled Caste and Scheduled Tribe workers in the Public Sector 
'Undertakings of the area.. The COJnroittee also note tbat the State 
'{'raiDing ~  are ready to assist in the organisation of such 
. courses if and when any Public Sector Undertaking intimate their 
requirements in this regard. The Committee feel that the Bureau 
-of Public Enterprises should persuade the Public Sector Undertak-
ings to intimate their requirements expeditiously SO that the Indus-
trial Training Institutes could initiate action to introduce custom-
. built courses for the Scheduled Caste and scheduled Tribe candidates 
to improve their sKill level and make them suitable for employment 
"in the Public Sector Undertakings. 

-2184 ~5  
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8.S1. The Committee note that the Director General of Employ·-
ment and Training and the State Directors of Employment held a, 
meeting (Appendix XI) with the representatives of AI) India Orga-
nisation of Employers in October, 1976 and it was resolved that the 
employers in the private sector should utiliSe the Employment Ser-
vice in increasing measure so as to bridge the present gap of about 
30 per cent which exists in the number of vacancies filled through 
the Employment Exchanges by the public and private sectors. The 
Committee also understand that the employers in private sector in 
Maharashtra had been persuaded to fill about 80 per cent of theD" 
vacancies (except in the Managerial cadre) through the Employment 
Exchanges and there had been no difficulty in meeting their re--
-quirements. The Committee feel that the employers in the private 
sector should be persuaded to increasingly use the Einployment 
Service for filling all their vacancies through the Employment Ex-
changes in the States so that more employment opportunities are 
available to the local people and also to the Scheduled Castes and' 
Scheduled Tribes of the area. The training facilities available with 
the employers/employers' organisation may also be utDised by the 
Einployment Officers in training shortage category of applicants SO 
that the persons trained by these organisations could be absorbed 
by them in due course. 

D. Vocational Guidance and Coaching Facilities 

8.52. The ~ have been informed that the National Em-
ployment Service render Vocational Guidance and Employment 
Counselling through Vocational Guidance Units set up at Employ-
ment Exchanges and University Employment Information and 
GUidance Bureaux. These services are rendered to youth (appli-
c1tnts without any work experience) and adults (applicants with 
specific work experience) respectively. The services refer to conti-
nuous assistance rendered to individuals in planning their vocational 
careers and in solving their employment and vocational problems. 

8.53. The Scheme for providing vocational guidance and employ-
ment counselling has been in operation in Employment Exchanges 
since 1957. At present, Vocational Guidance and Employment 
Counselling Services are being rendered to employment seekers and 
'Students at 234 Employment Exchanges and 63 University Employ-
ment Information and Guidance ~  At the Employment Ex-
changes and the University Employment Information and Guidance 
Bureaux, Vocational Guidance Services are rendered both on indivi-
dual and group basis. Individual guidance programme consists of-
discussion of vocational plans and problems of guidance seekers at 
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length, taking into aecount their educational qualifications, intelli-
gence, aptitudes, interests, etc., on the one hand, and job require-
ments, employment market conditions, trends on the other. It also 
consists of providing infoI"mation on occupational and training facilit-
ies, scholarships, self-employment opportunities etc. on individual 
basis. The Group guidance progranune consists of group discussions 
in which information pertaining to employment opportunities and 
training facilities etc ... is rendered to homogenous groups of appli-
ciirits. This programme is further supplemented by occasional talks 
by outside authoriti.es such as Recruiting Officers, Personnel Officers 
of local organisations or industries. 

8.54. Each Employment Exchange with a Vocational Guidance 
Unit and University Employment Information and GuidanCe Bureau 
maintains one Occupational Infol"mation Room, where information 
pertaining. to educational and training facilities, job opportunities, 
~  trends, etc. is displayed in the form of posters, charts, 
prospectuses etc . 

. 8.55. Another importan'tpart of Vocational Guidance Programme 
is career talks in schools and colleges. The Vocational Guidance 
Officers visit local schools and educational institutions and give 
career talks for occupational orientation of the students. Career 
tR'lks are also given bytiie afIicers of the University Employment 
Information and Guidance Bureaux who viSit the colleges and the 
'departments and faculties of the Universities for thiS purpose. 

8.56. The programme of Vocational Guidance and Employment 
Counselling is generally operated by the Directorate Genera! of Em-
ployment and Trrining and the State Directorates of Employment. 
The Di'rectorate General !Jf Employment and Training is responsible 
for the general policies and procedures, training of staff, preparation 
of tools and materials for the service and for effective coordination 
with the Guidance Services under the educational authorities. The 
State Directorates of Employment administer the service through the 
Employment Exchanges and ensure effective liaison with the gui-
dance service of the State Education Departments. FOr administra-
tion and coordination of the p'rogramme at the Employment Exchange 
level, State Vocational Guidance Units have been set up at the St<ite 
directora tes. 

8.57. Vocational Guidance is a continuous process of assisting the 
individual, starting from school stage,. and theretore, forms a part 
of guidance servic.e of educational institutions. Therefore, close 
collaboration between Employment Service and educationail autho-
rities is essen'tial for the success of Vocational Guidance Programme. 
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As such, the prin<:ipal of coordination and collaboration in conduct-
ing guidance service has been accepted from the very beginning and 
effective machinery for this purpose has 'been set up at various 
levels. 

8.58 Coordination committees exist at the three levels, the 
National, State and District. At the Nationalleve1, there exists the 
Cen'tral Coordination Committee for Vocational Guidance and Em-
ployment Counselling. Coordination at the State level is achieved 
through the State Coordination Committee for Vocational Guidance 
sind for the coordination at the dis1lrict level, there exists District 
Coordination Committee for Vocational Guidance and Employment 
Counselling. 

8.59. Asked whether any special arrangements have been made 
for the guildance of Scheduled Caste and Scheduled Tribe job-
seekers, the Directorate General of Employment and Training has 
stated in a written note submitted to the Committee that special 
facilities for vocational guidance are available to the employment 
seekers including those belonging to Scheduled Castes and Scheduled 
Tribes at all Employment Exchanges and University Employment 
Infonnation and Guidance Bureaux, where special vocational guid-
anCe units are functioning. Besides, Coaching-cum-Guidance Cen-
tres for Scheduled Caste and Scheduled Tribe applicants hlfve been 
set up at four selected Employment Exchanges, viz., Delhi, Jabalpur, 
Kanpur and Madras to provide pre-employment orientation and con-
fidence building training to such applicants for improving their em-
ployability. A scheme to provide adequate coaching to Scheduled 
Caste and Scheduled Tribe applicants with a view to preparing them 
for competitive examination and selection tests help by various 
agencies for filling up posts of Lower Division Clerks in Central 
Government etc. was conducted on a pilot basis in two phases, viz., 
1973-74 and 1974·75 in the Union Territory of Delhi and Ghaziabad 
(Uttar Pradesh). The next phase of the scheme is likely to com-
mence with effect from 1st August, 1976. 

8.60. Asked about the decision taken by the Directorate General 
of Employment and Training on the suggestion made by the Com-
missioner for Scheduled Castes and Scheduled Tribes in his Twenty-
second Report for 'the year 1973-74 that all States should have 
Coaching-cum-Guidance Centres so that more and more Scheduled 
Caste and ScheduJ.ed Tribe registrants could be benefited in the 
matter of their placement. The Directorate General of Employment 
and Training has stated in a written note that the scheme for Coach-
i!1G-c-u;,-C':lidance Centres for Scheduled Castes and Scheduled 
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Tribes, though administered by the Directorate General and Employ-
ment and Training, is financed by the Ministry of Home Affairs who 
are responsible for the welfare of Scheduled Castes and Scheduled 
Tribes. Ai;, a result of efforts made by the Directorate General of 
Employment and Training, Ministry of Home Affairs have now 
agr!!ed that six more such Centres one each at Calcutta, Surat, 
Jaipur, Hyderabad, Trivandrum and Ranchi may be set up shortly 
in order to cater to the needs of aarger numlber of Scheduled Caste 
and Scheduled Tribe candidates to offer active assistance to them. 
These l?laces have been selected because the incidence of Scheduled 
Castes and Scheduled Tribes population and employment oppor-
tunities available. fOl" them are higher. 

8.61. Asked whether. 'the Directorate General of Employment and 
Training proposed to set up a coaching-cum-guidance centre in the 
North-Eastern region, the Director General of Employment and 
Training has stated during the course of evidence as follows: 

"This is a very valid point that in the Nonh-Eastem region 
there is a need for opening a centre. We have noted this 
point and in our reconsideration, We shaJl try to accom-
modate those areas also." 

8.62. The question of opening of Coaching-cum-Guidance Centres 
~ the States was discussed at the meeting of the Working Group 
on National Employment Service held in Nainital in October, 1976. 
The Working Group recommended that at least one Coaching-cum-
Guidance Centre should be set up in all States with' a view to pro-
viding confidence building training to the weaker section of the 
society. The State Directors were requested to forward their pro-
posals with full facts and figures regarding Scheduled Caste and 
Scheduled ~ applicants in their States to the Directorate Gene-
ral of Employment:and Training for taking up the matter with the 
.Ministry of Home Mairs. . 

8.63. The Committee wanted to know about the 'results of the 
pilot scheme for coaching-cum-guidance of Scheduled Castes and 
Scheduled Tribe applicants. The Directorate General of Employ-
ment and Training has sta,ted in a written note that in the first 
phase about 1100 and in the secollfl phase about 500 Scheduled Caste I 
Scheduled Tribe applicants were trained at Delhi and Ghaziabad. 
Sh months after the completion of the Pilot Scheme (1973-74), a 
survey waS conducted to assess the utility of the coaching program-
me to the participants. The survey revealed that within six 
months after obtaining training, roughly one-fourth of the trainees / 



62 

who responded to the questionnaire had secured employment. Two-
thirds of the rest had appeared for competitive examinations such 
as Clerical Grade's Examination and Selection Test, etc. and were 
awaiting the results of the tests at the time of reporting. Consider-
ing that hardly six months had lapsed after completion of the 
training, 'the performance of the trainees in the employment mar-
ket during the period under reference was viewed as quite encourg-
Jng despite the handicap that there was no provision for coaching 
in typewriting; in the first phase of the scheme. The follow-up 
study in respect of trainees who received coaching in the second 
phase (1974-75) is in progress and the results are expected shortly. 

_ 8.64. It has been further stated that the third phase of the scheme 
which was put into operation with effect from 1-8-1976 is in pro-
gress, This is now being financed by the Ministry of Home Affairs. 
A brief note On the Pilot Coaching Scheme for Scheduled Castes 
and Scheduled Tribes is at Appendix XVI. 

8.65. Asked whether there is any proposal to extend this scheme 
to other States/Union Territories where employment position of 
Scheduled Caste and Scheduled Tribe persons is not encouraging, 
the Directorate General 'of Employment and Training in a written 
notes has stated that the scheme is still in an experimental stage. 
In case the utility of the scheme is established after evaluating the 
results achieved in the three phases, the Ministry of Home Affairs 
would be approached to consider' the feasibility of extending the 
scheme to more areas where there is a large concentration of 
Scheduled Cllstes and Scheduled Tribes as ~  as the educational 
institutions. 

8.66. The Committee enquired whether any liaison and' 'coordi-
nation is maintained by the Directorate General of :Employment and 
Training with the All India Services Pre-examination Training Cen-
tres as also State11evel' Service Pre-eXanimltion Tr'aining Centres. 
The Directorate General of Employment and 1Taining has-stated in 
a written note submitted to the Committee that no liaison is being 
maintained by the Directorate General of' Employment and Training 
with these Centres., lit has been added that Pre-examination Traini!tg 
Centres and the State levei servic;esPre-examination Training 
Centres are :imparting training ~  prepare the Scheduled' Caste 
and Scheduled Tribes ~ forl.A.S. arid allied Services as wen 
as State Civil Services, 'wbile un,der the, Coachiig scheme undertaken 
by the Directorate General' of Elnj)lbymeIrt and Training Scheduled 
Castel Scheduled Tribe-candidates ~  with ertip16yment ex-
changes at Delhi and Ghaziabad are given intensive coaching fOl" 

. ,..... , 
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.;preparing them jor various  competitive examinations/selection test 
.helId for the j)OSts of Lower Division Clerk and other Grade m 
; posts. 

8.67. Asked whether any literature on vocational guidance has 
"been published for .Scheduled Caste/Tribe job-seekers, the Direc-
to'1"ate General of Employment and Training has stated in a written 
" note that a Career Study Cen-l::re at Central Institute for Research 
"and Training in Employment Service (Directorate General of Em-
ployment and Training) has been functioning since 1970 which has 
:;been bringing out C-areer literature for guidance of job-seekers on 
~  continuous basis. These publications are useful for purposes of 
vocational guidance and employment counselling to all categories of 
:.persons including Scheduled Castes/Scheduled Tribes. A special 
publication titled "qpportunities Open to Scheduled Castes and 
~  Tribes 'after MatriCUlation" has been brought out by the 
:Directorate .General of Employment and Training. This is a com-
::pendium of various concessions and facilities extended for Scheduled 
-Castes/Scheduled Tribes by the Union and State Governments. 
'This publication provides the much needed information for Sche-
.. ,luled Castes and Scheduled Tribes youth who are seeking avenues 
in the educational and employment sphere. 

8.68. The Committee note that the National Employment Service 
"render vocational guidance and empl"yment cOUDseUiIlg through 
Vocational Guidance Units set up 3t 234 Employment Exchanges and 
"63 University Employment Information and GuidaD'oe Bur.eaux to all 
the guidance-seekers iBclwling those belonging to Schednled Castes 
" and Schednled Tribes. The OmlmiUee would like to point out that 
the position of Scheduled Castes and Scheduled Tribes is peculiar so 
· (ar as the opportunities of employment 8reconeerned. In the ease 
of Scheduled Castes and Scheduled Tribes, the vacancies specificaUy 
reserved for them are there, but candidates with .the required qualifi-
"cationiskitl are not available, whereas in the case of general appli-
cants, large .umber of candidates fulfilling the requisite "qualifica-
tlons/skills are available with the Employment Exchanges to sponsor 
even for single vacancies. The Committee, therefore, recommend 
· that separate, arrangements should be made at the Employment Ex-
. changes to attend to the enquiries from Scheduled Castes and Sche-
duled Tribes and to impart them guidance regarding employment 
· avenues open to them, more especially in "hortage occupation"!, and 
. training and coaching facilities avaibible to them. and the special 
~  the 'Government to enhance their 
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employability. This will enable the Scheduled Caste and Sche-
duled Tribe guidance-seekers to choose the right type of occupation 
and find employment easily. 

8.69. The Committee note that ~ G  Centres 
are at present working at Delhi, Jabalpur, Kanpur and Madras since 
1970 to provide pre-employment orientation and confidence b1.1ildinl 
training to Scheduled Caste and Scheduled Tribe applicants for im-
proving their employability and six more such Centres one each at 
Calcutta, Hyderabad, Jaipur, RancJIi, Surat and Trivandrum are go-
-ing to be set up shortly. The Committee also note that the working 
Group of the National Employment Service at their meeting held in 
Nainital in October, 1976 have recommended that at least one Coach-
ing-cum-Guidance Centre should be set up in all States with a view 
to providing confidence-building training to Scheduled Caste and 
Scheduled Tribe applicants. The Committee hope that the Director 
General of Employment and Training had already asked the State 
Employment Directors to forward their proposals with full facts and 
figures regarding Scheduled Caste and Scheduled Tribe applicants in· 
their States for taking up the matter wUh the Ministry of Home 
AfflUrs. The' J:ommittee would like to be apprised of the decision. 
taken in the matter. 

8.70. The Committee are happy to note that the Directorate Gene-
ral of Employment and Training has launched a pilot scheme which 
enviSlB£es preparing Scheduled Cl'l'ltes and Scheduled Tribes for 
various competitive examinations/selection tests for recruitment t. 
clerical vacancies in the Union Territory of Delhi and Ghaziabad 
(U.P.) . The Committee consider it a step in the right direction to· 
improve the representation of Scheduled Castes and Scheduled Tribes 
in Services. The Committee suggest that the scheme should be allow-
ed. to continue so that there is no shortage of suitable candidates 
from these communities to fill the posh. in lower cadres. The Scheme 
should also be extended to more areas where there is concentration 
of Scheduled Castes and Scheduled Tribes. 

8.71. The Committee note that the Career Study Ceri'tre at Cen-
tral Institute for Research and Training in Emplojinent Service 
(Directorate General of Employment and Training) has been bring-
ing out career literature for guidance of job-seekers on a continuous 
basis. It has also brought out a special publication titled "Oppor-
tunities open to Scheduled Castes and Scheduled Tribes after Matri-
culation". This booklet provides basic information about educationa.J 



65 

and training opportunities, scholarships and other financial assistan.· 
ce available as well as employment opportunities open to Scheduled 
Castes and Scheduled Tribes after Matriculation Or equivalent qua-
lification. The Committee suggest that with a view to give wider 
publicity to the various concessions and facilities being provided to 
Scheduled Castes and Scheduled TribeS by the Central and state 
Governments, more and more of such publications should be brought 
out in English and other regional languages and dilliributed among. 
Scheduled Castes and Scheduled Tribes. 



CHAPTER IX 

APPRENTICESHIP TRAINING 

9.1. Under the Apprentices Act, 1961, it is obligatory on all em-
ployers in the specified industries to engage apprentices as per the 
prescribed ratio in the designated trades. In the case of trade app-
rentices, the training consists of basic training, followed by on-the-
job or shop floor training with related instructions throughout the 
period of training. The training of graduate engineers and diploma-
holders has also been brought within the purview of the Appren-
tices Act. The apprenticeship scheme at present provides for train-
ing in 103 designated trades covering 216 notified industries. Reser-
vations for Scheduled Castes and Scheduled Tribes have also been 
provided in the Rules framed under the Apprentices (Amendment) 
Act, 1973, on the basis of their population in each State as per state-
ment at Appendix XVII. 

9.2. A Central ApprenticeShip Council under the Apprentices 
Act, 1961 has been set up to advise the Central Government in 
framing the rules regarding standards of education, physical fitness, 
working hours of apprentices and powers of Apprenticeship Advi-
sers. Besides, it also advises Government regarding the trades to be 
designated, ratio of apprentices to workers and the syllabii for prac-
tical and theoretical training. The Council consists of a Chairman 
and Vice-Chainnan and such number of other members as laid 
down in the rules framed under the Act. The Council is constituted 
for a period of three years and all the members approved accord-
ingly hold the appointment for a period of three years. The Cen-
tral Apprenticeship Council was constituted in February, 1975 and 
it would be reconstituted in 1978. In prinCiple, it has been agreed to 
'1ominate one member each belonging to Scheduled Castes and Sche-
duled Tribes in the Council. This requires the amendment of the 
rules in consultation with the Central Apprenticeship Council and 
the proposal in this regard was proposed to be placed in the next 
meeting of the Central Apprenticeship Council. 

9.3. There are at present fouol' Regional Directors at Bombay, 
'Calcutta, Madras and Kanpur. They visit the establishments along 
with their officers and review 'fhe position regarding apprentice-
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· :ship training programme periodically. At the Central level, the 
meetings of the Regional Directors are held to review the position 
on all-India basis. 

9.4. The Committee have been informed that the number of 
apprentices undergoing training in the various industries as on the 
· .30th June, 1976 has been 1,36,484 against located seats of 1,41,084. 
The Committee desired to know the number of Scheduled Castes 
-;and Scheduled Tribes undergoing training in each trade separately 
.and also the figures about Scheduled Castes and Scheduled Tribes 
who have secured regular jobs in their respective trades after 
· {!ompleting the apprenticeship training. The Directorate General 
of Employment and Training has stated in a note submitted to the 
Coinmittee that trade-wise information for Scheduled Castes and 
Scheduled Tribes separately for each trade is not available with 
"them. The reservation for Scheduled Castes and Scheduled Tribes 
has been made statutory only from August, 1975 and the period of 
Apprenticeship training ranges from one to four years dependinJ; 
upon the trades and first batch of reserved category would com-
plete their period of training in October, 1976, and the question of 
.absor.ption of these categories would arise only thereafter. 

9.5. Information in respect of number of seats reserved for 
-Scheduled Castes and Scheduled Tribes and the number of Sche-
duled Castes and Scheduled Tribes actually engaged in each Statel 
"Union Territory Administration as on 30th June, 1976 is shown in 
Appendix XVIII. 

9.6. The Conucltteep;>inted out that in most of the States the 
number of Scheduled . Caste and Scheduled Tribe apprentices en· 
gaged is much below the quota reserved for them and desired to 
know the reasons therefor .. The Directorate Qeneral of Employ· 
ment and Training has stated "in i written note furnished to the Com-
.mittee that the reserva¥on for Schequled ~  Scheduled Tribes 
~  made statutory only in May/August, 1975. In all, 69,236, ap-
prentices were undergoing training in June, 1975 and only 67,248 

~  were -recruited.... thereafter upto 4-9-1976. Out of these, 
12,734 Scheduled Caste and 3293 Scheduled Tribe apprentices were 
recruited giving a percentage of 18.8 and 4.7 respectively (consi· 
dering the fresh recruits only). Similarly, as per the figures as on 
12-11-1976, 80,963 additional apprentices have been recruited, out 
of which 15,042 and 3,753 belong to Scheduled Castes and Scheduled 
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Tribes respectively. The periodic review of the tl"ade apprentices is-
as follows: ' I 

~ 

30-6-1975 31-111-1975 3~  4-9-1976 12-11-1976 
---._-------------

Total number of ap-
prentices engaged 69236 117575 1364B4 142152 150197 

Scheduled Castes Nil 9418 12734 14024 150-1,2 
Percentage to total (8'0%) (9' 3%) (10%) (IO%) 

Scheduled Tribes 
Percentage to total 2453 3293 3516 3753 

(2%) (2'4%)  (2'5%)  (2'5%) 

---'.--

9.7. The Directorate General of Employment and Training has 
also stated that the main reasons for lesser number of Scheduled: 
Castes and Scheduled Tribes engaged as apprentices to the quota 
of seats reserved for them are as follows: . 

(i) Under the Apprentices Act, there are prescribed quali· 
fications for every trade and sufficient number of Sche-
duled Castes and Scheduled Tribes possessing these-
qualifications are not forthcoming to be engaged as ap-
prentices. 

(ii) Due to the economic reasons, the Scheduled Caste and 
Scheduled Tribe candidates are not willing to move from 
one area to another for engagement as apprentices. 

9.8. When asked to state the steps taken to ensure that all seats 
reserved for Scheduled Castes and Scheduled Tribes in the various 
trades are filled, the Directorate General of Employment and Train-
ing has stated in a written note submitted to the Committee that 
the Regional Directot'S 'have been advised to conduct surveys OD· 
war-footing with the help of extra assistance from the staff of Cen-
tral Training Institutes, Foremen Training Institute, Bangalore. 
Advanced Training Institute, .Madras and Central Staff Training 
and Research Institute, Calcutta. They have also been asked to 
take follow-up action by launching a special drive to contact Minis-
tries for allocation of additional sea.ts and utilisation of available· 
training facilities. They have been llsked to conduct surveys to 
locate additional training facilities on emergency basis. In addition 
the matter was pursued by the Directorate General of Employment 
and Training at various levels. The matter was also discussed at 
the LaboUr Ministers' conference held in July, 1975 and the imple-
mentation of apprenticeship scheme was reviewed at the Chief" 
Ministers' Conference held in March, 1976. 
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9.9. The Directorate General of Employment and Training has 
-further added that as a result of the drive launched by the Regional 
:Directors there is no shortfall SO far as the engagement of appTen-
tices belonging to Scheduled Castes and Scheduled Tribes is 
concerned. 

9.10. The Committee desired to know the number of Engineering 
Graduates/Diploma Holder apprentices separately as on 30-6-1976 
and the number of Scheduled Castes and Scheduled Tribes among 
them. The Directorate General of Employment and Training has 
stated in a written note furnished to the Committee that 5,745 Gra· 
duate Apprentices and 7,119 Diploma Holder ~  were on 
training as on 30-6-1976 out of which Scheduled Castes and Scheduled 
"Tribes were stated to be as under:-

GradfJate Apprentices: 

Scheduled Castes 

Scheduled Tribes 

DiplomtZ Holder Apprentices : 

Scheduled Castes 

Scheduled Tribes 

19 

9.11. As regards the stipend paid to apprentice trainees, it has 
been stated that the rates of stipend are common for all apprentices 
.and are as under:-

\ 

Trade Apprentit;,s : 

During the lint year of Training 

During the second year of Training 

During the third year .of Training 

During the fourth year of Training 

GFaduate and T «hnidan Apprentices : 

(i) Engineering Graduates 

Rs. 130/-P.M. 

Rs. 140/-P.M. 

Rs. 150/-P.M. 

~  200/-P.M. 

Rs.2S0/- P.M. (for 
post Institutional 
Training.) 

(ii) Sandwich coune student from Degree Institutions Rs. ISO/-P.M. 

(iii) Diploma Holders . Rs. 180/- P.M. (for 
post Institutional 
Training) 

(iv) Sandwich course student from Diploma Institutions Rs. 150/-P.M. 

9.12. When asked to furnish State-wise figures about the appren· 
.tices in the hotel industry and the number of Scheduled Castes and 
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Scheduled Tribes among them, the Directorate General of Employ--
ment and Training has statetd that State-wise figures of apprentices-
engaged in hotel indUStry are not available. However, the number 
of apprentices in hotel industry indicating the total seats located (in-
cluding general candidates), total seats utilised and the number of 
apprentices engaged belonging to Scheduled Castes and Scheduled 
Tribes in respect of Apprenticeship Training under the Central-
Sector are as under:-

S. Regional Directorate 
~  

Seats l0C3tl\d Total Seau Seats utilised in respect 
utilised of Scheduled Castes and : 

Schedult'd Tribes 

Scheduled  Scheduled 
Castes Tribes 

I. Western Region 64  64 8 3 

2. Eastern Region 6 5 

3· Northern Region 205 146 14-

4· Southern Region 46 45 8 

Total 316 261 35 5 

9.13. The Committee enquired whether after the completion of-
the apprenticeship, Government ensured the employment of trainees:-
also. The Director General of Employment and Training has stated 
during the courSe of evidence that at present there is no obligation 
either way unless there is a special contract between the apprentices 
and the employer. They have after consulting the Ministry of Law,. 
Justice and Company Affairs, approached the Cabinet for an amend-
ment in the Apprenticeship Act, so that the question of employment_ 
of trained apprentices is also taken care of. 

9.14. When asked whether there was any difficulty in appointing 
the apprentices due to pressure of the trade unions, the Director-
General of Employment and Training has stated as follows:-

''When this amendmEmt was being considered, the representa-
tives of the trade unions did point out that there were 
certain difficulties because there were some agreements 
with the trade unions and they had to be taken care of. 
If they had provided that in the new employment, kith· 
and kins of the existing workers should be given prefer-
ence, that has to be taken care of. These difficulties 
were pointed out and it is « fact that there are certain 
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agreements of 'Badli' etc, which create certain" 
legal situations, where they have entered into agreements. 
with the workers that they will get some benefit out of 
the new employment. This is true that sometimes the 
trade unions do enter into agreements which go against 
the employment of the apprentices." 

9.15. The Committee note that there is at pI"esent no provision' 
in the rules framed under the Apprentices Act, 1961 for the nomina-
tion of members belonging to Scheduled Castes and Scheduled 
Tribes in the Central Apprenticeship eouncil and the Central Gov-
ernment have, in principle, decided to nominate two members-one 
belonging to Scheduled Castes and the other belonging to Schedued 
Tribes to the said Council. This requjres the amendment of the· 
rules in consultation with the Central Apprenticeship Council and 
the proposal will be placed in the next meeting of the Council. The 
Committee desire that early action should be taken to amend the' 
rules so that the interests of Scheduled Caste and Scheduled Tribe, 
apprentices could be properly watched. 

9.16. The Committee are distressed to find that there was not a' 
single trade apprentice belonging to Scheduled Castes and Scheduled 
Tribes among 69,236 apprentices undergoing training on the 30th 
June, 1975 i.e. prior to isSue of orders regarding reservation of seats 
for Scheduled Castes and Scheduled Tribes under the Apprentice-
ship Training Scheme. It was only after the reservation for Sche-
duled Castes and Scheduled Tribes was made stafutory in May / 
August, 1975, efforts were made by the Ministry of Labour to engage 
apprentices belonging to Scheduled Castes and Scheduled TribeS,' 
according to the ratio prescribed in the rules framed under the Ap-
prentices Act, 1961. The Committee desire that the Ministry of 
Labour should continue their efforts so that more and more Sche-
duled Castes and Scheduled Tribes could be given apprenticeship 
training so as to make them available in adequate number to fill 
the vacancies reserved for them in various employment agencies. 

9.17. ""The Committee are also distressed to note that the number 
of Scheduled Caste and Scheduled Tribe apprentices selected under 
the Apprenticeship scheme in hotel industry under the Central 
Sector is very low. When there is crying need for the trained per-
sonnel, seats should not have been allowed to laPse. The Committee 
hope that in future all the seats will be filled up and it should be 
ensured that the representation of Scheduled Castes and ~ 

Tribes-'is strictly according to the quotas reserved for them. 
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9.1S. The Committee note that there is at present no obligation on 
.' the part of employers to provide jobs to the apprentices after their 
. successful training. A proposal is, however, under consideration to 
amend the Apprentices Act, 1961 so that the question of employment 
of trained apprentices could be taken care of. The Committee feel 
that it will go a long way in providing employment to the unemploy-
ed Scheduled Caste and Scheduled Tribe trained apprentices if it is 
made obligatory on the employers to provide jobs to the trained 

:apprentices.' The Committee recommend that necessary legislation 
in this regard should be brought before Parliament expeditiously. 



CIIA.PTEB. X 

TRAINING INSTITUTES 

10.1. The Vocational Training Programmes are intended to meet 
"the needs 01 iBdustry at the craftmen and supervisors' levels. There 
are 356 approved Industrial Training Institutes in the country will 
a seating capacity of 1.53 lakhs, which impart training u.r the 
'Craftmen Training Scheme. The training is being implarted to 
, persons within the age group of If)......25 years in 31 engineering trades 
and 21 non-engineering trades which are given at Appendix XIX. 
"The period of training for some of the engineering trades is two 
years while for the remaining engineering and non-engineering 
trades, it is one year. 

10.2. The Directorate General of Employment and Training ill 
responsible for laying down policies and procedures for the crafts.. 
men training schemes in the country. The day-to-day administration 
"of the schemes vest with the respective State Governments. The 
training programmes are periodically updated to keep in pace with 
the technological changes and developments taking place in the 
"country. The training of. crafts instructors and very highly skilled 
personnel rests with the Directorate General of Employment and 
~  of Labour, Government ot India. 

A National ~  for Training in Vocational Trades has beeR 
set up at the Centre which is a tripartite body with a total mell)-
bership of 73. 115 functions are broadly to lay down policies and 
procedUres fat implementing vocational training programme in the 
.cmmtry on an all-India basis. The compositiOn and functions of the 
:Council are at Appenruces XX and XXI. Asked whether there t • 
. any representative of Scheduled Castes and Scheduled Tribes On 
"this Council, the Directorate General of Employment and Training 
has stated in a note submitted to the Committee that reservation f(rr 

\ one each o£ Scheduled Castes and Scheduled Tribes has been pro-
Yided for in the said Council. 

10.3. The following Institutes have been stated to be under the 
4irec:t administrative control of the 'Directorate General of Employ-
ment and Training:-

(1) Central Training Institute for Instructors, Dasnagar, 
Howrah. 
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(2) Central Training Institute for Instructors, Bombay. 

(3) Central Training Institute for Instructors, Kanpur. 

(4) Central Training Institute fol' Instructors, Madras. 

(5) Central Training Institute for Instructors, Hyp&abad. 

'(6)· Central Training Lnstitute for Instructors,. ~  .. 

. (7) Central Training Institute for Women, New Delhi. 

(8) Central Staff Training and Research Institute, Dasnagar, 
Howrah. 

(9) Foreman Training Institute, Bangalore. 

(10) Advanced Training Institute, Madras. 

(11) Advanced Training Institute for Electronics and Process 
Instrumentation, Hyderabad. 

Model Training Institutes on the Industrial Training Institutes pat-
tern are attached to the first six Central Training Institutes. 

10.4. The first six Training Institutes and their attached Model 
.Training Institutes are meant for training of Instructors and Crafts-
men. In these Central Training Institutes, trainees sponsored by the 
State Governmen1B and industrial establishments as also private 
ean"didates are admitted and in the case of. Model Training Institutes. 
admissions are done as in the case o£ other Industrial Training Ins-
titutes in the country. Seats are reserved for Scheduled Castes and 
Scheduled Tribes on the percentage o.f the population of these ca. 
gories in the respective States. 

10.5. In the case of last four Advance Institutes (S1. Nos. 8 to 11), 
the tr'ainees are sponsored by the Central and State Governments, 
Public and Private 'Industrial establishments for upgrading and 
-specialised training. As most of them 8!'e deputed candidates; the 
:8pODSOring authorities select the candidates and send them for 
trailling. 

10.6. The Committee desired to know the totaIintake of students 
in these Industrial Training Institutes during the last three years 
"and the number of Scheduled Caste and Scheduled Tribe candidates 
among them. The information as furnished by the Directorate 
General o£ Employment and Training is given at Appendix xxn. 

10.7. The Directorate General of ~  TJ:aining has 
also stated in a note submitted to the Committee that in the Cen-
tral Training Institutes in ~ of private candidates, the per-
eentage of seats for Scheduled Caste and Scheduled Tribe candidates 
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it on population basis as applicable to the State whse located. III· 
addition, the Scheduled Caste and Scheduled Tribe trainees are' 
eligible for age relaxation and are also allowed stipend I scholarships 
awar.ded by the Institutes or stite Government c:oncemed. As re-
gards the stipend given to the trainees, the Directorate General of 
Employment and Training has stated that at the meeting of the· 
National Council for Training in Vocational Trades held on the 
~  December, 1970, it was decided that the StatefUnion Territory· 
Governments might be advised to enhance the rate of stipend from 
Rs. 25 to Rs. 40 per month, per trainee, keeping in view the rise in 
the cost of living index. This decision has not so foar been imple-
mented by all the State Governments due to paucity of funds. This 
matter was again considered in the Council at its meeting held OD. 
the 21st January, 1976 and the State Governments were requested 
to implement it before any further increase is thought of. . 

10.8. The Committee drew the attention of the representative of' 
the Directorate General of Employment and Training to the above 
statement and desired to know the reasons for meagre representa-
tion of Scheduled Caste and Scheduled Tribe Instructors from the 
States in the Central Training Institutes for Instructors. The Director 
General o:li Employment and Training has stated during the course of 
evidence that the Instructors of Industrial Training Institutes are 
deputed by the State Governments for training. They have issued. 
instructions that there should be adequate number of Scheduled 
Castes and Scheduled Tribes among them. There is, however, re-
luctance on the part of Instructors to absent themselves from their 
homes for a year or so. 

\ 

10.9. Asked whether the Instructors got any monetary· benefits 
after training, the Director General of Employment and Training has 
stated as follows: 

"I do not think that the Instructors who are already working 
get any monetary benefit. The only thing I could do was 
to increase their allowance during the ~  

Previously, it was very meagre and we could ~ it ~  
creased." . 

: 10.10. Asked whether any evaluation had ever been made ~ the 
working of Training IIl'Stitutes, the Directorate General of ~ 

,ployn;tent and Training has stated in a ~  note submitted. lq 
the Committee that the Central ·l'raining ~  ~  attached 
~  ~~ . Institutes ~  o,n. ~ ~ ~  & ~ ,year 

.  . .... ·.··4 • .. _.. . c. • 4. 1 
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by senior officers of the Directorate General of Employment and 
Training. On receipt of these inspection reports, the Heads of 
Institutes take suitable measures to effect improvement. In the 
case of four higher Institutes, the members of the Committee of 
Direction, set up for each Institute review once a year the working 
of the Institutes on the feed back information received. from the 
industry lpassed out trainess and suggest improVement as necessary 
keeping in view the technological and other development takin, 
place in the country . 

10.11. The Committee pointed ~  that in the Industrial Training 
-Institute, Delhi, 48 candidates were to be admitted for training in 
Hindi Stenography but actually 56 candidates had been admitted. 
The Committee desired to know the reasons why the quota of reser-
ved seats was not enhanced correspondingly and only seven Schedu-
led Caste and Scheduled Tribe candidate were admitted. The Direc-
tor of Training has stated during the course of evidence that the 
Delhi Administration is responsible for selection and they have no 
control over them. They will call for the information but the Delhi 
Aministration do not like their inteference since the day-to-day 
administration is with them. 

10.12. The Committee desiored to know the number of girls admit-
ted in the Central Training Institute, Curzon Road, New Delhi in 
1976 and the number of Scheduled Caste and Scheduled Tribe girls 
among them. The Director of Training has ~  that about 145 girls, 
were under training in the Central Training Institute, Curzon Road, 
New Delhi, out of which about 12 or 13 girls belonged to Schedulecl 
Castes and Scheduled Tribes. When asked about the oreasons for not 
filling all the reserved seats, . the Director of Training has stated that 
most of the Scheduled Caste and Scheduled Tribe girls did not have 
~  practical experience which was asked for. 

10.13. In reply to a question, the Director of Training has stated 
that the qualification required for admission in the Central Torain-
ing Institute is the practical experience after passing the Industrial 
-"l'raining Institute course. He has, however, added that they have 
relaxed certain qualifications in the case of Scheduled Caste and 
Scheduled Tribe girls and have also relaxed the condition of expe-

reience in their case. 
10.14. The Committee note that it has been provided for the nomi-

nation of two members--one belonging to Scheduled Caste aDd tha 
other belonKine to Scheduled Tribes to the National Council for 
~I iD. Vocational Trades. The Committee desire that • member 
each from Scheduled Caste and $eheduled Tribe should always -
included in the Ceaaeil so that the interests of Seheftled Caste .... 
8cWaW 'l'dIte tniaees eouLI be properly watched. 
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10.16. The Committee have been informed that seats aJ'e reserved 
for Scheduled Castes and Scheduled Tribes in the Training Instiutes 

according to their ratio in the population of the State where the 
Institute is located. The Committee find from the informatiOn fur-
~  by the Directorate General of Employment and Training that 
the number of Scheduled Castes and Scheduled Tribes admitted 
during the year 1973-74 to 1975-76 in all the Training Institutes is 
much below the quota prescribed for them. The Committee cannot, 
therefore, help concluding that serious efforts have not been made to 
ensure that aD the reserved seats are filled by the Scheduled Caste 
and Scheduled Tribe candidates. The Committee would like the 
Directorate General of Employment and Training to see that all the 
seats reserved for Scheduled Caste and Scheduled Tribe candidates 
are filled by them so that there is no shortage of trained Scheduled 
Caste and Scheduled Tribes candidates to fill the posts of Instructors, 
etc. 

10.16. The Committee are also unhappy to note that the numbu of 
drop outs of Scheduled Caste and SchedUled Tribe applicants admit-
ted for training is very large. The Committee would like the Gov-
ernment to go into the causes for these heavy drop outs and take 
suitable remedial measures in this regard. 

10.17. The Committee are surprised to learn that the decisioD 
taken by the Ministry of Labour (Directorate General of Employ-
ment and Training) in 1970 to enhance the rate of stipend from 
Rs. 25/-to Rs. 40/-per month per trainee has not been implemented 
by all the State Governments. The Committee fail to understand 
how the State Governments expect the Scheduled Caste and Schedu-
led Tribe trainees to continue their training which varies from one 
to three years with such a meagre stipend when the cost of living 
has gone so high during these years. The Committee, therefore, desire 
that the Ministry of Labour should persuade aD the State Govem-
mentsjUnion Territories' Administrations to enhance·the rate of sti-
pend of the trainees ~ comensurate with the prevailing cost of 
living. 

10.18. The Committee feel unhappy about the poor intake of 
Scheduled Caste and Scheduled Tribe trainees in the Central Train-
\ ing Institute, Corzon Road, New Delhi They would strongly urge 
that the Ministry of Labour (Direetorate General of Employment an. 
Training) should investigate the reasons for the low percentage of 
atbnission of Scheduled Caste and Scheduled Tribe trainess ia 
the Institute and. take remedial measures in eonsuItation with the 
Delhi· Administntioll. 



CHAPTER XI 

PROG.RAMMES FOR EMPLOYMENT OF SCHEDULED CASTES 
AND SCHEDULED TRIBES 

11.1. The Planning Commission launched the 'Half-a-Million Jobs' 
programme for educated unemployed which was expected to provide 
jObs to quali1ied engineers and technologists during the year 1973-74-
A special cell was set up in the Planning Commission which urged 
the State Governments to make all-out efforts to provide jobs to at 
least 20 per cent of the educated upemployed engineers and techno-
-~  One of the guidelines issued. in this regard also provided 
'or special attention to be given 'to the graduates from Scheduled 
Castes and Scheduled Tribes and minorities. 

11.2.. It has been stated in the Report of the Commissioner for 
Scheduled Castes and &heduled TribeS (19'13-74) that the Planning 
Commission was asked to provide reservations for Scheduled Casta!l 
and Scheduled Tribes for the purpose of recruitment under the 'Halt-
a-Million Jobs' programme but the Planning Commission argued that 
it was not possible to prescribe specific percentages for Schedulecl 
Castes and Scheduled Tribes as that would unnecessarily curb the 
options with ;the State Governments and restrict their flexibility ill 
providing increasing employment opportunities. The Planning Com-
mission has also stated in a written note submitted to the Committee 
that the choice of schemes to be implemented in any State or Union 
Territory was to be made by the local administrations within the 
guidelines prescribed The guidelines emphasised that schemes 
might be taken up for the educated unemployed, particularly engi-
neers and highly qualified technicians. At the same time, special. 
attention was Qlso to be given to schemes for employment of gradu-
ates from Scheduled Castes and S'cheduled Tribes, as well as some 
other disadvantaged social groups. As regards self-employment 
opportunities, in addition to some schemes which were proposed by 
the States specifically for members of Scheduled Castes and Sche-
duled Tribes or hereditary artisans etc., the members of these com-
munities benefited from the general schemes implemented by various 
agencies. Fixing of a quota would have been: difficult to enforce, 
since lack of entrepren.eureal ability, availability of bankable projects, 
etc. would nave determined the extent of participation by members 
or Scheduled Castes and Scheduled Tribes in self-employment 

78 
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8Chemes. The emphasis in the Half-a-Million Jobs programme wu 
on speedy generation of employment opportunities, by all possible 
means, in cillferent sections of the community. While drawing up 
achemes, tbe need to provide a prominent place to Scheduled Caste 
and Scheduled Tribe candidates was duly emphasised and was also 
fully recognised by the State G1>vernments. The representative of 
the Planning Commission has added during the course of his evidence 
before the Committee that funds were available for as many ~  

as were capable of being implemented. In several States, the avaIl-
able ceiiling on outlay was not exceeded since the States could Dot 
find sufficient number of schemes for implementation. 

11.3. A statement showing the amounts sanctioned, Central assis-
tance released, amounts actually utilised, and the number of persons 
belonging to Scheduled Castes and Scheduled Tribes benefited 
under the Half':'a-MilIion Jobs programme in the dJ1ferent States, U 
furnished by the Planning Commission is at Appendix XXIII. 

11.4. Asked about the number of Scheduled Caste and Scheduled 
·Tribe engineers and doctors who had taken advantage of the Scheme, 
lhe representative of the Planning Commission has stated that sepa-
rate figures for engineers and doctors are not available with them. 
He has, however, added that according to the information received 
from all the States excepting Assam and Jammu and Kashmir the 
total employment generated under the Half-a-Million Johs pr0.-
gramme and the Employment Promotion Programme was 3,17.000 
. out of which 37,252 were Scheduled Castes .and Scheduled 
Tribes. This comes to about 12 per cent. 

11.5. Asked as to whether the Planning Commission would take 
care of practical difficulties being faced by the beneficiaries of diffe-
rent ~  while framing their policies the representative of the 
Planning Commission luis stated that they are aware of the various 
criticisms made about the Scheme and when the report of the Evalu-
ation Commi"ttee would be aVailable, suitable scheme would be drawn 
up which will ~  the defects noticed in the earlier scheme. 

\ 11.6. Employment Promotion Programme was launched by the 
. Planning Commission during the year 1974-75. The main objective 
I of this programme was to provide in-plant training or such other 
j practical training to educated unemployed persons as would enable 
them to stand on their own feet, by taking up self-generating em· 
plpyment schemes. Engineers and highly qualifted ~  

·:were to be given first priority. It was speciftcally stressed in ~  
~  guidelines that it would be necessary to give special I ~ ~ lor 
I;": 
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providing facilities for training of candidates from Scheduled: 
Castes and Scheduled Tribes. Candidates from these communities 
were to be provided short-term training courses for employment. 
in the private sector as well as for specific government jobs in 
which reserved quotas which were not being filled for lack of 
~  with requisite minimum level of ability. These conces-
sions were extended only to a limited number of other SOCially 
handicapped groups and were not available for the general: popu-
lation. 

11.7 It has also been stated that training for all candidates 01 
_Scheduled Castes and Scheduled Tribes for enabling them to qua-
Jify for posts in the reserved quotas was financially supported 
under the Employment Promotion Programme. The exact num-
ber of posts to be filled in this manner and the number of trainees 
to be taken up, were to be determined by the State Governments 
and Union Territory Administrations, depending on schemes drawn 
"Up. by them in the light of local conditions. There was adequate 
provision of funds and, as such, maximum possible incentives were 
_ provided for these administrations. Specific reservations were 
neither necessary nor provided for since no specific posta were 
created. under the programme. Experience has shown that sche-
mes for candidates from Scheduled Castes and Scheduled Tribes 
· had been taken up in substantial numbers by most of the States. 
· The total employment generated for members of Scheduled Castes· 
and Scheduled Tribes under the Employment Promotion Program-
me was 5,194'as per reports received upto June, 1976 from the' 
States/Union Territories. 

11.8. In the twenty-second Report of the Commissioner for Sche-
· duted Castes and Scheduled Tribes (1973-74). it has been stated that 
the Goverment of Maharashtra have introduced a scheme through 
their Directorate of Employment under which Scheduled Caste and 
Scheduled Tribe candidates sponsored by the Employment Ex-
changes are imparted six months' training in Public Sector Under-
takings, and during that ptrlod they are paid stipends ranging 
from. Rs 100 to Rs. 2510 per month. These candidates are absorbed 
in employment after the completion of their training period. The-
Committee wanted to know whether similar schemes have be8a 
introduced by othel" State Governments through their Employment 
EXch8nges. 'the Planniilg Commission has stated in a note sub-
mittecJ to the Committee that schemes under the Half-a-Million 
Jobs Progr8mme and the EmploymEillt Promotion Programme fol' 
tralmng of Scheduled Caste and Scheduled· Tribe candidates went' 
taken up by difrerent States, through different implementing .... 
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cies, depending on the nature of the schemes and the local situation. 
However, details about the scheme comparable to the one in Maha-
rashtra implemented through employment exchanges in respect of 
.ther States were not available in the Planning Commission. 

11.9. The Committee pointed out during the course of evidence 
that under the Employment Guarantee Scheme in Maharashtra, the 
State Government helped the Scheduled Caste and Scheduled Tribe 
people and supplementary efforts were being made to provide them 
with employment and desired to know the extent to whi.ch the 
Planning Commission was able to accept the Employment Guaran-
tee Scheme. The representative of the Planning Commission has 
stated that if the States ask for funds from the Planning Commis-
sion that could be examined. He haSi added that West Bengal has 
Rural Production Programme Scheme. In Karnataka, they have 
Land Army Corporation and they are trying to build up suitable 
schemes to provide jobs to unemployed in areas where unem-
ployment or under-employment is bad. Kerala has ~ scheme of 
Labour-cum-Development Bank. Under this scheme, employees 
will get two-third of wages and one-third will be kept in the bank. 
These are the types of schemes which are being tried. Planning 
Commission gives general support to such schemes if they are via-
ble and if they can provide productive employment. 

11.10. When asked how the Planning Commission proposed to 
help the unemployed Scheduled Castes and Scheduled Tribes to 
enable them to stand on their own legs. the representative of the 
Planning Commission has stated during the course of evidence 81 
follows: 

"That was the point really when the Planning Commission 
suggested emphasis on self-employment and this is to be 
done in respect of the weaker sections of society with 
emphasis on the Scheduled Castes and Scheduled Tribes. 
They should get due attention. They should get due 
training." 

\ 11.11. The Committee enquired whether the Planning Commis-
sion got information from-different States about the training of un-
employed persons in Public Sector Undertakings and subsequent1J 
absorbed by the Undertakings. The 'representative of the Plan-
ning Commission has stated that they do receive such informatio.· 
from the States. Six States have supplied information in respect 
of the persons trained under the Employment Production Program-
me. Out of 58 persons trained, 28 were abSorbed in Andhra Pra-· 
desh. In Karnataka out of 166· persons trained, 148 were absorbed. 



.Madhya Pradesh had trained 96 persons whereas no person was ab-
~  Maharashtra had trained 1063 Scheduled Castes and Sche-
duled Tribe  persons but only 76 had been absorbed. Likewise in 
·Punjab, they trained 55 persons but they have not informed as to 
how many have been absorbed. 

11.12. The Committee wanted to know whether any special sche-
me for the Scheduled Castes and Scheduled Tribes was launched 
under the 20-Point Economic Programme. The representative of 
the Planning Commission has stated during the course of evidence 
that under the Special Employment Programme which was taken 
up during the Fourth Plan and also for the first two years of the 
.Fifth Plan, there were certain schemes which were specifically, sug-
gested for the Scheduled Castes and Scheduled Tribes but at pre-
'scnt there is no scheme for generating special employment. So far 
as the benefits of the 20-Point Economic Programme to the weaker 
sections of the society are concemed he has added that the policy 
of the Government has all along been to give special attention in 
the matter of providing as larger employment opportunities as 
possible to the Scheduled Castes and Scheduled Tribes. They are 
being encouraged to participate equally in the economic progrramme 
so that they will be absorbed in the main stream of national life. 
'Special efforts are being made to train the Scheduled Caste and 
Scheduled Tribe boys and girls in different trades and classes and' 
coaching schemes for the pU'l'pose are already in operation. 

11.13. The Committee desired to know whether there was an, 
special cell in the Planning Commission to oversee the implemen-
tation of schemes I programmes launched by them for the better-
ment of Scheduled Castes and Scheduled Tribes. The Planning 
. -Commission has stated in a note submitted to the Committee that 
the Planning Commission does not normally implement schemes. 
However, in the case of Half-a-Million Jobs Programme, which was 
taken up for implementation by the Planning Commission, a special 
. Employment Cell was set up. One of the functions of this Cell was 
to stress upon the States I Union Territories to look after the inte-
rests of Scheduled Castes and Scheduled Tribes while implement-
ing various schemes under the Half-a-Million Jobs Programme. So 
'.' far as the implementation of general schemes for Scheduled Castes 
. and Scheduled Tribes is concerned, no special Cell exists in the 
( Planning Commission. This is looked after by the MiniStry of 
Home Affairs which has two wings to look after Scheduled Castes 
and Tribal Development. Besides, a special Unit has also been sel 
up in that Ministry to monitor. the implementation of ~  pro-

.' grammes for ScheduJed -Castes and ~  Tribes. 
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1l.16.'l'be Committee note that the pLmnin, Commission IaUDdMMI 

. :tIae ''HaIf ... -MiII.ion .lobs" programme duriDg the year 1..,3-74 .. 
,.n qUIBlified engineers 8Jl.d technologists and during 1..,4-75, another 
programme entitled ''Employment Promotion Pragramme" was la ..... 
ched by the Planning Commission. 'The guidelines issued by tile 
Planning Commission for these programmes emphasised the n_ 
for special attention to Scheduled Castes, Scheduled Tribes, Baek-
_,aM Classes and Minorities without mentioning any specific per-
centage of reservation for these communities. The Commissioner fOI' 
Scheci'u.led Castes and Scheduled Tribes proposed to the PlanniD« 
Comntission to provide reservations for Scheduled Castes ancI 
Schecill1ed Tribes for the purpose of recruitment under these pro--
grammes but the Planning Commission argued that it was not possi-
ble to prescribe specific reservations for Scheduled Castes ... 
Scheduled Tribes as that would unnecessarily curb the options wi. 
the State Governments and restrict their flexibility in providiDc 
increasing employment opportunities. The employment generat .. 
;0 the eountry excepting in the States of Assam and Jammu ad 
Kashmir under these programmes is 3,17,000 out of which 37,252 are 
Scheduled Caste and Scheduled Tribes and the percentage of Sche-
duled Castes and Scheduled Tribe beneficiaries comes to about U 
per cent. The Committee feel that in the absence of speci&.c pro-
mission for reservations for Scheduled Castes and Scheduled Tribes 
under the programmes launched by the Planning Commission. 
their interests are not likely to be safeguarded by those responsible 
for the execution of these programmes and, therefore, desire, that it 
. should be provided in the guidelines that every effort should be made 
to ~ uit sufficient number of Scheduled Castes and Scheduled Tribel 
eandi,lates so as to reach at least the qUotas prescribed for them ill 
the respective States and Union Territories in the new schemes to be 
launched by the Planning Commission. 

~5  The Committee are distressed to note ... eeu has been set 
up in the Planoin, Cemmission to watch the implementation of 
variOUs schemes/programmes launched by them for the upliftm.ent of 
Scheduled Castes and Scheduled Tribes. The Committee feel that 
" the Planning Commission should laY' more stress on creating adequate 
job opportunities for Scheduled Castes and Scheduled Tribes so 
that they could absorb themselves in the main steram of national 
6fe expeditiously and therefore, suggest that a eell should be set Ull 
in the Planning Commiulon to look alter the interests of Scheduled 
Castes and Scheduled Tribes and to monitor the implementation of 
various schemes/programmes lallDched by them for the bettermeat 

of Scheduled Castes and Scheduled Tribes. 



"f, . 

D.16. The Committee have -been informed durlng tIie course oC 
evidence that the Planning Commission have undertaken the evalua-
tion of varioUs employment promotion schemes/programmes ~ 

by them. in the recent past. The Committee would like the Pl8D.-
Ding Commission to complete the evaluation of these schemes/pro-
grammes expeditiously so that the lessons thrown up as a result eI. 
such evaluation may be used for devising suitable schemes whidl 
could make a real impact on generating employment opportunities. 

November 1, 1977 

-Kamka 16, 1899 (S) 

SURAJ BHAN, 
Chai'rman. 

z Committee on the Welfare at 
Scheduled ~  and Scheduled Tribe •. 



APPBNDm I 

(tr"pua .'1 oCRepart) 

s .... ", .,.", r.. ... /tOrIt _ell rf6Iff1tIIitJII __ " ctMII in ID /tw" iI .,..;.. 
Slllwdi".u ~  .1",1i.,., of .cAII DiN.,. 0..,., of Bin,I""".,,,,_ 

TrtJiIIi", 

-I. r",.",I,..,.,: 

I. Central TmiIIiDIlllltitute b Instructon, Calcutta. 

2. Central TraiDing IlIItitute tOr lastructon, Bombay 

So Central TmiIIiDIlllltitute Cor Iastructon, Kanpur. 

... Central Trainiug Iastitute ror lastructon, Madru. 

5. Central TrainiDg lastitute fur lastructon, Ludbiaua. 

6. Central TnUoing lastitute ror Instructors, New Delhi 

,. Advanced Training lastitute, Madras. 

8. Foremen TnUoing Institute, Bangalore. 

90 Advanced TrainiDg Institute ror Electronic:s and ~ 

1966 

ll003-1g65 

1961 

NOYerDber, 19h 

February, rg65 

1-7-1g61 

1-4-1g6g 

16-8-1970 

Instrumentation, Hyderabad. 5-6-1974 

10. Central Staff Traiuing and Research Institute. Calcutta. 1968 

II. OJius of. ~ Dine."". of ~ r ...... ; 

\ 

I. Kanpur . 

2. Calcutta. 

3. JIombay. 

+ Madra . 

J. HyddabMl 

2_ Bombay . 

3· Jabalpur . 

4· NewDclbi 

5- XaDpur 

6. ',,,dhiene 

,. Madna 
I. c.Jcuua . 

85 

1-1-1961 

1-1-lg6I 

14-7-197· 

14-7-1971 

lt5-9-1971 

.5-9-1972 

51-1a-197S 

'1.-1001975 



• 
v. ~ Lioistm off., M_ c-p, R.i.Ft for &uI Pllkista _"tIIIIs, dI:. • • June, 1!J6.4. 

VI. CmlrflllllStWu for R_" aNI TrGiniRc ill ~ SeruW, 
Pusll, N.w IHlIai • • ~~  .... . . 

VII. Calrfll EmplDyrMnI ~ (Lrhour), Gortlkhpur: . 

VJII. CoadIing-mn-G1IiIIImu Cmlrufor &MduUd CtuIu/SchMhded 
··Tri6u: 

l. Kanpur 

II. Delhi 

3. Madra 

4· Jabalpur 

,5-11-1970 

,5-11-1970 

. ,5-11-1970 

5"11-1970 

",. 
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APPENDIX m 

(Vide para 3' 6 of Report) 

Ctmstitutitm of ~ PronuJIitm CommitteIIII 1M HlIJ/lqrIIIrIIrs of 1M DGE&T 
. . 

I. (a) Cltzss I Posts (posts tzbtIw Ikputy DirletJ/IrS' lnIl) 

I. Member of Union Public Service Commission 

!t. Secretary, Department of Labour and Employment. 

3. Director General of Employment and\Training. 

4 •. Director concerned 

(bl Cltzss I ~  (Posls of DIfrut7 Direet.Drs and below):-

I. Member of Union Public Service Commission 

!t. Director General of Employment and Training 

3. Director concerned 

4- Deputy Secretary (Admn.) 

II. Class liPosis : 

I. Director General of Employment and Trainiq 

!t. DirectOr concerned 

3. Deputy Secretary (Admn.) 

4. Uader Secretary (D.G.E. & T.) 

III. Class 1111lIIIl Class IV : 

Chairman 

Member 

• Member 

Member Secretary 

Chairman 

Member 

Member 

Member Secretary 

Chairman 

Member 

Member 

Member Secretary 

Departmental Promotion Committee/Recruitment Board ccmaists of :-

I. Director of Training. 

!t. Director of Employment Exchanges. 

S· Deputy Secretary. 

Composition of the Departmental Promotion CommitteeJRecruitment Board 
etc. in the Training Institutes/other subordinate offices of the Directorate General 

of Employment and Training. 

I. Training Institrdes and Regional Dir,ctorates of Apprenticeship Training: 

I. ·ChairmlUl 

!t. Member 

3. Membtt 

Head of the Unit. 

Heads of constitutcnt offices in the Unit. 

Deputy Secretary, ~  Gcneral of Employment 
and Training, New Delhi. 

90 



4. Member 

5. Member 

91 

An Officer belonging to the Scheduled Caste or Scheduled 
Tribe Community. 

An Officer belonging to other Ministry or Department. 
Ifhe is an officer belGnging to Scheduled or Scheduled 
Tribe, there is no member fJide S. NO.4' 

Note: A Unit comprises offices/Institutes under the Directorate of Training located 
in a particular city, e.g. the Calcutta Unit comprises of three offices fJi •• Central 
Staff Training and Research Imtitute, Calcutta, RqriGDa1 Director of Appren-
ticeship Training, Calcutta, Central Training Institute for Instructors, Calcutta. 
(The senior most of the officer is the Chairman of the Departmental Promotion 
Committee while other Heads of Offices are Members). 

The composition of the Departmental Promotion Committee for Class IV posts in the 
different Units under the Directorate of Training generally is :-

I. Chairman 

2. Member 

3. Member· 

4. Member 

Head ofthe Unit. 

Head of constituent offices in the Unit. 

An officer-belonging to the Scheduled Caste or Scheduled 
Tribe Community. 

An officer belonging to other Ministry or Department. 

The Composition of the Selection Comuiittee for appointment to Class I1J and IV posts 
by direct recruitment method under the Directorate of Training :-"-

I. Chairman 

2. Member 

3. Member 

4. Member 

Head of the Unit. 

Heads of constituent offices in the Unit. 

An officer belonging to Scheduled Caste and ~  

Tribe Community. 

An Officer belonging to other Ministry/Department. 

II. Vocational R./Jabilitation Centres: 

I. Chairman 

2. Member 

3. Member 

Director of Employment Exchanges or his nominee. 

Superintendent, Vocational Rehabilitation Centre. 

Principal, Central Training Institute/Industrial Training 
Institute where Central Training Institute does not 
aiat. 

In case there is DO Scheduled Caste/Scheduled Tribe Mnrber from amongst the mem-
bers indicated above, one additional member belonging to Scheduled Caste/Scheduled Tribe ia 
included. 

\. III. CentTallnstitut.for Ruearch anti Trainin, in Ettploymtnl S"II;", PUSQ, N,u: Delhi. 

D.P.C.far Class III Posts: 

I. Director, Central Institute for Research and Training in Emp-
loyment Service. 

2. Deputy Director, Central Institute for Research and Training 
in Employment Service. 

3· Deputy Secretary, Directorate General of Employment and 
Training. 



D.P.C. for Clul IV Polls : 

I. Dcputy Director, C.I.R.T.E.S. 

2. Senior Research Officer, C.I.R.T.E.S. 

3. Administrative Officer, C.I.R.T.E.S. 

One officer of the grade ofSeuior Research Officer era. I belonging to Scheduled Castel 
Scheduled Tribe is IIIIIOCiated for filliBg reserved vacancies of Scheduled Caste/Scheduled 
Tribe. 

IV. C,,,tral Emplo""".' &t&lumg, (Laboar), Gorakhpur. 

A. Por PromotiOIl - D.P.C. 

Class 111 

I. Under Secretary. 

2. Director of Employment Exchanges. 

3. Assistant Director of Employment Exchanges (Labour). 

Clus IV 

I. Assiltant Director of Employment Exchanges (Labour). 

2. Section Officer, D.G.E.4t.T. 

3. Accounts Officer, Central Employment Exchange (Labour). 

B. For S,llCtUm 

Cia" 111 arul CWI IV 

I. Assiltant Director of Employment Exchanges (Labour). 

2. Accounts Officer. 

3. Record Officer. 

V. C1IJohi"g-CII1II-GllidtJrtC, C,,,,,,, : 

I. Chairman 

2. Member 

3. Member 

4. Membe-r 

State Director of Employment. 

Sub-Regional Employment Officer, Coaching-cum-
Guidance Centre. 

Principal, Central Training lostitute for lostructonl 
Industrial Training lostitute. 

Superintendent, Vocational Rehabilitation Centre where-
ever it exilts. 

Action is in hand to include one member of the Scheduled Caste/Scheduled Tribe 
whereever such a member is not already incruded. 



APPENDIX 

(ViU para 4.1 of Report) 

Stflllnlml shtIwinf 1M sItfI sImIJth ill 1M Dirr&IrtrGU r;-1Il of ~ ad T ~ _ .. 
1.().1976-

Category of the post. 

~I  

aa. I (iDc:luclliIg iDter-
~  • the 
~ ~  
R:=J Directon etc.) 

Cltw II 
(Gazetted) 

CIIus H 
(Ncm-Guetted Noa-J 
MiDistcrial) 

CltuI H 
(Ncm-Gazettal 
lofiDistcrial) . 

CltuIm 
(Noa-GuettedNoa-
MiDistcrial) 

\ CltuIIH 
(Nan-Gazetted 
MiDiItaia1) 

Total 
Number 

Number of Remar. 

of Em- Schedu-Schedu-Schedu- Schedu-
ployca led led led led 

c.ta Tn"ba . Catea Tn"bel 

a. s 4 

16 

9 

45 

145 8 

97 

93 

5 6 

11.9 

11.0 

16.6 

7 

44: ,Ad-hoc I  • 
lODp to I.S.S. 

SAd-hoc, 5 De-
putaticmiatl, I 

Prvmotea 

lDformatioD IIOt 
available. The 
MiDiaterial .... 
belong to the 
combined cadre 
U the MiDistry of 
Labour ... 
whole wJaich ill 
CIODtrollcd by the 
Main Secretariat. 

I6mation not 
aVailable. The 
Ministerial staB' 
belaDg to the 
combined cadre 
or the Ministry u 
Labour.. a 
whole which ili 
controlled by the 
Main Secretariat. 



94 

3 4 5 6 7 

Class IV 73 II 15.07 1'3 

Cltus IV 
(Sweeper) 

5  5 100 

TrainilJi Institulu : 

Clcull II ll.4 5 posts for Me-
ctical Officer 
belcmga to CHS 
and 5 posts of 
Registrar by de-
putation from 
S,A.S. 

Class III 597 78 9 ll!.O7 1.7 

Class IV sU3 117 18 30•6- 4·7 

Class IV 
(8wc:eper) 

71 64 3 94'36 4'll 

&gionDl DirlefDrtlUS : 

Closs II 5 

CltuIlll IllS 15 4 Ill.O 3 33 

CltuIIV ll7 10 37.0 

Class IV II ,. II 100 
(Sweeper) 

V DCtItionGl &habililt.ditm 
c.ntr. : 

Gl4rs I 8 II ll5·0 

CltuIII II 9.1 

Class III 87 15 17.ll 1.1 

Class IV 56 16 5 ll8.S 8.9 

Class IV 7  7 100 
(Sweeper) 

LitlisOll Off'" for 
~  

CIMs II .. 
Clcu III 

Clsss IV 

Class IV 
(Sweeper) 

~  M_ 0Im/I RQi;ur. : 

Class 11 



95 
-.-...• -._ .. 

II 3 4  5 6 7 

Cltus III 3 33.3 33.3 

Class IV !l 

Class IV 
(Sweeper) 

c.ntral Inslitut6 for Il4search 
fIIIII Training in Emplf!1'M'll 
Smlit:u 

Class I 15 3 lIO.O 7% 
(Gazetted) 

Class II z DeputatioDilt. 
(Gazetted) 

Class II 
(Non-Gazetted) 

5 !lo.o, 

Class III 33 5 15.0 3.0 
(Non-Gazetted) 

CIIIU IV !l4 3 12.5 4.2 

CIIIU IV 2 2 100 
(Sweeper) 

Cmlrlll Emp/DytnmI ~  

(LtIbtntr) Goraklrpur. 

Class I On ad-hoc ~ 

Class II !l .. I Promotion 
I Deputation 

Class III 34 3 9.0 

,Class IV !ll 3 14.0 

" 
Class IV 
(Sweeper) 

!l !l 100 

Cooehing-eum-GuitJone. 
Centres: 

Class II 6 16.7 

Class III 8 1!l.5 12·5 

CIMs IV 9 4 44·4 11.1 

Class IV 
\ (Sweeper) 

SJ1«ial Cell, 
Farakka B_tlfI : 

Class II On Deputation. 

Class III :3 

Class IV !l 50.0 

Class IV 
(Sweeper) 
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(Vide para 5.2 afReport) 

StakmmtshowingpromotionsmadeinthrD.G:E. &: 'T.duringthe.1ear 1973, 1974anll 1,975' 

Year Designation of the, post . 

2 

1973 Director of Training 

Deputy Director of Empioymcnt exdlanges 
I ~ T  

Technjcal Assistant (Hollerith) 

Jr. Tech. Assistant 

Sr. D'rnan • 

~ Attendant 

Senior Instructor 

Asstt. Training Officer 

U.D.C. 

L.D.C. 

Hostel Supdt. 

Daftry 

W.S.A. 

'. 

1974 Director of Training 

Deputy Director of Employment Exchanges 

Director CSTARI, Calcutta • 

Dy. Director ofTraining/PrinQpaI 

Asstt. Director of Training 

Jr. Scientific Ofticer , 

Psychologist. 

Technical Asstt. (Hollerith) 

EDt 

No. of Number of 
posts 
fiIIc!i by • S.C. S.T. 
promo-
tion 

3 4 5 

3 

2 

2 

5 
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3 4 5 

Sr. Technical Asstt. (TnUning) 2 

K.P.O. Supervisor 2 

U.D.C. 2 

Cinema-c:um-Library Attendant 

W.S.A.,,! 4-
Jr. Tech. Assistant 

1975 Dy. Director ofEmploymcnt Exchangtlll 3 

Deputy Director (CIRTES) . 
Director/Regional Director (; 

Director of Training 

Deputy Director ofTrainingJPrincipal 2 

Sub-Regional Employment Officer • 

Junior Investigator 

Hostel Supdt. . I 

Accountant • 

M/C Operator 

DraftIIIIaD 

W.S.AI. 2 I 



APPENDIX vm 
(Vide para 6.6 of Report) 

(COPY) 

OFFICE OF THE COMMISSIONER 

FOR 

SCHEDULED CASTES AND SCHEDULED TRIBFS 

SERVICES UNIT-II 

J 1:--.. 1 ... 

Repo71 of the Study team on the maintenance of rosters and other 
records for giving effect to the reservation for Scheduled Castes 
and Scheduled Tribes-19th, 21st and 22nd July, 1976. 

The study of rosters and other relevant records maintained in the 
Directorate General of Employment and Training for giving effect 
to reservation orders etc. was undertaken by a study team consiSting! 
,of Dr. Biswajit Sen, Research Officer and Shri B. M. Masand, In-
vestigator. Following o:fRcers were contacted during the course 
.of the study:-

1. Shri B. K. SakBeaa. Dy. Secy. and Liaison Officer. 

2. Shiri A Deb, Dy. Secretary, Ministry of Labour. 

3. 8hri N. C. Ghoshal, Section Officer, Adm. II. 

4. Sliri R. C. Kohli, Section Officer, Adm. I. 

It was learnt that rosters in respect of class I and n posts in the 
D:te. General of Emp. and Training were being maintained by -the 
Adm. II Section omy w.e.f. 25th March, 1970. Prior to that the 
.rosters were being maintained by the main Ministry for the Ministry 

\.as a whole including its attached offices, etc. In spite of repeated re-
quests the rosters prior to 25th March, 1970 in respect of the 
D.G.E. &- T. and the Labour Ministry could not be made available to 
the team though the Dy. Secretary concerned. promised to produce 
them in one week's time. In the absence of earlier rosters it was not 
possible to know as to how many vacancies were brought forward to 

105 
2184 LS-8 



106 

the new rosters started w.e.f. 25th March, 1970. Further at the time 
of con.6rmation the vacancies are to be treated as reserved or' unre-
tseTVed according to the'pOints on which they fell at the time of initial 
recruitment. Therefore at the stage of confirmation it is -the original 
roster which is to be consulted in, order to find out which of the 
vacancies should go to Scheduled Caste/Scheduiled Tribe for the 
purpose of confirmation. The Dy. Slecretary concerned promised to 
inform Dr. B. Sen on telephone as soon as the old rosters were traced 
but no such intimation was received. 

Senior Class I posts like the .:Qirector T I ~  of App. 
Training in the .scale of Rs. 2000-2250, Additional Direc.t-or (Train-
ing), Directors/Regional Dir. ~ t;!le scale of Rs. 1800-2000, and Dy. 
Director ('!'raining) Principal C.T.t. in the scale of Rs. 1300-1700 
were being filled by promotion (by selection) failing which by 
transfer and failing both by direct recruitment. The posts of Assis-
tant Director (Tr'aining)/Vice-Principal in the scale of Rs. 1100-1600 
are filled 50 per cent by promotion (by selectitn) and remaing 50 
per cent by direct 'l'ecruitment. As there is no resetVation for Sche-
duled Castes and Scheduled Tribes in Semor Class I posts flIIled by 
promOtion by selection no rosters were required to be maintained for 
:the promotion component in ~ posts. In the case of posts' of Tech-
nifal Officer in, the sc&:le ofl¥!. 700--1300 which is 'the lowest ning of 
CIaISS I, acCording to recruitment Rules only 25 per cent posts were 
required to be filled by promotion as such the promotion component 
to the extent of 25 pet cen:t fell outside the scope of reservation be-
cause reservation, orders are not applicable to such posts filled by 
promotion where the component of direct '!'ecrwtment, if any, exceeds 
50 per cent (now raised to 66-2/3' per cent). The pOsts of Training 
Officers (class II Gazetted) weJ:e ruled 10:1 per cent by promotion 
failing which by direct recru1'hrient. 
One combiIied roster Was maintained for the pOsts of Director of 

Employment Exchanges, Additioim1 Director of Employment Ex-
changes/ Additional Director of Training, Director and neputy Direc-
tors, etc. After 25th March, 1970, only 4 entries were foUnd m the 
roster maintained by the D.G;E. & T. The.fltSt vacancy, though 
;fiilling on point No. 1 reserVed fOl" Scheduled CUte$ was treated as 
lmresetved being a ~ vacancy in a year. OUt of the neld tWo 
vaCancies at p<'ints Nos. 2 and 3; one was tesetVed for SchedUled 
Castes in lieu of point No.1. The recruitmeHt action for theSe ~  
started in 1973. First advertisement "Was put out in December, 19'78. 
The U.P.S'.C. replied in ~  1974 saying that Scheduled Caste 
candidate was not avail8lble. second advertisement was put out in 
November, 1975. It is rather unfortunate thM there was a gaP df 
nearly two years in the first and second advertisements as against the 
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normal gap of 6 months. It was learnt that U.P.S.C. ha9 nominatecl 
general candidate against both the vacancies. A propOSal for de-
reservation of one vacancy reserved for Scheduled ~  was made 
m the month of April, 1976. The fourth vacancy which fell on point 
No.4 reserved for Scheduled Tribes was trea,ted as unreserved and 
filled by a general candidate in 1974 but was carried forward to the 
new roster started from 1st January, 1976. 

Recruitment to the post of Assistant Director (Training) and 
Assistant Director of Employment Exchange made after 25th March, 
1970 was shown in a separate roster. This roster was being main-
tained according to the year of notification of vacancies. For exam-
ple 10 V8.-9ancies were notified in 1970 which were filled in 1971, 1972 
and ~ 3 ~  difterent dates. Out of these vacancies, two were reserv-
ed for Scheduled Caste and one for Scheduled Tribe candidates. 
Though ~ the 'Vacancies reserved for Scheduled Castes were filled 
by the Sdleduled Caste candidates, one of these vacancies was sought 
to be dereserved as the Scheduled Caste candidate became available 

~ ~  Though no Scheduled Tribe candidate was appointed 
against point reserved for Scheduled 'frl!bes, there was no indication 
whether dereservation was sought fot this vacancy. However, ap-
pointment of one of Scheduled Caste candidates was shown against 
this point. This vacancy was not shown as carried-forwaord either 
alt the end of 1970 or in the beginning of 1973. No requisition was 
sent in 1971 and 1972. In 1973, 13 vacancies were notified out of 
wt¥ch two were reserved for Scheduled Castes and both were duly 
filled by the aplJOintment of Scheduled Caste candidates. In 1975 
agajn 14 vacancies were notified out of which two were reserved for 
Scheduled Castes ;lDd one for Scheduled Tribes but the appoint-
ments thereto had not been finalised till the time of the study. 
Entries in this roster were found to have been signed by the Section 
Officer. 

In the roster for the post of TE'Chnical Officers, the vacancies shown 
as. notified in the years 1!nO, 1971,  1972,  1973, 1974 and 1975 were 1, 2. 
4,4, 5 and 13 respectively. Recruitment against all these vacancies 
\ except the 4 vacancies of 1973 was not yet completed till the time of 
study. Out of the 4 vacancies filled in Igt3, one was reserved for 
&Cheduled Castes but was fllled by a general candidate. The team 
was told that the vacancy reserved for Scheduled Castes was got de-
reserved. 

From the foregoing it would be seen that tb,ough the rosters were 
in the ·prescribed form, entries were initialled by the Section OftiCJ!1,'. 
Thel'e were ~ gaps ip. the roster due to delay in ~  actiQJl. 

~  was not $Ought in all the cases. In the absence of tbe: 
rosters prior to 1970, it was not possible to assess whether orders of 
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Teservation were followed at the time of confirmation. Abstract of 
vacancies carried forward was also shown propel'lly. 

As regards the delay in finalisation of the recruitment action it is 
~  Ithat the D.G.E. & T. in consultation with the Ministry of 
Labour and the Department of Personnel and Administrative Re-
forms may devise steps to cut short the delay faclQr. Alternatively 
they may consider the question of treating such a block of recruit-
ment years· as one recruitment year. 

In the case of rosters maintained in the Adm. I Section of the 
D:G.E. & T. in respect of class ill and Class IV po"ts, it was found 
that the rosters were maintained on the form of register prescribed 
vide MHA O.M. dated 28th January, 1952 and not on the revised 
form as prescribed in Appendix 4 of the Brochure on Reservation 
for Scheduled Castes and Scheduled Tribes in Services. It was 
learnt that the posts of Jr. Investigator (13), Statistical Asstt. (1), 
Technical Assistant Employment (7), Hindi Translator, Technical 
Assistant (Training) (11), Jr. Technical Asstt. (9), Sr./ Jr. D'man 
(10), Librarian (1) and Photographer (1) were grouped together for 
the purpose of reservation orders. From the roster it was observed 
that though the unfilled reserved vacancies were being carried for-
ward correctly, the procedure for utilisation of the earlier brought 
forward vacancies first was not being followed. Vacancies reserved 
for Scheduled Castes/Scheduled Tribes were being filled by general 
candidates without getting them formally deserved for the MHA 
(now Department of Personnel and Administrative Reforms). 
However, at the end of 1973, it was noticed that all the brought 
forward reserved vacancies had been utilised and duly filled by 
the reserved category candidates. Entries in the rosters were not 
signed by any authority. 

One single roster was being maintained for the posts of Key 
Punch Operator/Sorter Operator (30), Comptometer Operator (4), 
Telephone Operator (3), Jr. Computor (35), Hindi Typist (1). 
According to instructions issued by the Government only isolated 
posts and small cadres of less then 20 posts filled by direct recruit-
ment are t::> be grouped among themselves or with some other post 
having 20 or more posts for the purpose of reservation orders. 
Thus roster for one of the two posts of Key Punch Operator/Sorter 
Operator and Jr. ~  could be maintaihed separately. This 
l'oster also was not on the proper form though points ~ shown 
correctly according to the model roster prevailing then. In this 
roster, the vacancies reserved for Scheduled Caste/Scheduled Tribe 
were, by and large, utilised fully by appointment of respective 
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~  categQry candidates. Upto 1969 the entrieS in this roster 
related to physical vacancies. . The points from 3 to 17 of the cycle 
started in 1969, were utilised for confirmation. According to orders 
issued by the MBA (now Department of Personnel and Adnlinis-
trative, R.e:forms) the vacancies at the time of confirmation are to 
be treated as reserved on unreserved according to the points on: 
which they fell at the time of initial' recruitment and are not to be 
sho'Ml again in the roster. Showing them again in the roster· . in . 
this ~ resulted in an anomalous situation wheteby a Scheduled 
Caste candidate was confinned ·earlier than a Schtlduled ,Tribe 
candidate even though a Scheduled Tribe candidate was appointed 
earlier than the Scheduled Caste candidates. This discrepancy· 
occurred because the earlier available reserved: point happened to 
be earmarked for Scheduled Castes. This situation would not have 
arisen .. had the confirmation vacancies not been shown in the roster 
again but treated as reserved or unreservt!d according to the points 
on which they fell at the time of initial recruitment. It was also no-
ticed that in the points from 3 to 17 for the· purpose of ~  

the name 'of one Shti R. P. Katnoria (SC) was shown against point 
No.4 reserved fol' Scheduled Tribes but his name did not appear' 
anywhere in the roster. On seeing his ,IIervice book, it was found' 
that he was appointed on 16th January; 1961 whereas there were 
no entries of appointments during the years 1961 to 1963. This 
discrepancy also came to notice because an attempt was made to 
see if confirmations 'Were made according to ~  pojnts of 'the roster 
at . the time' Of' initial recruitment. There was yet another difficulty 
at the time of confirmation. While at the time of initial recruit-
~  ·a single roster was maintained for different types of 
posts, the confirmation vacancies were available for differ-
ent posts at different types. Foor this purpose the Section 
Officer concerned was advised to make confirmation in the 
order of occurrence of ~  the particular posts and confirm 
the candidates according to points on which the respective pests 
occurred at the time of initial recruitment. He was also advised 
to review the cases of ~  already made in the light of 
,existing instructions and to confirm the reaS9ns strictly in the same 
order in which the vacancies were reserved at the time of initial 
recruitment. After this review is done, report thereon may be 
furnished for information of the Commissioner for Scheduled Castes 
and Scheduled Tribes. 

The orders regarding reservation in posts filled by promotion 
on the basis of seniority were issued on 27th November, 1972. 
Rosters maintained for this purpose from the year 1973 in the case 
of posts of Technical Assistant (Holerith), Technical Asstt., Sr. 
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~ Jr. I ~  Statistical Alitt, K.P.O. Supervisor ~  'f.ieIre 
also -.seen. It was ~  that vacancies Dad geDetally OCC'Ul'red 
siQgly and ~~ were treated. as unreserved. There was no 
objectipn to this C8W'Se of actiGll upoo 1975. on 29th April, 19'15 
the DeparnneBt of Personnel and Administrative lleforms issued 
orders in deference to the ruliq of the SuprellDe Court, that in the 
originai year of -reselV8tiOB while a single vacancy falling on a 
reserved. point, maybe treated as unreserveiI;-nhad to be treated 
.aa reserved in ~ subsequent year ofcarry-forward even though 
iJ? that year also it may happea to be the single vacancy again. 
The officers concerned were not aware of the orders and had, 
therefore, teeated the ainglevacancies as ~  in the post 
of Jr. lnvestigatorJStati.sticJl Aistt. in both the years It"16 and 1976. 
WhUe the actioB takea in 1915 was alright, in 19'16 the second 
vacancy tJaat 0ClClH'l'ed bad to be kept reserved aDd :flUed by a 
-Scheduled Oaate il8Ddidate in lieu of the reserved vacancy 
brought forward from -1975. This case 'Should also be review-
eQ and wrong dcJae to the Scheduled Caste candidate -mitigated 
by giving himproformaprolDOtion w:e.f. the date the gene-
ral candidate was protnoO!dagainst the vacancy rservecl for 
~  Castes ~  the ~  candidates may be 'reVerted and 
promoted agaiRstthe 'Ile2tt-available vacancy-that may occur.r in the 
remaining 'part C1f 1976 or later. 

It was learnt that the Liaison Officet: for work r.elatingto ~

seutation of Scheduled Castes and Scheduled Tribes who is -xequired 
to. conduct annual inspection of rosters etc. and. submit bis report 
to the Head of Department on a pr.escribed proforma,had. not sub-
mitted the annual -inspection report 
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APPBNDD!X! 

(ViiI pua 8.a of R.eport) 

List oj SttJltu/UlliDa TnritMiu IUUl ~ ~  ~  durinl tUJMriod Dlcntlber 
1974 t • .dupst, 1976- , 

StatefUnion Territory 

I. West Bengal 

a. Kerala 

3. Gujarat 

4. Assam 

5-. Tripura 

6. Andhra Pradeah: • 

, 7. Himachal Pradesh 

8. Haryana • 

Name of the Exchange/Uni-
venity Employ.mcnt Information 

and GuiCiance Bureau 

2 

I. North Calcutta 

2. Howrah 

3· Barrackpore 

4· Kalyani 

I. Trichur" 

2. Q.uilOD 

3. AUeppy 

I. Surat 

2. Meblana 

3. Gandhinagar 

I. Bongaigoan-

2. Nowgoaa 

I. Kailashahar 

I. Visbakhapatnam 

2. Eluru 

3. Hyderabad 

I. Solan 

2. Simla 

I. Faridabad 

2. Kamal 

g.Kurubhetra 

113 

Month of Eva-
luation 

g 

December, 1974--
January, 1975. 

March,1975 

April, 1975 

_May, 1975-

May, 1975 

June, 1975 

July, 1975-

August, 1975 



9. Chandigarh 

10. Orissa 

II. Maharashtra 

I!I. Bihar 

13. Pondieherry 

14. Rajasthan • 

15. Punjab 

16. Tamil Na4u 

17. Madhya Pradesh 

"18. Goa, DamaD &: Diu 

-19. Karnataka. 

!lo. Haryana • 

114: 

""" ." ~ .... 

10) GhlUlcljgadl 

1.:kI!uote 

!I. Cuttack 

3. Talcher 

4. DeDhkanal 

I. Kolhapur 

!I. Nagput 

3· POOJlA (Ul?IGR) 

I. Gava 

!I. Jamshedpur 

3. Bolpuo:Steel City 

I. Pondicherry 

I. Udaipur 

!I. Bhilwara 

3. Ajmer 

I. Ferozepur:, 

!I. Patiala 

3. Nanga! 

I. Madurai 

!I. :R amaathapuram 

3· Cu<kWore 

I. ~  

!I. Bhopal 

3 ~~ 

I. Panaji 

I. Hubli 

!I. Daveagere 

,. Twnkur 

I ~ 

!I. Panipat 

3. ~  

3 

August, 1975 

~  19'75 

September, 1975 

November, 1975 

December, 1975 

January, 1976 

February, 1976 

May-June, 1976 

July, 1976 

July, 1976 

August, 1976 

---------- --------------------------



APPENDIX XI 

(Vide para 8.5 of Report) 

Cow of extracts from proceedings of the 17th m.eetingoJ the 
Working (hoop on National Employment Seroice held in 
Nainital-6th to 8th October, 1976. 

-. .. • • • • 
7. Action taken on the recommendations of the 16th meetiJlg of 

the Working Group was noted, subject to the foUowing observa-
tions:-

2 . 5. Need for ~  utilisation of Employment E:x:cha'll,fles f.or tJ&e 
State Government vacancies. 

8. The Group observed that recruitment through Employment 
Exchanges was still not made in the States of Gujarat, West Ben-
gal, Punjab, J & K, Kerala, Bihar, Karnataka, Meghalaya and 
Haryana. .·It was tiecided that the Chief MiDisters· of these :States 
might be suitably.addresaed ~ a D.O. ,letter from, the': Labour 
Minister so that the machinery of Employment Exchanges in these 
States was utilised for filling up vacancies under the State Govern-
ments. 

2.25. ,(a) ComP'II.lsory communication of . results . Of ,election ~ tke 
employers within a reasouoble period. 

9. The Group was of the view that sUitable amendments to the 
E.E. (CNV) Act and Rules, as had been approved so far in 'the 
various meetiJ;lgs of the Working Group might be circulated to the 
State Directors for their comments, if any, before . taking suitable 
action to amell.dthe E.E.(CNV) Act and the Rules. 

9 .. Coaehing-cum-Guidance Centres-Special Schemes for Coaching 
of Scheduled Caste/Scheduled Tribe applicants. 

10. It was strongly recommended that at least one Coaching-
cvm.-GaIdance Centre should be-set up in aU'-States with a view to 
providing coDftdence-building trafnirig to this weaker section of 
ttie society. The State Direetors· were requested to forward, their 
proposals with full' facts.aDd ;figures regarding SChedBled :Cast¢f 

~ .. --
~  ·.115 
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Scheduled Tribe applicants in their States for taking up the matter-
with the Ministry of Home Affairs . 

• • • • • • 
2.3. C'Teation of Inspection Cell in the State Directorate of Employ-

ment. 

-(Orissa) 

13. The utility Of regular ~  surprise inspections of the Employ-
ment EXchange, particularly in the context of so many complaints, 
needed no emphasis. It will, however, differ from State to State as 
to what machinery is evolved fOf inspections . 

• • \. • • • 
2.5. Carrying out progTamme of phased and planned publicity for 
dispelling misgivings and minimising complaints against Em-
ployment Seroice. 

-(Uttar Pradesh) 

2.7. Improving the image 'of the Employment Service and elimi, 
nation of corruption in Employment Exchanges. ' 

-(Haryana)· 

15. There can't be two opinions about the need for proper 
publicity for dispelling misgivings and minimising complaints 
against Employment Exchanges. However, the larger question 
raised by Haryana as to how the challenge of complaints of corrup-
tion in the Employment. Exchange should be met was considered 
in detail . 

. 16.' After discussion the consensus was that proper staffing, better 
facilities of work, properly recruited staff -and regular meetings 
of Fairness and District Advisory Committees, coupled with care-
~ observation of the instructions .. and regular and surprise ~ 

pections, could go a long way in removing such complaiIllts of cor-
ruption. Efforts should, therefore, be made at all levels to that end. 

17. The·,(lroup observed that in a few States, the State Com--
mittee oli Employment, Distl'ict Committees on Employment and 
Faimess Committees were not functioning as provided in the ins-
tructions contained in the National -Employment Service Manual. 
It was recommended that suitable action might be taken: by the 
States concerned to set up these committees as these played a 
major role in removing misgivings and minimising cOmplaints from 



117 

-the public. The Group also recommended that the representatives 
-of Scheduled Castes and Scheduled Tribes Associations might be 
nominated on these Commitees if they did not find a place at 
-present ~ r. !, 

:2.6. Setting up of Departmental Vigilance Cell in the State 
Directorate Employment. 

-(Uttar Pradesh) 

18. The machinery as envisaged in the agenda item has already 
been set up in one -form or the other in all the States. It was how-, 
·ever, felt that instead of entrusting enquiry of complaints to one 
officer, it would be better if this work was dispersed among a 
number of senior officers, according to the discr.etion of the State 
Director . 

•  • • • • • 
-2.10. Recruitment of apprentices under the ApprentJices Act, 1961. 

-(West Bengal) 

:2.15. Recruitment of only those who have completed Apprentice-
ship Training in Public and Private Sectors. 

-(Tamil Nadu) 

22. The Group was of the view that it was not advisable to 
.amend the Apprentices Act, 1961 so as to make it compulsory for 
the employers to recruit their apprentices through the Em-
'ployment Exchanges. The purpose would be served if the Regional 
Directors and the ~ Apprenticeship Advisers sent the list of 
.apprentices to the State Directors/Employment Exchange, who on 
.receipt of such lists, should arrange for the registration of the 
persons with the Employment Exchange concerned. Such a proce-
dure would ensure that Employment Exchanges would be able to 
'·sponsor the ex-apprentices of organisations/establishments against 
regular vacancies notified by those establishments to the Employ-
ment Exchange. 

'"2.11. Proper scrutiny of the qualifications and standards of skiU 
and efficiency at the time of registraoion of the persons seek-
ing employment as Stenographers and for testing them at 
the time C1f submission so that the qualifications and standards 
prescribed by employers are met. 

-(D.G.E.&T.) 
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28-. It was felt that it was not possible to test the candidates by 
the Employment ~ every thne bef<;lre sponsoring them tG 
1lheemployers against vacancies notified by them. Reliance bad 
to be made upon the qualifications as mentioned in the certificate 
issued by recognised bodies/associations. As· regards the shortage 
category of ~  like stenographers, it was decided that the 
services of employers' federations/employers might to be obtained 
in giving necessary tests/training to the candidates available on 
the live register of the Exchange so that only such persons who 
hael beea tested by these organis4ltions were sponsored t.o the 
- ~  notified by private employers.' 

• • • • • • 
3.5. Need for expediting the establishment of Research Cell for 
employment and unemployment studies and suTt1eys at State 
Direetorates Of Employment. 

-(D.G.E.&T.-EMI. Dev.) 

32. The Group recommended that State Governments, which 
had not yet established the Research Cells in the Directorates of 
Employment, might be requested to do so early. It was further 
felt that, wherever necessary, the D.G.E.&T. might give suitable 
guidance to the Directors of Employment concerned. 

ITEM 4: VOCATIONAL GUIDANCE AND CAREER 
INFORMATION 

4.1. Establishment of Consultancy Service for Surplus manpower 
willing to take up Self-employment Scheme. 

35. The Group recognised the il'nportantrole which self-· 
employment schemes could play in our country both for generating 
employment and for the economic development. It is necessary 
that the employment serviCe should play a m'ore meaningful role 
in promoting and coordinating the schemes concerning self-employ-
ment being implemented by various departments. It should be' 
the duty of the Employment Exchange Officers to identify boys, 
girls, hause-wives, ex-servicemen and such other people who ~  

either a marked aptitude for self-employment or have qualifications 
whiCh make them suitable for self-employment. Having identified 
such persons, the Employment Exchange Officers should give them 
guidance in self-employment, recommend them to the appropriate 
institutions for financial assistance and technical assistance, etc. 
In many cases, it sh:>uld be possible for the Employment Officer  to, 
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he,ll' ~  ~  by gettmg them lOans from commercial Banks. 
-1.'Iiie D.G:E. & T. haa ~  published-Ii very informative booklet 
on self-employment. The-State Directorates of Employment may 
consider the desirability of 'producing more SIlch literature on 
different job opportunities for self-employment in regional langu-
ages. It was fartlier-relcommettded that the Employment Officers 
might be given the necessary orientation at the State Directorate 
to undertake this additional responsibility. 

4.2. Intenaijication of Gtuidtr.tite Proflramme at School level and 
coordiMtion_ 'With Voca.t1olull Guidance Seetion. 

-(Assam) 

36. The Group was of the view that vocaUonal guidance shOUld 
be made an integral part of our educational system. The Third 
Five-Year Plan hlid recognfted the iIfiportance 'of this by suggest-
ing the appointment of full-time career teachers in schools. The 
importance of such \1ocational guidance at the school level is now 
becoJriing aU ~ Ii;:ore miperati'Ve in view of the new to p1us 2 plus 
3 system of education, which will be implemented in the next two 
years. The National Council of Educational Research and Training 
have also recognised the importance of Vocational Guidance in the 
schools. Similarly,voca'fional guidance should be provided at the 
~  level and at the post-graduate level. Bulletins could be 
issued in the regional languages and in English for free distribution 
among final-year school students to guide them about the parti-
culars fot ~ ahd careers. Despite acceptance in principle, voca-
-tional guidance has yet not become a part of our educational system. 
Thisimportarit matter may be taken up with the Union Ministry 
~  Educatiori so that effeCtive steps' could be taken in this direction. 
State Directorates riiay _ consider the attaching of a small career 
pamphlet to one pa:rtlcular text book of the final year of High 
Schools. Such a pamphlet should be of about 3000 words and 
should be printed in -th-e regional language. 

• • • • • • 
4;6. IntToductiOn of (I register at the! ~ Units of the ~ 

ment Exchange. for mainta.ining records of t'ef1Utration guid-
ance cases undert4ken by the Emploryment ~ B (V.G.) 

-(D.G.E. & T. V.G. Uni't) 

39. The Group agreed that it was very essential to impart V.G. 
training to the ~  Officers engaged in ~  guid-
ance programmes at the Employment Exchanges. For tms purpose, 
D.G.E.&T., should organise a crash training programme at the State 
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headquarters with the assistance of State Vocational Guidance 
Officers. It was further decided that all the States in the country 
,might be covered in a period of about one year . 

• • • • • • 
;8.2; According Priorities to Sweepers and appliccmts belonging to 

Backward Classes. 
-(J. & K.) 

49. It was felt that the State Government of Jammu and 
'Kashmir was quite competent to issue executive instructions to 
the Employment Exchanges for \ giving preferential treatment to 
Sweepers in J. & K. in respect of vacancies under the State Govern-
.ment. 

• • • • • • 
Discussion with the represen.tatives of AU India Organ.isation of 

Employers-Utilisation of Employment Service by the Prioote 
Sector. 

52. At the request of the All India Organisation of Employers, 
B discussion was arranged between the representatives of All India 
Organisation of Employers and the State Directors of Employment 
in the afternoon of 8th October, 1976. 

53. Initiating the discussion on behalf of the representatives of 
,the Working Group, the Director General appealed to the em-
p]oyers' representatives to utilise the machinery of Employment 
Service for filling their vacancies. Recruitment through Employ-
ment Exchanges, it was pointed out, serves a social purpose. It 
was suggested that employers' representative should discuss their 
recruitment problems with the Employment Officers and the State 
Directors of Employment who would be quite willing to do every-
thing possible to help them in their recruitment problems. It was 
observed that there was a big gap between the percentages of 
vacancies filled through the Employment Exchanges by the public 
-and private sectors. This needs to be narrowed dOwn so that 
legitimate employment opportunities are made available to the 
local people and the other weaker sections of the society. The 
representative of the State Director of Mabarashtra stated that the 
employers ~ private sector in Maharashtra had bE!£n persuaded to 
-fill about 80 per cent of their vacancies (except in the Managerial 
Cadre) through the Employment Exchanges and that there had 
i>een no difticulty in meeting their requirements. 
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M. The employers' repreSentatives assured that tbe;Y, 1nft 
. quite 'eager to utilise the Employment Service provided' nght' type 
of personnel were submitted by the Employment ExchaDges: They 
,desired ~  a special referral procedure may be evolved for au'" 
mission against private sector vacancies as against the seniorit7 
"criterion" which is generally followed at the Employment Ex-
,changes. After an exchange of views, it was reSolved that the 
employers in the private sector should utilise the Employment 
Service in increasing measure so as to bridge the ~  gap of 
about 30 per cent which exists in the number of vacancies ~ 

through the Employment Exchanges by the, public aiid private 
:-sectors. The following decisions were, therefore, taken:-

(1) The employers in the private sector would increasinglJ" 
USe the Employment Service for filling all their vac ...... 
cies (other than supervisory cadre) through the Employ-
ment Service. 

(2) Employers should visit the ~ ~  witlt 
a view to having an idea of the services available at the 
Employment Exchanges and to discuss their specifie 
recruitment problems with the Employment OfIicera. 

, (3) The Employment Officers should intensify their contact 
programme with the private employers so as to find out 
their forecast of the likely vacancies for remedial actiOli. 

(4) The scheme of submission for vacancies notified by the 
private sector should be finalised in consultation with the 
employers concerned. 

(5) The facilities of the employers/employers' organisations 
may be utilised by the Employment Officers in traini:nI 
shortage category of applicants such as Stenographers, 

, etc. with a view to ensuring that right type of personnel 
as trained by these organisations are sponsored againll 
such vacancies notified by them to the Employment 
Exchanges. 

'(6) The appointment of dependents of the ~  wh. 
die in harness, may be considered on the 'liJies Of tbe 
orders obtaining in case of Government servants. 

,2184 LS-9. 
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LUt 01 Membe7'. and invitees present 4t the 17th Meeting of the-
Working Gt'oup on National Employment Sennee held at' 
NCIi.itICIl from the 6th to 8th Octobe1', 1976. 

I. 

Di,.ectorGte GeneNI of Employment and Training 

1. Shri lahwar Chandra, 

Director General" Joint Secretary to the Govt. of India; 

2. Shri S. P. Taneja, 

Director of Employment Exchanges. 

J. Shri A. S. Sinha, 

DJrector of Employmen, Exchanges (N. S. ) 

4. Sbri K. Kumar, 

Additional ~  of Employment Exchanges. 

5. Sbri V. D. Sharma, 

Director, Central Institute for Research "Training m, 
Employment Service. 

6. Shri Hari Krishan. 

Deputy Director of Employment Exchan:ges. 

7. Sbri H. R. Malhotra, 

otIi.cer on Special Duty. 

MiniBt'l'y of Defence 

8. Capt. A. K. Bhattacharya, LN. 

Director otf Employment, D. G. R. 

PlCInning Commission 

9. Shri S. C. Mathur, 

Joint Director. 

State GovemmentB 

AndClm4n and NicobCIr Administration 

10. Shri B. K. Chakraborty, 

Employment OBicer. 

Andhr4 PTa.desh 

11. Shri P. Mohan Rao, 

Deputy Director of Employment. 

Assam 

12. ~  G. C. Khounci, 

Dilector of Employment " Craftsmen Trainfq. 
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.. SIoi S. C. Bbagabati, 
Joint Director, Employment. 

BiJIato 

M. Shri R. N. Prasad, 
Director of Employment and Training. 

15. Shri L. K. Verma, 
SEMI Unit Officer. 

Gujc&rat 

II. Shri H. R. Malkani, 
Director, . Manpower, EmplCtyment and Training. 
lfsrylJft4 ) 

1"1. Shri N. K. Garg, 
Director, Employment Industrial Training and Labour 
Commissioner. 

18. Shri P. N. Bhandari, 
Deputy Director, Employment 
Himachal Pradesh 

19. Shri Han Singh, 

Labour Commissioner and Director of Emplooyment and 
Training. 
14mmv. and Kashmir 

10. Shri S. N. Kaul, 
Deputy Secretary, 
Industry &: Commerce Department. 

2L Shri Mohiuctdi,n Shah, 
Director of Training and Employment. 

KAmatcIkG 

22. 8hri S. Dorai Raj, 
Director of Employment and Training. 
Ker414 

It. Shri K. Mohanachandran, 
Director of Employment and Trainin:g. 
MAdhya Pradesh 

JI. Shri R. N. Vaidya, 
Director of Employment and Trainin:g. 
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25. Shri S. K. Misar, 

Assistant Director of EmploYMent. 

Mc:tharashtra 

26. Shri D. S. Gupte, 

Joint Director of Employment. 

MeghaZc1ya 

27. Shri J. Ropmay, 

Director of Employment Bnd Trainiq. 

Ori&rc:t 

28. Shri B. Gobardhan, 

Director of Employment. 

Pun;c:tb 

29. Mrs. B. K. Phoolka, 

Deputy Secretary, 
Labour and Employment Dep8l1tmeDt. 

30. Shri C. D. Khanna, 
Director of Employment. 

31. Shri K. R. Kundal. 

Deputy Director of Employment. 

Ra;asthan 

32. Shri R. K. Chaudhary, 

Assistant Director of Employment 

33. Shri Anand Sarin, 

Assistant Director  of Employment. 

Tc:tmil NtUiu 

34. Shri D. K. Oza, 

Director of Employment and TrainilrS-

35. Shri A. Umamaheswaran, 

Joint Director of ~  
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, Tripura 

38. Shri G. P .Gon Choudhry, 

Sub-Regional Employment officer. 

~ Pradesh 
\ ~ 

3'1. Shri G. P. Pandey, 

. I (i!ommjssionerand Secretary, 
Labour Department. 

38. Shri G. P. Arya, 

Special Secretary, 

Labour Department. 

39. Shri R. P. Singh, 

Director of Training and Employment. 

40. Shri S. L. S. Kumaiyan, 

Joint Director of Training and Employmenl 

.fl. 8hri P. D. Gupta. 

Deputy Director, Directorate of Training and Employment. 

42. Shri Girish Naram. 

Assistant Director, Directorate of Training and EmplO)'r 
ment. 

West Bengal 

O. 8hri It. Bhattacharya, 

Director of National Employment Service. 
. . 

44. 8hri A. K. Ghosh. 

Aalltant Director of N ati,onal Employment Service. 



APl'BNDIX xu 
(Viii, Para 8.111 oCR.eport) 

au • ...", oj "jIl., r-mu.J,-'M State GoomunftUIum.. T nriIorU,,, 1M U..w ~ j 
,,",, ..,,,sP, s.Ui,., '" .Js,m.I c..milk,su,,,I,, lMelulirwtmuhil ~ Distriac;.u,,,,,, i. ,.,. ~ , 
to , •• .mM Oil e".l/IIws of c"".,,'ioll -'c. in Emplt1,1rll'''' E"""s. 

J. Kerala 

2. Mepalilya 

'I. Andhra Pradesh • 

4. Lakshadweep 

5. Bihar 

0. Punjab 

7, Anclamall at Nicobal' 

8. ~  

10. Nagaland • 

II, .'usam 

Ill. 'Tripura 

District Committees with CoUecton aI aau-hMoe 
bl'en formed. 

Special ComFttees have beaa let up. 

Employment Adviaory Committees were coaariruted 
alrrady with Collecton as ChainDen, aDd' they are 
eff .. ctivr. 

Only one small Employment Escha."lg<' aDd 10 W  -
complaint of corruption; hence, no Deed Cor Sper.ia 
Committee. 

District Employment Committees have bt'en ~ 
ing with District Magistrat ... as ChainDea, .. d 
alJo Fairness Sub-Committees with District 14qI.-
trates, again, as Chairmen. An'aQlaaeDIS .re 

~  

Fairness Committees of the District Committees a'" 
already active, meeting every month. 

One Exchauge opened only in September ~  Spec;' 
Committee being let up. 

Already 4 Committees are in exulenc:e with Secrt'1U'y to 
Government, Law & Labour Depllt. .. ClaainDu. 
Other Suitable persons will also be co-opted. 

Advisory Committees for ~ Employment &chaDF 
with memben of LegiaJative Aar.mbly, etc. ex»t IIIId 
are effective. ' , 

Only one Exchange Bet up in June '97!!. No repatrDtioa 
work done at present and no complaint. 

Local Advisory Committees attached to EmploJllllllll 
Exchangea under the Chairmanship ofDeput)' Commi-
.sioner or S.D.O., have been asked to look into tK 
complaintB. 

Minister in-Charge of Employment Servica and Marl 
power Planning is penonalJy looking into the matler 
At pn:sent, State-IeveJ Committee being recomtituled 
which will be .u1&cient. District levd CommitteeB wiJl 
be formed later, if necessary. 

Deputy CommissiODer. of DistrictB bave bern dirccIaI 
to inspect Employment Excbaacca and caiIIiIIl 
IlI'I'IIDgetDCDla are dl'ectiye with DO COIIlpIaiaIL 



-i4-.Jammu &: Kashmir 

i). West Beugal 

. )6. Himachal Pradesl. 

,7. Haryana 

,fi: Delhi 

11'7 

There ia a VisiJance Oflicer aod comptaia ... ifrcccivcd , 
are promptly look iato. District Commiueea will be 
formed later. 

Inspection WiDe with a ~  Deputy Dir«lor ... to 
reiDforce the exiatiDr efbts . 

DistrictCommittea have been atw:bed to all Em-
ployment Exchaogca. ~  arr: d'ecdw:' 

Special Committees have .beeo set up. 

MODitoriDg cella ami Bradma Machines have been intro-
duced. Thn-e ia oaly one Collector in the Adminil-
lration. Other eft'ective measures wiD be tal:en. i .' 
necessary. 

Committeca with Collectors as Chairmen hav.· b.·CD 
.set up. 



(ViII Para 8· 35 .rReport) 

..... '" ,lui",., 'M .... of SdftuId CtUtu/S&AedtJleti Tribe3 JD' _11m oa ~ ~ 
" .,...,..., E","-ja ia .«, of ,TN IItilUd _ uini-sllilletl trtJdcs lJI"a lhalnber, 1975 ia wltielt-

,,,. a .. ber rlJ1JI25"r IfJIJrullelJll fllf"-q['Mcfllclmes (SC/ST). 

... Trade Description Scheduled Scheduled 

.0: Cutes Tribes 

---------_._----
2 3 

I. Physicist General 30 

2. Chemist General 3J 2 

3· Laboratory Assistant Chemical 96 5 

4· Cwil Engineer General 8S 14 

3· Electrical Engineer General 6) :te 

6. Electrical Engineer Ge-neration aDd Supply IS) IS 

7· Telecommunication Engineer General . 28 

8. Electrical and Electronia Enginecn Oth"r 

~ 
3 

9· Mechanical Engineer General 
~  

30 

10. Mechanical Engineer Other 60-......: 7 

II. Surveyor Topographical 100 :II 

1\1. Draughtmlan Civil 3fJ!I 21 

IS· Draughllman Mecbenic:al 3+5 41 

)4· Overseer Civil Engineering . 5~  :I. 

15· Technician, Electrical EnginceriDc 162 15 

16. Technician, Mechanical EngineeriJIg 178 26 

'7· Plane Tabler 479 209 

18. Survcyon Other 30 5 

19· Laboralory Assistant EllfPnccring 
104 21 

20. Tracer 791 13+ 

21, Bille Printe." 
28 a' 

1_ 
------
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I It J 4 

Ita. BotaDist General .a II 

\18. ZoologiIt General It, 
II •• AgroDomiIt 1119 67 

liS· Horticulturiat 25 , 
26. Mathematicians ,. a 

lI7· EconomiJt 55 It 

2ft. Economic Investigator !J8 

2g. Accountant 51 3 

30· Editor .6 6 

JI. Commercial Artiat ., 2 

,2. Photographer General 2' 

IS, Singer fiB· 5 

3+ Imtrumental musician, precision instrument 4S 

55· DriUing Operatives 15 34 

:J6. Scraper man In 6 

". Screener Mica 77 II 

98• Mineral treafing operatives . 54 II 

3g· Minen, Quarrymen and related work en, other .08 110. 

to· ConYl!rl orman • Soli 31 

41• Furnace operatives 186 58 

4!1. Furnace miitry, cupola 6SS 313 

.,. Heat rreatinr furnace operator SI! 7 

+to Pouver I,... 23 

45· Moulder General 10.10 290. 

.,s. MouIcIiaI and core makiDa operatives • In 3!1. , 
47· Biectroplater • ]1 

48· GalYUliaer 41 12 

49.. B .... porator operator 411 4 

~  Gu_, cake 0Ye1l ,. 18. 

>61. Fabric preparation operatives 7. 34· 

~  HIIIld!! IpiDDer Sir 
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2 3 .. 

5!t· Doft'er spillDiDl . 43 

$4- WiDder textile til 

55· R.eeler Iilk . 59 10 

~  Weav. powerloom go 15 

57· Weaver haudloom 319 .8 

l8. Peder woollen textile • 301Z 91 

59· Player 101Z 

60. Lame pifmaD leather • 15 

1; I. Leather currier • 47 

6!!. Tailor G.-a! . 1084 6g 

6!. Button .titching mac:hiae operator 67 ~ I 

64· Upholstrer furniture • 30 

°5· ShoCIIDuer hand 445 

66. Shoe repairer cobbler 146 

6,. Cutter hud • ~ 

t;S. Carpenter Goneral lIo5!: 326 

69· CarpeDter construction 115 .5 

70. Pattern m"ker wood • 71 II 

71. Wafer baking machine operative. 16 

711. B1acksmith 69+ IS, 

7!t· Hammerman 1.511 68 

74· Smithy operatives 30 4 

75· Marker metal 6g 4 

76• Tool makers 34- :1 

77· Machine cool .ette!'l other . ·5 5 

78. MacbiDiat G~ g86 -51 

79· Turner: -384 .. 
80. Sbaper 105' 17 

SI. MiU. 56 3 

.. _------
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'2. Driller metal. GeDenl 
:'3. lIrfachioe tool operator. odac:r 

4 Griudc:r Geaenl 

850 Power prell opera&or.mecaI. 

86. Mechanic prec:iIioD imtrumeDt.IIC1De1"a1. 

87. Fitter generaI 

88. Fitter Bonch 

.ug. FittiDc _bIiug mechanic erectinll operatives 

go. Aaemblc:r automobile 

91. MochaDic autOmobile 

qlI. Fitter automobile 

93. Motor vehicle repairiDg operatives 

<;14. Mo:hanic petrol qiDe 

'95. Mechanic dieIel eugiDe 

9b. Tractor mechanic 

97. Mochmic maintODIIDCC (chemical plant) 

98. Mechanic pump 

99. Methanic rcfrigeraticm and air-coDditicmilqr . 

'00. Mechanic genorallUld repairmaa 

101. Overilaulillg ropairiDf • 

'0:1. Blcctrician Goneral 

, 03. Blectrical Jitter • 

'04. Blectric:iaDS aDd related workcn • 

l05. Form layer cabk 

"06. Television UutallaticmlDUl • 

107. Wireman liPt and power • 

, oS. Electrician air-craft . 

109. Electrician automobile 

.• 10. Blectrical wiriDg operatiYel . 

11 I. LiDeman,light and power • 

.. 11. LiDcJDala, ~  and teIepaph 

• 

"-

5 

38 

128 

188 

33 

120 

4111l 

1289 

538 

41 

216,5 

~  

276 

loS 

508 

219 

43 

+, 

:t03 

169 

877 

1830 

2117 

195 

27 

140 

1497 

26 

6fi 

8S 

35 

.7 

51 

37 

3 

12 

12 

91 

47 

101 

10 

~  

6 

II» 
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_ ...... 

," 

r 2 ! 04 

II'. Lineman. c"ble jointing operatives t78 32 ,' ~ .... CiDetDatograpla operator 81 IS 

115· Plumber., General 348 , 21 

116. Pipe fitter '15 ,H" 

117· Plumbing and pipe fitting operativa 4S 3' 

liB. Welder. Gas . \ 1505 ' riS" 
1Ig. Welder. Electric 1272 19o 

'110. Welder, Wai:biae 39' + .... WeldiDg and llame cattilll operativa • 411 31 , 

1.1. Sheet metal wor.er. Keneral - ,6 
'13· T~ Iii 

'1" Sheet metal worm. opeaatiwal . " 9 

II,. Plater +II 
.116. Fitter, IItruclUral lie 
'11,. Metal plate and .lnIcturai operativa . 1119 10 

Ilil. Jewellen and prec:iouI metal workerj 87 • . .... Tyre repairer SO 

'so. Tyre builder. vulc:aDiler • mated worken . 53 III 

.,1. Jobprinta 28 4 
Ip. ColUpClllitor, Hand 361 ~ 

ISS· Pn.man . ,. 
I3+- u.daiae -, hand priam. ,8, ,; 

195· PriDm., 111'- operativea IS 2 

136- BoolBiDder .f9II 19 
IS7· Bool ~ operaa- 2i I 

'sB. 1'1IiDu:r, BuiIdiDg 6g I . 

1st· Painter, GcIer.Il I" 4' 
140- Paiater. epray 356 45 ' .... .............. 47 z ... ........... '119 
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4 

143· Furniture maker. C8De !l9 

144- Caner 58 4-

145- Work supervilor, c:onmuc:tioD 8S 10 

146· StoneMuOll 49S 6.t-
147· Brick layer, comtruction .pI 3i 
148· Brick layer, Rc:bdary log 14 

149· Brick layer, stone _ aDd other 91 4-

ISO· White washer 47 
151• 73 :12 

1511· 30 2 

133· 4SO 6:t 

154- Stationary Eugiac aDd related equipmeat opr. 83 14 

155· Boiler, Tindal 48 
1,56. BoiIder, AttaJdaot lig III! 

'57· Oiler and Ireael'ltatioaary eagine aDd macbiaery 514 35" 
1511· Cleaner, motor vehicle. 329 19 

------_. 
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APPENDIX XV 

(Y''' para 8.4:4 of Report) 

Statement showing the action taken on the Recommendations made at the Seminar on 
Promoting and Placement of the Weaker Sections including Scheduled Castes/Scheduled 
Tribes held in February, 1974 under the Chairmanship of Director General of Employment and 
Training. 

~  

{i) .There are certain categories of posts, This was referred to the Department of 
especially of the white coUar category, Penonnel and a similar suggestion also 
-which are common to various depart. came up for discussion in the meeting of the 
tnents ao.d undertakinp. It is often \ HiIh Powered Committee hel.!l on 9-4-1.974 
found that individual ofIices or under- ' ~ the ,Chairmanship of the Prime 
takings have difIiculty in fiDding suitable Minister to review the representation of 
$cheduled.Caate/Scheduled Tribe appli. Scheduled Castes and Scheduled Tribes in 
.cants. In· order to meet such Ihort:ages, services which inIer-fllia made the following 
a central ~II I  should be established recommendation:-
ibr selecting suitable ~ of ftrioas 
catqOries and ~  them to the 
eaq,loyert concerned it ahould be ade· 
quate to DOminate only one penon against 
one vacancy in these cases. 

(ii) .£mployiug establishments ahould be 
~ the authority to reduce or remove 
the conditions. nprdiag experience, 
.when fully qualified candidates are DOt 
available. 

"The existing system according to which 
roster for reservation were required 
to be maintained by the appointing 
authorities concemed need not be 
changed •••••••••••••••• " 

This being a policy matter within the purview 
of Department of Penonnei and Adminis-
trative Reforms, the recommendation wa s 
forwarded to the Department of l'enQlll.nel 
and Administrative Reforms, who have 
Iinc:e issued the necessary instructions. 
(Copy encloeed-Annexure.) 

t(iii) In CUG where. Scheduled a.eI (iii) &. (iv) : The matter was referred to th e 
&:heduled Tribe applic:ants with the pta- Department of Penonnei who have infor. 

.(iY) 

cribed experience were not available the med that on the question of in-servic:e 
CODditions rqprding experieDc:e ahould training to Scheduled Caste(Sheduled 
be l'et.xed. Applicants who are other. Tribe caDdidatei recruited by reIuing the 
wile qualified ibOu1d beselocted.and jn qualifications regarding experience, the 
terVice trainiDg ariimpd for them. If MinisteafDepartments (whOle views were 
the emplOyen could DOt make thoee a obtained earlier on the question of extension 

~  for inooSer\ice training, of probationary period in the case of luch 
~ Dlrt>ctorate ~ of Employment candidates) have in almost all cases not 
and Trainiqg may be approached for considered it necessary to extend the pro-

~ necessary apprenticeship bationary period. The provision of aay 
tr&lning. in-service training to such candidates 

In order to accommodate penoDI 
who are selected in the reiuation of 

~ and posted Cor in-aervice 
tr.uuag supplementary posts may be 
created. These posts may be abolished 
on completion of the training. 

recruited after re1axing the experience, 
qualifications, therefore, does not appear 
necessary. Regarding apprenticeship 
training in the case of employers do not 
make the arrangements for in·service 
training, it may be pointed out that reser· 
vation for Scheduled Castel(Scheduled 
Tribes has since been provided in the 
Rules framed under the N>prentices Act • 

. (Y) In view cf the fact that the imple-
mentation of.the coastitutional provisions 
regarding reservation of vaC&llllies .are 
not full}' implemeOted, it may be neces-
sary to iJnpose a svatem of penalities 9n 
defaultu. employen..One Sugestioo 

Regarding imposition of penalties on default· 
ing caployers a simi1ar ~  also 
made by the Commissioner -for Scheduled 
CasteS/Scheduled Tribes was diacusscd in 
the meeting of the High Power (l)mmittee 
held on 9th April, 1974 under the Ohair-
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in this context was that if allY employer 
was unable to fill a reserved vacaacy 
within a specified duration, it should be 
left to a specific agency like PenonneI 
Department or Bureau of Public Enter-
prises to nominate a person of their 
choice to fill the vacancy mandatorily. 

manship of Prime Minister to review the 
representatiOD of Scheduled Castes and 
Scheduled Tribes in services. The Com-
mittee agreed that there was no need to 
issue further instructions in this regard in 
the light of instructions already is .ued 
on the subject by the Department of 
Personnel and Administrative Reforms. 
If, however, there were any glaring in-
stances of discrimination or deliberate in-
fraction of the orders relating to reservatioD 
and concessions in favour of Scheduled 
Caste and Scheduled Tribe employees in 
any office/establishment, they could be 
brought to the notice of the appropriate 
authorities for suitable action. As regards 
the latter ~  of the recommendation 
namely nomInations of reserved community 
candidates by the Department of Per-
sonnel or Bureau of Public Enterprises 
against reserved vancacies, the Department 
or Personnel, to whom the matter was 
referred informed that there is no such 
agency for this purpose in"the Departmellt 
of Personnel or Bureau of Public Enter-
prises. The appointing authorities aPe 
different in each case and any arbittrary 
nomination by the Department of" Per-
sonnel/Bureau of Public Enterprises may 
not, therefore, be appropriate. 

The observations were circulated for infor-
mation and necessary action to all the 
Attached and Subordmate Offices of the 
DirectOrate General or Emplo yment and 
Training as well" as to the ~  

Guidance Centres for Scheduled CasUs 
and Scheduled Tribes. 

(vi) & all States have adequate Scheduled 
Caste/Scheduled Tribe population from 
among whom reserved vacancies could 
be suitably filled espedally in Clui III 
and Class IV categories it !liouId not 
normally be necessary for employers in 
any State to get Scheduled Caste/Sche-
duled Tribe applicants from other States 
to fill vacancies. 

(vii) In cases whc:re Trade Unions objected 
to recruitment of Scheduled Caste/ 
Scheduled Tribe applicants even though 
such recruitmellt may be in pursuance of 
constitutional provuiOllS the Unions 
should be advised of the provisioas of the 
Constitution and agreeDlellts aecurc:d for 
safeguarding rights of the Weaker &:c-
tiODl. 

The Ministry of Labour (maiD Secretariat) 
have noted the recommendation. No 
such instance has, however, been brought 
to their notice. 

(viii) In" order to enhance the employability This was referred to the Ministry 01 Ed'ilcatiClll 
of Scheduled Caste/Scheduled Tribe who is concerned with the subject. The 
appIic:anIB who elltel' the labour market, Ministry of Education informed that the 
more attelltioo" should be paid to their posts are reserved for Scliedllled Caste/ 
coacbhJg wh'i1e still in schooL Scbeduled TrUIe c:andidates and they do 

not have to compete with others. If the 
inteMicm is that the weaker ltudellts be-
longing to Scheduled Castes and Scheduled 
Tribes a1aould be helped to pass examina-
tions through extra coaching,ls'uCh arrange-
ments already exUf' mmany States. 



ANNEXURE 

COPY 

No. 27/10/71-Estt (CST) 

Government of India/Bharat Sarkar 

CABINET SECRETARIAT/MANTRIMANDAL SACHIVALAYA 
Department of Personnel and Administrative Reforms 

\ 

(Karmik aur Prashas8mk Sudhar Vibhag) 
New Delhi, the 5th September, 1975. 

OFFICE MEMORANDUM 

SUBJECT: Requirement regarding experience in a particular field 
or post-Question of relaxation in the case of Scheduled 
Castes/Scheduler\ Tribes candidates. 

In this Department's Office Memorandum No. 17/10/71-Estt. 
(CST) dated the 28th August, 1971, views of the Ministries/Depart-
ments were invited on the question of relaxation of the requirement 
regarding experience in a particular field or post for recruitment 
to posts/services under the Government in the case of Scher\uled 
Castes/'Scheduled Tribes candidates. This matter has been care-
fully considered in the light of the views of the Ministries/Depart-
ments, and in consultation with the Union Public Service Commis-
sion. It has now been decided that where some period of experience 
is prescribed as an essential qualification for direct recruitment to 
a post, anr\ where, in the OpInIOn of the Ministry/Department 
concerned, the relaxation of the experience, qualification will not 
be inconsistent with effiCiency, a provision should be inserted under 
the 'Essential' qualification in column 7 of the Schedule to the 
relevant Recruitment Rules, as indicated at (a) or (b) below, to 
enable the UPSC/competent authority to relax the 'experience' 
qualification in the case of Scheduled Castes/Scheduled Tribes 
candidates in the circumstances mentioner\ in the provisions:-

(a) Where the post is filled by direct recruitmelrt through the 
Union Public Service Commission the provision to be 
inserted will be:-

"The qualification regarding experience is relaxable at the 
discretion of the Union Public Service Commission in 
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the case of candidates belonging to the Scheduled Cas-
tes or Scheduled Tribes, if at any stage of selection. 
the Union Public Service Commission is of the opinion 
that sufficient number of candidates from these com-
munities, possessing· the ;requisite experience are not 
likely to be available to . fill up the vacancies reserved 
for them." 

(b) Where the post is filled by direct recruitment otherwise 
than through the UPSC, the provision to be inserted will 
be:-

''The qualification regarding experience is relaxable at the 
discretion of the competent authority in the case of 
candidates belonging to the Schedulec;l Castes or Sche-
duled Tribes, if at any stage of selection, the compe-
tent authO'rity is of the opinion that sufficient number 
of candiriates from these communities possessing the 
requisite experience are not likely to be available to 
fill up tlie vacancies reserved for them." 

2. TIle Ministry of Finance, etc. are accordingly requested to re-. 
view the Recruitment Rules of all the posts of Class I, Class II, 
Class III and Class IV under them, and to' make suitable provision, 
wherever necessary, in the Recruitment Rules as mentioned in the 
preceding paragraph. 

3. When any vacancies reserved for Scheduled Castes and Sche-
duleri-Tribes are advertised or intimated' to the Employment Ex-
change it should be specifically mentioned in the advertisementl 
requisition that the period of. experience prescribed is relaxable. 
at the discretion 'of the UPSC or the competent authority, as the 
case may be,in the case of Scheduled Castes/Tribes candidates as 
provided in the Recruitment Rules. This is intenderl to ensure that 
the aspirants who may fall slightly short of the requisite experience 
come to !mow about the possibility of relaxation in their regard. 

\. 4. Ministry of Finance, etc. are requested to bring 'the above ins-
tructions to the notice of ~  concerned. 

To 

Sd/-

~  S. AHqrWALLIA)' 

Under Secy. to the GOvernment oj I ~  

All Ministries/Departments .• etc. of the Government of India. 



APPENDIX XVI 

(Vide para 8.65 of Report) 

Brief note on the Pilot Coaching Scheme for Scheduled Castes and. 
Scheduled Tribes. 

On completion of the Pilot Coaching Scheme for Scheduled 
Castes/Scheduled Tribe ~ in 1974, the Planning Commis-
sion was approached for allocation of funds for the continuance 
of the Scheme in the year 1974-75. The Commission informed that 
no assistance would be provided to the Ministries after March, 1974 
for the Schemes covered under 'Half a Million-Jobs Programme'. 
The Planning Commission had, however, no objection to the conti-
nuation of the Scheme in its next Phase providett funds for operat-
ing tlie same were founri by the Ministry of Labour from their own 
budget¥Y resources. Accordingly, necessary provision was made 
out of the savings from the budgetary grant of DGET for the Second-
Phase of the Coaching Scheme (1974-75). 

On the basis of the experience ·gained during the first Phase, the-
Course content of the Second Phase of the Scheme was enlarged to 
include type-writing and the duration of the Course was extenried 
from 6 to 9 months. In view of the rising cost and the poor eco-
nomic conditions of the beneficiaries, the rate of stipend was raised 
from Rs. 50 to Rs. 75. In the. Second Phase, which was launched 
in. November, 1974 in. Delhi and Ghaziabad (U.P.), a provision of 
500 training places was made. Training· classes under the Scheme 
were held in 10 Eclucational Institutions in Delhi and one in Gha-
ziabacL 

On completion of the Second Phase of the Coaching Scheme-
(1974-75), at the instance of the Ministry of Finance (L & R Divi-
sion), OOET approached the Ministry of Home Affairs, who are 
directly concerned with the welfare and Coaching Schemes far 
Scheduled Caste/Scheduled Tribe applicants with a request to-in-
dicate whether that MiniStry would like to take over the Scheme 
for. future implementation. Ministry of Home Affairs sU'ggested 
that as t1Ie benefits of the Scheme accrue mainly to the Scheriuled 
Caste/Scheduled Tribe job-seekers registered with the Employ-
ment Exebanee the DGET may continue to implement the Scheme 

.. 144 
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as hitherto. The Ministry of Home Affairs, however, agreed to pro-
vide necessary funds for the same. Accordingly, the DGET formu-
lated proposals for the 'continuation of the Scheme in its Third 
Phase for consideration and approval of the Ministry of Home 
A1f.airs. A provision of Rs. 5~ 5 lakhs for 500 training places has 
been made  for the Third Phase by the Ministry of Home Affain. 

Soon after the receipt of the approval of the Ministry of Horne' 
Affairs, the Third Phase of the Coaching Scheme has been started 
with effect from 1st August, 1976. Under the Scheme, coaching is 
provided in 10 Educational Institutions in Delhi and one in Ghazia-
bad for a period' of 9 months. The course contents of the Scheme 
comprise Basic English, General Knowledge, Elementary Arithme-
tic, Office Procedure, and type-writing. The Educational Institu-
tions hav.e also been requested to provide for coaching in stenogra-
phy, wherever possible, to the willing canrtidates. During the 
coaching period, each trainee will be paid a stipend at the rate of 
Rs. 75 per month ann charges for learning type-writing at the rate 
of Rs. 10 per month. Besides a sum at the rate of Rs. 75 per trainee' 
for the whole Session has been provided for the books/stationery 
required by the trainees. [nstitutions will be paid coaching charges 
at the rate of Rs. 20 per trainee per month. In the case of those 
Institutions, which arrange for coaching in stenography in addition 
to the other subjects, coaching charges will be paid at the rate of 
Rs. 25 per trainee, per month. . . 



APPENDlX· .1VD 

(V'1de ~I or Report) 
Statement showiDg ruervatioD of training places in each designated trade for Scheduled 

Castes and Scbeiiuled Tribes on the basis of their population in each State. 

SI. 
No. 

I. 

2. 

3· 

+ 
5· 

6. 

,. 
s. 

g. 

10. 

II. 

12. 

13· 

14· 

15· 

16. 

17· 

IS. 

Ig. 

20. 

21. 

Name of State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir • 

Kamataka 

KeraIa 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 
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Ratio of Ratio of 
Scheduled Scheduled 
Castes Tribes 

apprentices apprentices 
to the total to the total 
apprentices apprentices 

3 4 

I :8 I: 20 

I: 17 I: g 

I  :  7 I: II 

I  : 14 1=7 

I: 5 1:20 

I  :  5 I  : 20 

I  : 12 I: 20 

I  : 8 I :20 

I  : 14 I  : 20 

I  : 8 I  :  5 

4: 17 I  : 17 

1:50 I  : 3 

I  : 100 1  :  2 

I  :  2 

I  :  7 1:4 

I :4 1:20 

I: 6 I :S 

1  :  6 1:20 

I  : S I  :  3 

I: 5 I  : 20 

1  :  5 I  : 17 

----
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I 2. 3 4 

1111. Andaman and Nicobar Islands I : 6 

113· Arunachal Pradesh I : II 

114· Chandigarh I : 8 I : sro 

25· Dadra and Nagar Haveli I : 50 4:2 

116. Delhi 1 : 6 1 : 13 

2.7· Goa, Daman and Diu I: 50 1 : 20 

28. Lakshdweep I: 2-

29· Mizoram. 1 : 2-

3 0• Pondicherry 1 : 6 I : 110 



AJIPENDJX lA'IH 

(Vide Para 9· S of Report) 

Statement showing the number of seats re.erved for Scheduled Castes and Schcdulcd 
Tribe. and thc number of Scheduled Caste. and Slchedulcd T ~ actually engaged in each 
StatC/UniOD Territory/AdmiDiatratiOD as on 30-6-1976. 

SI. Name of the No. of No. of No. of No. of 
No. State/Region Shedule:i Scheduled Schedulcd Schedulcd 

Castel Tribe. Caste. to Tribes to 
~ apprentice. bccngaged be engaged 

as per as per 
prescribed prescribed 
ratio ratio 

I 2 3 4 S 6 

I. Andhra Pradesh • 424 48 627 251 

2. Assam 136 86 60 114 

3· Bihar 318 206 829  527 

4· Cbandigarh 25 27 II 

s· Delhi 183 600 277 

6. Goa 5 6 14 

7· Gujarat 1& 73 498 996 

8. Haryana . 192 9 760 I9() 

9· Himachal Pradesh 77 5 116 29 

10. Jammu and Kashmir 10 34- 20 

11. Karnataka 197 27 756 303 

12. KeraIa 206 5 374 206 

13· Madhya Pradesh 34! 211 290 464-

14· Maharashtra 1,064- 293 730 730 

IS· Orisaa 169 181 380 665-

i6. PODdicherry 42 51 15-

17· Punjab 181 5 526 105 

18. Rajasthan 81 9 333 250 
'0---

19· TamiiNadu 10462 3 10434 430 

1W. Uttar Pradesh 1,136 62 2,102 526 

21. We.tBengal 487 112 (2,066 608 

1. 
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I 2 3 4 S 

!l!l. Meghalaya • 18 6 

!l3· Tripura. • • • 6 !l 13 35 

Total State/Private Sector Es-
tablishments. . 6,9!l5 1,356 1!l,613 6,83!l 

CENTRAL SECTOR ESTTSz 

I. Eastern Region • 1,8g0 1,1!l9 1,957 835 

.!l. Northern Region • 1,!l63 159 958 475 

3· Southern Region • 1,477 100 I,!lgo 130 

4- Western Region • 1,179 s69 705 4r 

Total Central Sector Establish-
~  5,80g 1,937 4,910 1,f14.8 

GRAND TOTAL 1!l,734 3,!l93 17.5!l3 8,680 



~ 

(Vidl para JO' J of R.eport) 

List of engineering and non-engiDeering trades together with period of training in respect 
ofCraftamen Training Scheme •  •  • .' 

SLNo. Name of the trade 

A. E",",""ng TraMr 

I 

I. Blacbmith 

II. Welder (Gas and Electric) 

S. Sheet Metal Worker 

4- Moulder 

5· Carpenter 

@6. Mechanic (Motor Vehiele) 

,. Mechanic (Tractor) 
.. 8. ~ ~  (Diesel) 

9- Upholstery 

JO. Plumber 

II. Painter 

JII. Wireman 

J3. Building Constructor. 

140 Pattern Maker 

15. Fitter • 

J6. Turner 

II 

17. Machinist (Grinder) 

18. Machinjst 

III 

.19. MillwrightfMaintenance Mechnnic • 

IV 

110. Tool and Die Maker 

150 

Duration 

J year 

J year 

J year 

J year 

I year 

J year 

I year 

I year 

I year 

I year 

I year 

12 years 

12 years 

12 years 

• 12 years. 

• 12 years 

12 years 

• 12 years 

• 12 years 

12 years 



\ 

SI.No. Name of the trade 

V 

21. Watch and Clock Maker 

VI 

22. Electroplator 

'VII . 

23. Electrician 

24. InsttumCIit Mechanic 

@25. Refrigeration and Air.Conditioning Mechanic 

VIII 

26. Draughtsmen (Mechanical)· 

27. Wireless operato!' 

28. Surveyor 

2g. Draughtsman (Civil) 

30• Mechanic (Rodio and T.V.) 

31• Electronics 

B. NO"·EngiMeri,,g Trades 

I. Bleaching, Dying It Calico Printing. 

2. Book Binding 

3. Cane, Willow It Bamboo work 

4. Cutting and Tailoring,l . 

5. Embroidery and ~  Work 

6. Hand Composition and ProofReading 

7. Hand Weaving ofFaney and Furniahing Fabrics 

8. Hand Weaving of Newar, Tase, Durries and Carpets 

g. Hand Weaving of Woollen Fabrics 

10. Knitting with Hand It Machine 

II. Manufacture of Footwear 

12. Manufacture of Household Utenmls 

13. Manufacture of Sports goods (Leather) 

14. Manufacture of Sports goods (Misc.) • 

Duration 

12 years 

12 years 

2 years 

2 years 

I year 

2 years 

I year 

2 years 

2 years 

2 years 

2 years 

I year 

I year 

I year 

1 year 

I year 

I y.,. .... 

I year 

J year 

I year 

I year 

I year 

I year 

I year 

I year 



S. No. Name 01 the Trade 

15. Manufacture ofSportJ goods (Wood) 

16. Manufacture 01 suitcases and other Leather goods 

17. Preservation offruits and vegetables • 

18. Printing Machine Operator 

19. Weaving of Silk and Woollen Fabrics 

10. S&enography (Engl.iJi.) 

II. StCll!lgl"llphy (Hindi) 

NOTE -Started from August, 1975. 

DuratiaD 

I year 

I year 

I year 

I year 

1 year 

I year 

I year 

@The period of training for the tnldes of 'Mechanic (Motor vehicle) 'aDd 'Refrige-
ration and Air-conditioning Mechanic' has been ~  from one year to two 
yean from August, 1975. 



APPENDIX XX 

(Vide para 10.2 of Report) 

J'unctions of the National Council for Training in Vocational Trades. 

1. Establish and award National Trades Certificates in Engineering, 
Building, Textile and Leather trade and such other trades as 
may be brought within ~  scope by the Government of India. 

2. Prescribe standards in respect of syllabii, equipment, scale of 
accommodation, duration of courses and methods of training; 

3. Affiliate examining bodies with a view to bringing them with-
in the scheme of the Award of National ~  and lay 
down the standards of profopiency required for a pass in the 
examination leading to the aware! ef such certificates; 

4. Arrange for ad-hoc or periodical inspections of training institu-
tions in the country to ensure that standards prescribed by the 
Council are being followed; 

5. Recognise training institutions run by Government or by private 
agencies for purpose of the ~ of National Trade Certificate. 
and lay down conditions for such recognition; 

6. Co-opt, if necessary any person or persons to advise the Council 
in connection with its work; 

7. Prescribe qualifications for the technical staff of training insti-
tutions; 

8. Prescribe the standards and conditions of eligibility for the 
award of National Trades Certificates; 

9. Generally control the conditions for the award of National 
Trades Certificates; 

10. RecOmmend the provision of additional training facUities, 
\. wherever necessary, and render such assistance in the setting 

up of additional training institutions or in the organisation of 
additional training programmes as may be possible; 

11. Advise the Central Government regarding ~  to State 
Governments of the contribution of the Government of India 
towards expenditure on Craftsmen Training Schemes; and 

12. Perform such other functions as may be entrusted to it by 1M 
Government of India. 

153 
1181 LS-ll. 



l APPENDIX XXI 
, .," .'':' ", ." 

~  para 'iO:2 of Report) 
List of the ~~  :ofthe National Council for Training fa 
~ ~  (Cprrectecl as on 14-9-1976). 

r 

L The Minister of Labour, New ~  

2. ~  Minister of Labour, 
Ministry of Labour, \ 
New Delhi. 

3. Secretary to the Government of India, 
Ministry of Labour, 
New Delhi. 

4. Director General of Employment and Training and 
Joint Secretary to the Government of India, 
Ministry of Labour, 
New Delhi. 

5. ~  of Training, 
D.G.E.T., Ministry of Labour, 
New Delhi. 

6. ~  of Employment Exchanges, 
(D.G.E.T.) Ministry of Labour, 
New DeThi. 

'1. Brig. G. R. Chainani, 

Member Secretaf'1/ 

Director General Factory Advice Services and 
Labour Institutes, Central Labour Institute, 
Sion-Bombay-400022. 

8. Shri S. Raghavan, 
Executive Engineer (Mech.), 
Ministry of Shipping and Transport, 
Transport Wing, Transport BhaV'an, New Delhi. 

8. Shri J. S. Grover, Director Tele-Com. Training, 
P & T ~ T  B ~ Parliament Street, 
New Delhi-llOOO1. 

1M 
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10. Shri U. C. Banerjee, Deputy Director of EngiDeerlng 

Indian Air Lines Hqrs., Airlines Housei·;:...· :':_(.. i.' 

New Delhi-llOOOl .. 

n. Shri S. K. Bose, 
Mining Adviser, Department of Mines, 
Room No. 233 'N Wing, Shastri Bhavan, 
New Delhi-llOOOl. 

12. Shri R. Krishna Swamy, Deputy Secretary, 

Ministry of Industry and Civil Supplies, 
Udyog Bhavan, New Delhi. 

13. Shri K. C. Sharma, 

Chairman and Managing Director, 
FertiliZer Corporation of India Ltd., F.43, South 
Extension Area, Part-I. New Delhi-llOJ49. 

14. Shri B. N. B ~  

~  Office of the Development Commissioner, 
(Small Scale Industries) Ministry of Industry and 
Civil Supplies, Nirman Bhavan (South Wing), 
7th Floor, New Delhi. 

15. Shri S. C. Kapoor, 

SUperintending Engineer (Training), 
C.P.W.D., New Delhi. 

16. Col. A. Rattan, 

Director of Technical Training, 
Room No. 92, B. Block, Army Hqrs., 
G.S. Branch, New Delhi. 

17. Shri S. C. Bhatnagar, 

Deputy Secretary (L & R) and Deputy Financial 
Adviser, ~  of Finance, Jaisalmer House, 
Man Singh Road, New Delhi. 

18. Shri V. R. Reddy, 

Deputy Educational Adviser (Tech.), 
~  of Education, Department of Education, 

New Delhi-llOOOl. 

19. Shri C. B. Lal, 

Director (Mech. Engg.). 
Ranway Bhawan. NE!W Delhi. 
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20. Shri J. S. Naphrey, 

Director (TM & S), C.W. & P.C. Water Wing, 
Department of Irrigation, 
Bikaner House, New Delhi. 

21. Dr. P. K. Kymal, 

Executive Director, 
Food and Nutrition Board, 

~  of Agriculture, 
Department of Food, New Delhi. 

22. Shri K. V. Iyer, Director and Adviser, 

(Employment, Manpower Planning and Labour), 
Planning Commission, New Delhi. 

23. Shri R. N. Singh, 

Development Officer, (Industrial Machinery), 
Directorate General of Technical, 
Development, New Delhi. 

24. Shri S. Sarthy, 

J oint Director of Printing, 
Directorate of Printing, 

~  of Works and Housing, 
New Delhi. 

25. Dr. K. K. Damodran, 

Head Training Division, Laboratories, 
3rd Floor, Bhabha Atomic Research Centre, 
North SHe, Bombay. 

26. Textile Commissioner (or his nominee), 

Ministry of Commerce, Post Bag No. 11500, 
Bombay-400020. 

27. Shri V. S. Gupta, 

Asstt. Supdt. of Training, 
Bhilai Steel Plant, 
Bhilai Technical I ~  

P.O. Bhilai (Madhya Pradesh). 

State Diredors: 

28. Director of Employment and Training, 
Government of Andhra Pradesh, Hyderabad-500004. 
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29. Director of Employment and Craftsmen Training, 
Government of Assam. Silphukhuri, 
Gauhati-781003. 

30. Director of Employment and Training, 
New Secretariat, Bihar, Patna-800001. 

31. Djrector of Manpower, Employment and Training, 
Government Polytechnic Compound, Gujarat, 
Ahmedabad-380JI5. 

32. Director of Industrial Training, 
G(lvemment of Haryana, 30, Bay Building, 
Sector-17, Chandigarh-160017. 

33. Dil'ector of Employment and Training, 
Government of Himachal ~  Ellersite Ville, 

~ 

34. Director of Industrial Training and" Employment, 
New Secretariat, Government of Jammu and Kashmir, 
J ammu/Srinagar-190001. 

35. Director of Employment and Training, 
Government of Kerala, Thycaud, 
Trivandrum-695001. 

36. Director of Employment and Training, 
Govind Bhavan, Government of Madhya Pradesh, 
J abalpur-482001. 

37. Director of Technical Education, 
Government of Maharashtra, 3, Mahapalika Marg, 
Bombay-40001. 

38. Director of Employment and Training, 
Government of Manipur, Lampbelpat, 
Imphal-796001. 

39. Director of Employment and Training, 
Government of Karnataka, 5, Infantry Road, 
Bangalore-560001. 

~  Director of Education, 
Government of Nagaland, Kohima-7&'1001. 



, . . , 

oil. Aden. Director of I ~ 0('tratirlbi> , 
Government of Orissa, Cuttack-753001. 

:', " 
42. Director of Industrfeii 'and IrrdUstriaI'Trati:Ung, 
Government of Punjab, Chandigarh-160017. 

"II . 

43. ~ ~  (l.T.!. Wing), 
Government of Rajasthan, Jodhpur. 

44. Director of Employment and T ~  

Government of Tamil Nadu,IChepauk, 
Madras-600[)05. 

45. Director of Industries, Government of Tripu.ra, 
Agartala-799801. 

46. Director of Training and Employment, 
Government of Uttar Pradesh. 
Guru Govind Singh Marg, Lucknow-226001. 

"0 ..... 

47. Addl. Director of Industries (Training), 
Government of West Bengal, 
67, Bentinck Street, 
Calcutta-700001. 

48. Director of' Em,loyment and Craftsmen Training, 
Government of Ma,8hal!lya, ~ 3  

49. Director of Technical Education, 
Union Territory of Chandigarh, Sector-9, 
CllanMgarh. 

50. Director of Training and Technical Education, 
Rouse Avenue, New Delhi. 

\. .... 

51. Labour ~  ~  

Government of Goa, Daman" Diu, 
Panaji-403001. 

52. Dit"eC!ory and,S8cretary EducatiOn;·"":" 
Goverpment of Mizoram, Aijal-793001. 

53. Commissioner of Labour and Director of 
Employment anat:Training, " " 
P'llldicherry-605005. 
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-54, ~  Secretary (Law/JudI. and Lab.), 
Anmachal Pradesh Administration, 
ltanagar. 

Representatives of Employ81's Organisations 

55. Shri G. G. Kripalani, General Manager, 
. Textile Division (N'.P.O.) Delhi Cloth and 
General Mills Co., Ltd .• 
Bara Hindu Rao, Delhi-110006. 

56. Shri R. N. Kini, Training and Selection Manager, 
VoltaS 'Lirrtited, Strand H-:mse,; Graham Road; 
Ballard F..state, Bombay-400001. 

~  Shri K. K. Somani. . r", 

"Shri Nivas House", Hazarimal Somani Mar" 
(Waudby Road), Bombay. 

58. Shri L. N. Ghirnikar, Training Manager, 
International Tractor Co. of India Ltd., 
AkurIi Road. Kandiseli (East). 
Bombay-4:JOOG7. 

59. Shri S. D. Bhasin, 
Managing Director, The A.P.V. 
Engineering Co., 2, J essore Road, 
Dum Dum, Calcutta-700001. 

Representatives of Workers Organisations 

~  Shri S. M. Narayanan, 
G1eneral Secre!ary, ,,' 

Madras Port and Dock Workers' Congress. 
11, Philips Street, Madras-GOOOO!. 

\ 61. Sbri Satyapal Misra, . 
. Secretary, I.N.T.U:C;, 'Binar Bnmch; 
L  F 12, Srikrisbnapuri Boring Road, 
Patna-800013. 

Q. Shri Chimanbhai Mehta, 
General Secretary,'-
I.N.T.U.C., Gujarat Branell;"""" 
'FIRDAUS' Flats cellar, Khanpur, 
Ahmedabad-380:01. 

'.\. 

A.I:o:. 

I.1.C.B. 

1.N.T.O.Co 

LN.T.l1_C. 

J 



63. Shri Vimal Mehrotra, 
General Secretary, 
Hind Mazdoor Sabha, 
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(U.P. State Council), 2S-B, Sarvodaya Nagar, 
Kanpur (U.P.)-208001. 

64. Shri Krishnan N. Alyar, 
Secretary, Engineering and Metal Workers Union 
A-3/9, ~  Nagar, 
Rajawadi, Ghatkopar, Bombay-400077. 

RepTesenta*tes of Professional and Learned Bodies 

A.LT.U. 

and E:cperts •• I ,.' 

65. Director, International Labour Organisation. I.L.O. 
Area-Office, 7. Sardar Patel Marg; 
New Delhi-l10021. 

66. Shri G. N. Advani, l.ll 
The Institute of Production Engineers, 
C/o Hindustan Precision Tools, 
6-Russel Street, ~  

67f'Sh1'j!R. N. Joshi, LE.L 
Flat No. 151-14th Road, 
Chambur, Bombay-400071. 

68. Shri D. R. Gupta, Principal, L.S.TL 
Thapar Polytechnic, PatiaIa 

. 69. Chief (Manpower) Council of C.S,lA 
Scientific and Industrial Research, 
Raft Marg, New Delhi 

'10. Smt. Primla Loomba, Assistant Secretary, A.I.W.C. 
National Federation of Indian Women, 
1002, Ansa! Bhavan, 16, Kasturba Gandhi Marg, 
New Delhi-110001. 

7L' Dr. L. S. Chandrakant, Director. A.LC.T.B. 
Institute of Applied  Manpower, 
Research, Indraprastba Estate, 
Ring Boad, New Delb1. 



'12. Shri Y. S. Venkateswaran, 

Dy. Director General, 
Indian Siandards Institution, 
Manak Bhavan, 9, Bahadur Shah Zafar Marg, 
~  Delbi-llOOOl. 

73. Shri A. S. I~  

C/o Dr. J. S. Lall, 
507, Indira Nagar, 
Bangalore-560038. 

1.3.1. 

Expert 
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A.PPBNDIX DID 

(VIII, para I I' 3 of Report) 

Statement '''owIDr State-win: amounts aanctionei, ee .. tral assistanc.e released, amount 
actually utili·et, and nU'Ilber of persons belonging to Scheiule::l Castes/Scheduled Tribea 
"DeS .. :! under the Half'a·YiIlion jobs Programme, lauuche:i by Planning Commiuion 

(RI, in lakhs) 

Ceiling Ce-.tral Expen. Number,. 
~  usistance diture ofSche-

StatefUDioD Territary IanC- relewed ir.cuned duled 
liDDed on the as per Castel 

ba.is of latest reo Sche-
Schemes ports in d'J!e:I. 
taku up band Tril:e 
for imple- candi 
mentation dates· 

be"le 
fite:!-

S 4 5· 

I. Andhra Prodah. • 600·00 417'33 417'33 4904 

lI, Asaam 15°·00 74'68 65'00 N.A. 

S' Bihar 850'00 408'75 230'75 396 

4, Gujarat . 350'00 320'28 281' 15 344 

S, ~ 175'00 144' 29 10g·0! 989 

6, Himachal Pradesh 60'00 13'" S'IO N,A. 

7, Jammu&: Kashmir . 75'00 ag'33 89'32 N.A. 

8, Kamatab Soo'oo 260'38 178'52 633 

9, Kerala 700'00 338'67 299'57 863 

.0, Madhya Pradesh S30'oo 123'57 JJI' 57 2076 

n, Maharashtra 800'00 379'92 S65'III S366 

Ill, MaDipur 4-0'00 111'47 IS'OI IllS 

IS, Megbalaya 110'00 !l'OO 4'93 361 

.4-NaplaDd 111'00 5'39 4'43 424 

15- Oriaa 1180'00 184'S7 12S'33 1590 

.6, ·Puqlab 1110'00 141'00 197'81 1208 

1M 
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2 I 5 

17· Rajasthan S25" 00 209"10 168· 51- 26"4 

18. TamilNadu ., 650"00 421' 32 S82"S7 10!3 

19" Tripura 40"00 20· go 20"90 1.40 

20" Uttar Pradesh . IICO'CO f40"!"6 ~  .. !"6 ~  

21. West Bc:1&al 1500'00 775"00 372'52 2673 

22" Andaman &: Nicobar Islands 3"00 1"42 1'42 Nil ., 
23· Arunachal Pra:lesh 6· 00 p,."l'TIIIT'tT"e wao not tal en up 

f'l" i I~  in Arunachal 
Plalesh. 

124. Chandigarh 25"00 14·77 1°"71 25 

2S· Dadra &: Nagar Hav<li 1'00 0·64 0"64 17 

126. Delhi 25°'00 278'27 260'34 136 

27· Goa, Daman &: Diu 20"00 8'00 7'76 5 

28. Laksl:a::lwcep 1'00 1'07 1'°7 60 

29· Miz:lram. 6'00 2'91 2'91 40S 

30• Pondicherry 14'00 3·45 2"91 23 

TOTAL 93°3'00 53°5'40 42°1'28 32058 

.Figures for Sche:luled Castes and Scl.eduled Tribes are not available lepalately. 



APPENDIX XXIV 

(Vide para .. of Introduction) 

Summa", ol Conclusions/Recommendations contained in the Repon 

SL 
No. 

(1) 

1 

Reference to para 
number in the 
Report 

Summary of Conclusions! 
Recommendations 

(2) 

2.5 

(3) 

The Committee note that the reservation 
orders in favour of Scheduled Castes and Sche-
duled Tribes in respect of Class I and Class II 
posts were enfcrced in the Directorate General 
of Employment and Training with effect from 
the 25th March, 1970 and in respect of Cla>s III 
(non-ministerial) and Class IV posts with. effect 
from the 1st January, 1964. Prior to this. the 
reservat"on orders were enforced by 'ihe Min-
istry of Labour in respect cf the main Ministry 
ami its Attached Offices, etc. The reservation 
orders in respect, of the Subordinate Offices 
(including the Tra'ning Institutes, etc.) came 
into force from the dates of the'r inception. The 
Committee would like the M nistry of Labour 
tD ensure that the reservation orders in hvour 
of Scheduled Castes and Scheduled Tribes are 
implemented scrupulously by the Directorate 
Gene-ral of Emplovment and Traini"g and all 
its Subordinate Offices ~ the Tra'ninSf 
Inst:tutes. etc. so t1,,,t all the posts reserv"d for 
Schf!rlulett Castes/Scheduled Tribes are actually 
ftlled in by them. 

2.6 The Committee Are also unh<lPpy ~ note that 
the annu'll ,:tatf!Jnentc; TeC!ardi"q: recruitment 
etc. of Schedule" Cao;tes and ~ Tribes 
on the prescribed forms, as on the 1st January, 

188 
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18'1 

(3) 

1976, were sent to the Cabinet Secretariat (n. 
parUnent of ~  and Administrative Be-

~ the 22nd April, 1976, although these 
should have been sent to them, latest by the 
31st MU'Ch, 1976 as laid down in the Cabinet 
Secretal':at (Department of Personnel and 
.AdmiIV-strative ,Reforms) O.M. No. 17/3/70-Est-
(SCT) datect the 1st January, 1972. The Com-
mittee feel that the very purpose of submitting 
these annual statements gets defeated if these 
statements are not submitted to them in time. 
The ~ 'Nrmld, therefore, impress upon 
the Ministry of Labour IDirectorate General of 
Employment and Training that these statements 
are submittei to them by all the appointing 
authorities in time. Failure to submit these 
statements in fme sh:uld be regarded as a 
serious lapse on the part of the concerned 
officers. 

The Committee w(.uld also suggest that these 
annual statements on receipt by the Ministry of 
Labour/Dorectorate G ~  of Employment and 
Training should be criticary examined and 
analysed so that prompt and effective measures 
may be taken to remove the cteficiencies noticed. 

The Committee note the procedure followed 
by the Directorate General of Employment and 
Training for i"ecruitment of staff to various 
categories of posts. The C,mmittee suggest 
that the Directorate General of Employment 
ani Training should establish close contact 
with Engineering Colleges, Indian Institute of 
Technology, Industrial TraininJ! InstitutE'S etc. 
with a view to find out suitale candidates 
belonging to Scheduled Castes and Scheduled 
TribE!J for their technical posts. The Committee 
would also ~  that they should notify the 
:.:eserv:ed "Vacancies to. the associations ~ 

~~  of Scheduled Castes and Scheduled 
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Tribes so that they could also sponsor suitable 
Scheduled Caste and Scheduled Tribe candi. 
dates for employment in the Directorate General 
of Employment and Training. 

The Committee note that while it has been. 
provided that an C\lfficer belonging too the Sche-
duled Caste or Scheduled Tribe will be included 
in the Departmental Promotion Committees/ 
Recruitment Board, etc. of the Subordinate 
Offices/Training Institutes etc. of the Directorate 
General c.f Employment and Training but there 
is no provision to nominate an officer belonging 
to these communities in the Departmental Pro-
mot!on Committees at ~  Headquarters of the 
DGE&T. The Ccmmittee need hardly emphasise 
the desirability of including a Scheduled Castel 
Tribe officer in the various Departmental Pro-
motion Committees at the Headquaorters of the 
Directorate General of Employment & Train;n. 
as this will instil confidence among the Sche-
du1ed Caste and Scheduled Tribe emplcyees. If 
necessary, the membership of these Committeel 
may be increase!\. 

The Committee !regret to note that the repre-
sentation of Scheduled Castes and Scheduled 
Tribes in the Directorate General of Employ-
ment and Training and its Subordinate Offices/ 
Training Institutes is much below the quota 
rese!I'Ved fol' them. It is all the more surprisinl 
that the DGE&T could not find Scheduled Castel 
Scheduled Tribe candidates even to fill up ClaM 
IV posts. ~ this state of affairs, the 
Committee cannot help concluding that the 
orders/instruct;ons ~  reservations fM' 
Scheduled Caste'! Ilntt Schetiuled Tribes are 
neither ~ fnllnwed in letter and spirit ~ 

is adeouate Attent;n'1 ~ pa!d to' fmprove the 
sltuat'on. The Committee would urge tM 
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(3) 

Directorate General of Employment and Train-
ing to take immediate effective steps to augment 
the representation of Scheduled Castes anrl 
Scheduled Tribes in the serVices of the Directo-
rate General of Employment and Training 
accO!l"ding to the quotas reserved for these 
communities. 

4.24 The Committee suggest that the Directorate 
General of Employment and Training should 
resort to special recruitment exclusively for 
Scheduled Castes and Scheduled Tribes to make 
good. the shortfalls. 

4.25 The Committee also suggest that where 
Scheduled Caste or Scherluled Tribe candidates 
are not available to fill lhe vacancies reserved 
for them, the principle of exchange of vacancies 
between Scheduled Castes and Scheduled Tribes 
should be applied as per the extant orders on 
the sUbject and the reserved vacancies filled. 

4;26 The Committee are distressed to note that 

4.27 

the Directorate General of Employment and 
Trairiing has made a large number of ad 1voc 
appointments for long ({urations in direct re-
crUitment/promotional vacancies ignoring the 
claims of Scheduled Castes and Scheduled 
Tribes. 'rhe Conuriittee reCommend that if the 
ad hoc appointments are to continue beyond the 
period of 45 days, due reservations for Scheduled 
Castes and Scheduled Tribes should be provi({ed 
iii such appointments aiso. 

The Committee would like to be informerl 
about the number of vacancies in Class I posts 
of Technical Officers reserVed far Scheduled 
Castes and -SCheduied TribeS and the number of 
Scheduled Caste and Scheduled Tribe candi-
tlates actually appointed against the reserved 
vacancies against which 20 ad hoc appointments 

2184 LS-12 
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had Qeen made and which have now been regu-
latrised by the Directorate General of Employ-
ment and Training on receipt of a list of selected 
Technical Officers from the U.P.S.C. The Com-
mittee trust that due reservatiO'ns to Scheduled 
Castes and Scheduled Tribes have been provided 
in these appointments. 

The Committee note that the Directorate 
General of Employment and Training provide 
reservation for Schecluled Caste and Scheduled 
Tribe employees in the matter of promotion on 
the basis of seniolrity subject to fitness. as well 
as selection and it also gives all the concessions/ 
relaxations as envisaged in the 'Brochure on 
Reservation for Scheduled Castes and Scheduled 
Tribes', issued by the Cabinet Secretariat (De-
partment of Personnel and Administrative Re-
forms), while conSidering them for promotion. 
The Commitlee are, however, surprised to note 
that the Directorate General of Employment 
arid Training has prescribed the zone of consi-
deration at three 'times of the number c:A. vacan= 
cies for promotion, while it should be five or six 
times of the estimated number of vacancies as 
lai(\ down in the Ministry of Home Affairs Office 
Memorandum NO'. 1/4/55IRPS, dated the 16th 
May, 1957. The Committee suggest that the 
Directorate General of Employment and Train-
ing should enlarge the normal zone of consi-
deration to five or six times of the number r4 
vacancies so that all the eligible Scheduled 
Caste/SCheduled Tribe employees could be con-
sidered for promotion. 

The Committee are distressed to note that 
the rosters were not inspected by the LiaiSOft 
Officer in the Directorate General of Employ-
ment and Traininl! durinll the years 1973 to 1975 
as there· were frequent changes of Liaison 
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Officers on account of retn-ements. The Com-
mittee do not consirler frequent changes 01. 
Liaison Officers as a valid ground for dispensing 
with inspection of rosters altogether. Some 
other senior officer could have been easily 

~ for carrying out the inspection of 
rosters. This only reflects the scant importance 
shown by the Directorate General of Employ-
ment and Training to the maintenance of roster 
which is an important mechanism to watch the 
proper placement of Scheduled Castes and 
Scheduled Tribes in their services. The Com-
mittee trust that the Liaison Officer now 'nomi-
nated would function-,with a sense df dedicatiOD 
ann ensure that reservation orders are properly 
implemented by the concerned authorities. He 
should also in particular pay his attentton in 
regard' to the proper maintenance of rosters. 

The Committee feel ~  the Liaison Ofticer 
alone would not, be a1?le to discharge his duties 
effectively unless a Cell with adequate staff is 
set up in the ~ General of Employ-
ment and Training to assist him and to ensUll'e 
due compliance of the orders of reservations for 
Scheduled Castes and Scheduled Tribes issuetl 
from time to time. The ~  trust that as 
promised by the DirectOr General of Employ-
ment and TrainilJ-g during the, course of evidence 
before the Committee, this Cell would be set up 
as expeditiously as possible. A note on the 
activities of the Cell should also be highlighted 
in the Annual Report of the MinisUyof Labour 
as per orders contained in the Cabinet Secreta-
riat (Department of Persorm.el and Administra-
tive Reforms) Office Memorancium No. 36022( 
5 (i) ~  (seT), dated the 28th May, 1976. 

The Committee are unhappy to note that the 
rosters in respect of Class' r 'and Class II posts 
prior to 25-3-19'70 mamtaiiled by the Ministry of 
Labour were not made avaBable to the Study 
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Team fr(}ln the Office of the Commissioner for 
Scheduled Castes" and Scheduled Tribes which 
visitea the DirectOrate General of Employment 
and Training during July, 1'976 to look into the 
records for the proper maintenance of rosters 
and implementatioIl\ of 'l'eservati(}n orders. The 
Committee feel that this has seriously handi-
capped the Commissioner for Scheduled CaBles 
and Scheduled Tribes in the discharge of his 
constitutional obligations. It is all the more 
distressing to note that the Ministry of Labour 
could not furnish a satisfactory reply for not 
furn.i!!hing the said  rosters to the Study Team 
of the' Commissioner's Office even after a lapse 
of. about five months. The C(}lnmittee strongly 
emphaSise th", need for fullest cooperation being 
extended to the Commissioner for Scheduled 
Castes and Scheti.uled Tribes to enable him to 
fulfil his constitutional obligations to investi-
gate into the matter ?elating to the safeguards 
provided for Seheduled Castes and Scheduled 
Tribes and trust that such cooperation will 
always be extended in future. 

Tl\e Committee would alsa like to be apprised 
~  ~  ~  taken on the inspection report of 
the Study Team o:f. the Office of the Commis-
. siqner for Scheduled Castes and Schedulec\ 
'f£ibes and fhe remedial measures adopted to 
avoid recurrence of the ~  pointed out 
. in.the report of the Study Team. 

The Committee note that a number' of 
vacancies have been dereserved in the Directo-
. rate General ot ~  and Tnining 
~  the ye8;l's J973.. and 19'1.5. The Committee 
. would like to urge that in view of the poor re-
preSentation of Scheduled Castes and ~ 

Tribes in the serviees of the Directorate General 
of Employment and Training, the dereservation 
. Of vacancies shoulCi be resoried to only under 
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compelling and exceptional circumstances when 
all possible effortS-iDaae to get Scheduled Castel 
Tribe candidates have failed: ami scrupulously 
in accordance with the instructions issued in 
this regard. 

The Committee have been informed that 
since the Working Group on National Employ-
-ment Service corisists of representatives of the 
Central and State Governments, no sepiYale 
representation as such of the Scheduled Castes 
and Scheduled Tribes is included in the Work-
ing Group. However, a representative from the 
Office of the Commissioner for Scheduled Castes 
and Scheeluled Tribes is invited to attend the 
meetings of the Working Group, whenever any 
subject pertaining to the Scheduled Castes and 
Scheduled Tribes is included in the agenda. The 
Committee note that a number of items pertain-
ing to the Scheduled Castes and Scheduled 
Thibes have been discussed at th, 17th meeting! 
of the Working Group held at Nainital in Octo-
ber, 1976, but the name of the representative 
from the office of the Commissioner for Sche-
eluled Castes and Scheduled Tribes does not find 
place in the list of members and invitees present 
at the said meeting of the Working Group. The 
Committee urge that a representative from the 
Office of the Commissioner for Scheduled Castes 
and Scheduled Tribes should invariably be 
invited to attend all meetings of the Working 
Group-on National Employment Service to 
enable him to watch the interests of Scheduled 
Castes and Scheduled Tribes. 

The Committee note that the Working Group 
on National Employment Service at its seven-

teenth meeting held at Nainital in October, 1976 
had observerl that recruitment through Employ-
ment ~  was still not being made in the 
states of Bihar, Haryana, Jammu and Kashmir, 
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Karnataka, Kerala, Meghalaya, Punjab and West 
Bengal and had desired that the Central Minis-
ter of Labour might address to· the Chief Minis-
ters of the above States so that the machinery 
of Employment Exchanges in these States might 
be utilised for filling up vacancies under the 
State Governments. The Committee would like 
to be apprised of the loutcolne of efforts made by 
the Ministry of Labour (Directorate General of 
Employment and Training) in this regard. 

The Committee note that the evaluation of 
Employment Exchanges is conc\ucted jointly by 
the Officers of the Directorate General of Em-
~  and Training and the" State Govern-

ment concerned with a view to ensure whether 
agreed policies and procedures are observed, 
uniform national standards are maintained and 
programmes are followed. The Committee fUr-
ther note that the recommendations made by the 
joint evaluation team are always agreed ones 
and sent by the Directorate General of Employ-
ment and Training to the State Government/ 
State Director of Employment for compliance. 
The Committee are c\istressed to note that during 
the period from December, 1974 to August, 1976, 
evaluation of only 52 Employment Exchanges in 
19 States/Union Territories have been done 
while the Directorate General of. Employment 
and Training is expected to evaluate the work-
in"g of Employment Service in each State at least 
once & year, as laid dO"VV""ll in para 17.10 of the 
National Employment Service Manual. The 
Committee expect the Ministry of Labour to 
ensure that evaluation of working of the Ern-
plo'yInent Service in the different States is 
undertaken by the Directorate General of Em-
ployment and Training once in a year and the 
evaluation reports sent to the State Govern-
ment/State Director of Employment concerned 



(1) (2) 

20 '.16 

21 8.17 

, 

175 

(3) 

for compliance, as laid do-wn in the said Manual. 
The Committee also stress that a close watch 
should be kept by the Directorate General of 
Employment and Training on the State Govern-
ments to see that the recommendations/sugges-
tions containeo. in the evaluation reports are 
implemented by them in letter and spirit. 

. The Committee regret to note that even 
though instructions to co-opt a representative 
of the recognised Scheduled Caste and Scheduled 
Tribe' organisations on aU the Advisory Com-
mittees attached to the Employment Exchanges 
were issued by the Ministry of Labour (Direc-
llorate General of Employment and 'l'raining) 
to all State Governments/Union Territories as 
f8!l' back as 1973, some of the State Governments 
have not yet nominated representatives of 
Scheduled Caste and Scheduleo. Tribe organi-
satio-ns on these Committees. The Committee 
urge that the Ministry of Labour should ensure 
that the representatives of the Scheduled Caste 
and Scheduled Tribe organisations are nomi-
nated by all the State Governments/Union 
Territories on the Adviso<ry Committees without 
any further loss of time so that the interests of 
Scheduled Caste and Scheduled Tribe job-
seekers are safe-guaro.ed. 

The Committee note that the ~  of 
Labour had suggested to the Chief Ministfors/ 
Administrators of all States/Union Territories 
in August, 1975 to set up Special Committees 
under the Chairmanship of DistriC't Collectors 
in each district to keep a watch on the wo-rking 
of Employment ~  and Industrial Train-
ing Institutes and to take immediate action in 
case of complaints of corruption, malpractices, 
favouratism, etc. The Committee are unhappy to 
learn that some of the States/Union Territories 
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have not yet responded to the suggestion made 
by the Minister of Labour. They suggest that 
the Ministry of Labour should ensure that these 
Committees are set up by all the States/Union 
Territories without any further loss of time, as 
these Committees would playa major role in 
removing misgivings and minimising complamts 
from the public. Tpe representatives of the 
Scheduled Castes ann Scheduled Tribes should 
also be nominated on these Committees, if they 
do not already find a place on these Commit-
tees. 

The Committee note that the Employment 
Officers in States/Union Territories visit the 
areas with concentration of Scheduled Castes 
and Scheduled Tribes with the object of regis-
tering Scheduled Caste and Scheduled Tribe 
employment-seekers so' that they are suita;)ly 
employed against the vacancies available for 
them.' The Committee, however, finn from the 

. information furnished by the Directorate Gene-
!fal of Employment and Training that the reswts 
achieved in this regard are dismal and are not 
in commensurate with the number of visits 
made by the Employment Officers. It is sur-
prising that the Employment Officers could not 
register a single Scheduled Caste/Scheduled 
Tribe employment-seeker in the States of Pun-
jao, 'ramil Nadu during the yeM' 1973 and in 
West Bengal, Bihar and Tripura during the year 
1974 although a number of visits were paid by 
them for the purpose. The Committee are all 
the more distressed to note that such efforts are 
not being made by the Employment Officers in 
all the States a!fhough speclfic instructions exist 
in this Il'egard for the Employment Officers in 
the National Employment Service Manual. The 
Committee would also like the Directorate 
General of Employment ana Training to ensure 
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that the Employment Officers in the remaining 
States/Union Territories also make such efforts 
to register Scheduled Caste and Scheduled 
Tribe job-seekers. The Committee suggest that 
wide priolI' publicity of such visits by the Em-
ployment Officers should be given with the help 
of local authorities and local Scheduled Caste 
and Scheri.uled Tribe organisations of the area 
so that more and more Scheduled Caste and 
Scheduled Tribe employment-seekers come for-
ward for registration. The Employment Officers 
should also provide guidance to the Scheduled 
Caste and Scheduled Tribe people of the area 
relating to the career planning, job opportuni-
ties, tradesloccupations where they are more in 
ri.emand and training, coaching facilities avail-
able to make them suitable for those trades, 
occupations, etc. 

The Directorate General of Employment and 
Training sliould also ask the State Directorates 
of Employment to submit their consolidated 
reports annually relating to the visits paid by 
the Employment Officers and also their contacts 
with the employers and the results achieved, 
which should be critically examined and ana-
lysed so that prompt and effective measures are 
taken to remove the deficiencies noticed. 

The Committee have been informed that the 
Employment Exchanges do not consult the 
lDirectorate General of Employment and Trai.-
ing before issuing non-availability certificate 1». 
Il'espect of Scheri.uled Caste and Scheduled Tribe 
candidates requisitioned by the employing 
agencies. The Employment Exchanges, h&,..-
ever, explore all possibilities of sponeorln« 
Scheduled Caste and Scheduled Tribe candidA .. 
(including taking circulation action and issuing 
advertisements) before issuing non-availability 
certificates. The C()mmittee recommend that· .... 
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besides making effQTts to find. 5chedulec\ Caste 
and Scheduled Tribe candidates to sponsor 
against the reserved vacancies as stated above, 
the Employment Exchanges should also refer 
the Il'eserved vacancies, particularly in higher 
posts, to the Central Employment Exchanges to 
enable them to sponsor Scheduled Caste and 
Scheduled Tribe canmdates against the reserved 
vacancies. \ 

The Committee note that the Directorate 
General of Employment and Training have 
already issued instructions for setting up special 
Cells at the State Directorates of Employment to 
render effective assistance to Scheduled Castes 
and Scheduled Tribes with a view to promote 
their employability and necessa'l'Y guidelines 
have already been provided by them to the State 
Directorates. The Committee would urge the 
MiniStry of Labour (Directorate General of 
Employment ann Training) to ensure that such 
Cells are set up in all the State Directorates as 
early as possible and they w()II'k with a sense of 
dedication and devotion to' the assigned, duty. 
The activities of these Cells shOUld be high-
lighted in the Annual Reports of the respective 
State Directorate of Employment. 

The Committee note from the information 
furnished by the Directorate General of Em-
ployment and Training that there are a large 
number of educated Scheduled Caste and Sche-
dulen Ttibe jO'b-seekers on ·the Live Register of 
Employment Exchanges. The experience of the 
Committee, on the other hand, has been that the 
employing agencies generally complain about 
the non-availability of Scpeduled Caste and 
Scheduled Tribe candidates to fill the reserved 
vacancies. The Committee cannot help conclud-
ing. that the Employment Exchanges do not 
make serious efforts to see that Scheduled Caste 



(1) (2) 

27 8.46 

\ 

179 

(3) 

and Scheduled Tribe registrants are provined 
with suitable emplQYment after they have been 
registered with the Employment E:xehanges. 
The Committee would stress the Ministry of 
Labour (Directorate General· of Employment 
and Training) to ensure that the educated 
Scheduled Caste and Scheduled Tribe registrants 
are prc>vided with suitable jobs in view of their 
gopd demann in the employment market. In 
case any sort of deficiency is found in them, 
adequate steps like training/coaching/tutorial 
facilities should be initiated by the Employment 
Exchanges to make them suitable for employ-
ment. 

The Committee are ~  to note that 
despite the fact that as alleged most of the 
Scheduled Castes and  Scheduled Tribes do not 
get themselves registered, the number of Sche-
dulen Caste and Scheduled Tribe job-seekers on 
the Live Register of the Employment E:xehanges 
is increasing year af.ter year. On the other 
hand, the placement of Scheduled Caste and 
Scheduled Tribe applicants has been 11.2 per 
cent and 8.67 per cent in 1973,  10.08 per cent and 
11.02 per cent in 1974 and 9.45 per cent and 13.68 
per cent in 1975 of the total number of registra-
tions made during these yea'l"s. The Committee 
feel that the situation is not going to improve 
unless effective measures are taken and coneer-
ted efforts made to implement those measures. 
The Committee suggest that the Directorate 
General of Employment and Training shouln 
review the situation in this regard at regular 
intervals, formulate schemes/programmes to 
promote the employability of Scheduled Castes 
and Scheduled Tribes and launch them on a war 
footing so' that the placement of Scheduled CaRte 
and Scheduled Tribe job-seekers is enhanced 
considerably. 
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In the!r Fifth Report (Fourth Lok Sabha) 
the Committee had recommended that the 
Directorate General of Employment and Train-
.iIig should mainta.iIi statistics .iIi regard to the 
number of Scheduled Caste and Scheduled Tribe 
applicants on the Live Register of Employment 
ExChanges at the end of each yeall", classified by 
the period of f\uration on the Live Register, 
which was ~  by that Directorate vide their 
O.M. ~ EEI.20/3/70, dated the 16th July, 1970. 
The Committee are surprised to note that the 
.iIiformation about the number of persons on the 
Live Register by the period of registration on a 
regul8ll" basis is not being maintained by the 
Directorate General of Employment and Train-
ing. The Committee reiterate their earlier 
recommendation that statistics in regard to the 
number of Scheduled Caste and Scheduled Tribe 
applicants on the Live Register of Employment 
Exchanges at the end of each year classified by 
the period of duration on the Live Register should 
be maintained to facilitate the assessment of 
employment position of Scheduled Caste and 
Scheduled Tribe candidates. 

The Committee are unhappy to find from the 
information about the registrants classified by 
the period of duration on the Live Register of 
Employment Exchanges tur tne period ending 
30-6-1976 that about 185 thousanc\ job seekers 
belonging to Scheduled Castes and Scheduled 
Tribes are on the Live Register of Employment 
Exchanges for three years and more. The Com-
mittee would like the Government to investigate 
the reasons for such a large number of Scheduled 
Caste and Scheduled Tribe candidates not finding 
any job through the Employment Exchanges 
even after having been on the Live Register for 
more than three years 'and take necessary reme-
dial measures in this regarc\. 
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The ~ note that at the Seminar on. 
Promoting the placement of weaker sections 
inclurling Scheduled Castes and Scheduled Tribes 
held under the Chairmanship of Director 
General of Employment and Training in Febru-
ary, 1974, it was recommended inter-alia that in 
order to enhance the employability of Scheduled 
Caste and Scheduled Tribe applicants who enter 
the labour market, more attention should be paid 
to their coaching while still in school. The 
Ministry of Education and Social Welfare to 
whom this recommendation was referreil. has 
stated in their action taken reply that " .... If the 
intention is that the weaker stUdents belonging 
to Scheduled Castes and Scheduled Tribes should 
be helped to pass examinations through extra 
coaching, such arrangements already exist in 
many States." The Committee feel that the rec-
commendation should not have been brushed. 
aside so lightly by t.he Ministry of Education and 
Social Welfare as the students beiOOnging to 
Scheduled Castes and Scheduled Tribes deserve 
special attention due to their poor economic con-
cijtions and social environments. The Committee 
would ,suggest that a survey-should be conducted 
to find. out whether adequate arrangements for 
extra' coaching for weak Scheduled Caste and 
Schenuled Tribe students exist in all the States 
so that they could pass their school examinations 
with good marks and compete well for jobs in 
the labour market after completing their studies. 

The Committee note that at the request of 
the Bureau of Public Enterprises, the Directorate 
General of Employment and Training had issuea. 
instructions to the State Governments to get in 
touch with the Public Sector Undertakings in 
their area so as to decide the type of custom-
built courses 10' be intro9uced in the Industrial 
Training Institutes in ol:'der to promote the 
employability of Scheduled Caste ann Scheduled 
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Tribe workers in the Public Sector' Undertakings 
of the area. The Committee ~ note that ~  

State Training Dkectorates are ready to assist 
in the organisation of such courses if and when 
any Public Sector Undertaking intimate their 
requirements in t1;lis regard. The Committee feel 
that the Bureau' of Public Enterprises should 
persuade the Public Sector Undertakings to in-
timate their requirements expeditiously so that 
the Industrial Training Institutes could initiate 
action to introduce custom-built courses for the 
Scheduled Caste ann Scheduled Tribe candidates 
to imprOVe their skill level and make them suit-
able for employment in the Public Sector Under-
takings. 

The Committee note that the Director 
General of Employment and Training and the 
State Directors of Employment held a meeting 
(Appendix XI) with the representatives of AU 
India Organisation of Employers in October, 1976 
and it was resolved that the employers in the 
private sector should utilise the Employment 
Service in increasing measure'so as to bridge the 
present gap of about 30 per cent which exists m 
the number of vacancies filled through the Em-
ployment Exchanges by the public and private 
sectors. The Committee also understand that 
the employers in private sector in Maharashtra 
had been persuaded to fin about ~ per cent of 
their vacancies (except in the Managerial cadre) 
through the Employment Exchanges and there 
had been no difficulty in meeting their require-
ments. The Committee feel that the employers 
in the private sector should . be persuaded to 
increasingly use the Employment Service for 
filling All their vacancies through the Employ-
ment Exchanges in the States so that more em-
ployment opportunities are available to the local 
people and also to the Scheduled Castes and 
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Schedulecl Tribes of the area. The training faci-
lities available with the employers/employers' 
organisation may also be utilised by the Employ-
ment Officers in training shortage category of 
applicants so that the persons trained by these 
organisations could be absorbed by them in due 
course. 

The Committee note that the National Em-
ployment Service render vocational guidance and 
employment counselling through Vocational 
Guidance Units set up at 234 Employment Ex-
changes and 63 University Employment Infor-
mation and Guidance Bureaux to all the guidance 
seekers including those belonging to Schedulen 
Castes and Scheduled Tribes. The Committee 
would like to point out that the position of Sche-
duled Castes and Scheduled" Tribes is peculi8ll' 
so far as the opportunities of employment are 
~  In the case of Scheduled Castes and 
Scheduled Tribes, the vacancies specifically 
reserved for them are there, but candidates with 
the required qualification/skill are not available,. 
whereas in the case of general applicants, large 
number of candidates fulfilling the requisite 
qualifications/skills are available with the Em-
ploy'ment Exchanges to sponsor even for &'!ngie 
vacancies. The Committee, therefore, recom-
mend that separate ~  should be 
made at the Employment Exchanges to attend 
to the enquiries from SchedUled Castes and 
Scheduled Tribes ann to impart them quidance 
regarding employment avenues open to them, 
more especially in shortage occupations, and 
training and ~ facilities avaDable to them 
and the special schemes/programmes launChed" 
by the Government to enhance their employ-
ability. This will enable the Scheduled Caste" 
and Scheduled Tribe guidance-seekers to choose" 
the right type of occupation and find employment 
easily. 
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The Committee no1le that Coaching-cu.m. 
Guidance Centres are at present working at 
Delhi, Jabalpur, Kanpur anrl Madras since 1970 
to provide pre-employment orientation and con-
fidence building training to Scheduled Caste and 
Scheduled Tribe applicants for improving their 
employability and six more. such Centres one 
each at Calcutta, Hyderabad, -Jaipur, Ranchi, 
Surat and Trivandrum are going tooe set up 
shortly. The Committee also note that the Work-
ing Group of the National Employment Service 
at their meeting held in Namital in October, 1976 
have recommenderl that at least one Coaching-
cum-Guidance Centre should be set up in all 

~ with a view to' providing confidence-build-
ing training to ~ Gaste and Scheduled. 
Tribe applicants. The Committee hope that the 
Director General of Employment and Training 
had already asked the State Employment Direc-
tors to forward their proposals with :full facts 
anrl 'figures regarding Scheduled Caste and 
Scheduled Tribe applicants in their States for 
taking up the matter with the Ministry of Home 
Affairs. The Committee would like to be apprised 
of the decision taken in the matter. 

The Committee are happy to note that the 
Directorate General of Employment and Train-
ing has launched a pilot scheme which envisages 
:preparing ~ Castes and Scheduled 
Tribes for various competitive examinations! 
selection tests fOIl' recruitment of clerical vacan-
cl.es in the Union Territory of Delhi and Ghazia-
bad (U.P.). The -Committee consider it a step in 
the right directic;m to improve the representation 
of Sche!\uled ~  Scheduled Tribes in 
Services. The Committee suggest that the 
scheme should be allowed to continue so that 
there is no. shortage qf suitable candidates from 
these communities to fill the posts in lower 
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cadres. The Scheme should also be extended to 
more Meas where there is concentration of Sche-
duled Castes and Scheduled Tribes. 

The Committee note that the Career Study 
Centre at Central Institute for Research and 
Training in Employment Service (Directorate 
-General of Employment and Training) has been 
bringing out career literature far guidance of 
job-seekers en a continuous basis. It has also 
brought out a special ~  titlerl "Oppor-
tunities open to Scheduled Castes and Scheduled 
Tribes after Matriculation". This booklet pro-
vides basic information about educational and 
training opportunities, scholarships and other 
financial assistance available as well as employ-
ment opportunities open to Scheduled Castes and 
Scheduled Tribes after Matriculation or equiva-
lent qualification. The Committee suggest that 
with a view to give wider publicity to the various 
concessions and facilities being provide«t to: Sche-
duled Castes and Scheduled Tribe., by the Central 
and State Governments, more and more of such 
publications should be brought out in English 
and other regional' languag.es and distributed 
among Scheduled Castes and Scheduled Tribes. 

The Committee note that there is at present 
no provision in the rules framed under the 
Apprentices Act, 1961 for the nomination of 
members belonging to Scheduled Castes and 
Scheduled Tribes in the Central Apprenticeship 
Council and the Central Government have, in 
principle, decided to nominate two members-one 
belonging to Scheduled Castes and the other 
belonging to Scheduled Tribes to the said Council. 
ThIs requires thp. amendment of the rules in 
consultation with the Central Apprenticeship 
Counclia:nd the propoRal will IIp. placed in the 
next meetin:y. of thp. Council. The Committee 
desire that early action shOUld be taken to amend 
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the rules so that the interests of Scheduled Caste 
and Scheduled Tribe apprentices could be pro-
perly watched. 

'l"he Committee are distressed to find that 
there was not a single trade apprentice belong-
ing to Scheduled Castes and Schenuled Tribes 
among 69,236 ~  undergoing training on 
the 30th June, 1975 i.e. prior to issue of orders 
. regarding reservation of seats for Scheduled 
Castes and Scheduled Tribes under the Appren-
ticeship Training Scheme. It was only after the 
reseI'Yation for Scheduled Castes and Scheduled 
Tribes was mane statutory in May/August, 1975, 
effOll'ts were made by the Ministry of Labour to 
engage apprentices belonging to Scheduled 
Castes and Scheduled Tribes according to the 
ratio prescribed in the rUles framed under the 
Apprentices Act, '1961. The Committee desire 
that the Ministry of Labcur ~  continue 
their efforts so that more and more Scheduled 
Castes and Schedulen 'Dribes could be given 
apprenticeship training so as 'to make them avail-
able in adequate number to fill the vacancies 
reserVed for them in ~  employment 
agencies. 

9.17 The Committee are also' distressed to note 

9.18 

that the number of Scheduled Caste and Sche-
duled Tribe 8'pprentiees' ~  under the Ap-
prenticeship scheme in' hotel industry under the 
. Central Sector is very lOw. When there is cry-
ing need for the tr.iriedpersonnel, seats should 
not have -been 'allowed to lapse. The Committee 
hope that in future all the 'aellts will be finen up 
an(l it isensdred that the representation of Sche-
. duled Castes and Scheduled Tribes is strictly 
'according to the' quotas reserved for them. 

The Committee note that-there is at present 
ftO obligation -On the part of employers to provide 
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jobs to the apprentices after their successful 
traiIUng. A proposal .is, however, under consi-
deration to amend the Apprentices ~  1961 so 
that the question of empluyment of trained ap-
prentices could be taken care of. The Committee 
feel that it will go a long way in providing em-
ployment to the unemployed Scherluled Caste and 
Scheduled Tribe trained apprentices if it is made 
obligatory on the employers to provide jobs to 
the trained apprentices. The Committee recom-
mend that necessary legislation in this Tegard 
should be brought before Parliament,expedi-
tiously. 

The Committee note that.it has been provid-
ed for the nomination of two members--one 
belonging to Scheduled Castes and the other 
belonging to Scheduled Tribes to the National 
Council for Training in Vocational Trarles. The 
Committee desire that a member each from Sche-
duled Castes and Scheduled Tribes should always 
be iRcluded in the Council SO that the interests 
of Scheduled Caste and Scheduled Tribe trainees 
could be properly watched. 

The Committee have been informed that 
seats are reserved for Scherluled Castes and 
Scheduled Tribes in the Training Institutes 
according to their ratio in the population of the 
State where the Institute is located. The Com-
mittej! find :lirom the information furnished by 
the Directorate General of Employment and 
Training that the number of Scheduled Castes 
and Scheduled Tribes admitted during the years 
1973-74 to 1975-76 in all the Training Institutes is 
much below the quota prescribed for them. The 
Committee cannot. therefore, help conclu1Ung 
that serious efforts have not been made to ensure 
that all the Il'eserved seats are filled by the Sche-
duled 'Caste and Scheduled Tribe candidates. The 
Committee would like the Directorate General 
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of Employment and Training to see that all the 
seats reserved fOr Scheduled Caste and Schedulell 
Tribe candidates are filled by them so that there 
is no shortage of trained Scheduled Caste and 
Scheduled Tribe candidates to fill the posts of 
Instructors, etc. 

43 10.16 The Committee are also unhappy to note that 
the number of drop outs of Schelluled Caste and 
Scheduled Tribe applicants admitted for train-
ing is very large. The Committee would like the 
Government to go into the causes for these heavy 
drop outs and take suitable remedial measures 
in this regard. 

44 10.17 The Committee are surprised to learn that 
the decision taken by the Ministry of Labour 
(Directorate General of Employment and Train-
ing) in 1970 to enhance the rate of stipend from 
Rs. 25/-to Rs. 40/-per month per trainee has 
not been implemented by all the State Govern-
ments. The Committee fail to understand how 
the State Governments expect the Scheduled 
Caste and Scheduled Tribe trainees to continue 
their training which varies from one to three 
years with such a meagre stipend when the cost 
of living has gone so high during these years. 
The Committee, therefore, desire that the Minis-
try of Labour should persuade all the State 
Governments/Union territories to enhance the 
rate of stipend of the trainees in comensurate 
with the prevailing cost of living. 

45 10.18 The Committee feel unhappy aboot the poor 
intake of Scheduled Caste and Scheduled Tribe 
trainees in the Central Training Institute, Curzon 
Road, New Delhi. They would strongly urge 
that the Ministry of ~  (Directorate General 
of Employment and Training) shouln investigate 
the reasons for the low pereentage of admission 
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of Scheduled Caste and Scheduled Tribe trainees 
intb.e Institute arid take remedial measures in 
consultation with the Delhi Administration. 

46 11.14 The Committee note that the Planning Com-
mission launched the "Half-a-Million Jobs" pro-
gramme during the yeb.r 1973-74 to provide jobs 
to all qualified engineers and technologists and 
during i974-75, ano'iher programme entitlefi, "Em-
ployment Promoti6n' Programme" was launched 
by the Planning Cc.mmission. The guidelines 
issued by the Planning Commission for these 
programmes emphasiSed the need for special 
attention to Scheduled Castes, Scheduled Tribes, 
Backwar.d Classes and Minorities without men-
tioliing any specific 'percentage of reservation for 
these communities. The Commissioner for Sche-
duled Castes and Scheduled Tribes proposen to 
the Planning Commission to provide reservations 
for Scheduled Castes 8nd Scheduled Tribes for 
the purpoSe of recruitment under these program-
mes but the Planning Commission argued that 
it Was not ~  'to prescribe specific reserva-
tions for SchedUled Castes and Schedulerl. Tribes 
88 that would unnecessarily curb the options 
~ t;he State G ~  and re,c;trict their 

flexibility in proVidi.Qg, increasing employment 
,opportunities. The employment generated in the 
country ~  in Ute States of Assam and 
Jammu. and Kashmir under these programmes is 
B,1'ljOOO ~  ~~  37.252 are Scheduled Castes 
and Scheduled Tribes ~  the percentage of 
Schef\uled ~ afld Scheduled Tribe beneficia-
ries comes to ~  12 per cent. The Committee 
feel that in the absence of specific provision for 
reservations for ~  Castes and Scheduled 
Tribes under the programmes launched by the 
Planning Commission, thelr interests are not 
likely to be s"lfeguarded bv those t'esponsible for 
the execution of these I I ~  ~  there-
fore, desire that it should be pt'ovlded in the 
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guidelines that every effort should be made to 
recruit suflicient number of Scherluled Caste and 
Scheduled Tribe candidates so as to reach at least 
the quotas prescribed for them in the respective 
States and Union Territories in the new schemes 
to be launched by the Planning Commission. 

The Committee are distressed to note that no 
Cell has been tlet up in', the Planning Commission 
to watch the implementatic n of various schemes/ 
programmes launched by them for the uplift-
ment of Scherluled Castes and Scheduled Tribes. 
The Committee feel that the Planning Commis-
sion should lay more stre!!'S on creating adequate 
job opportunities' for Scheduled Castes and 
Scheduled Tribes Bothat they could absorb 
themselves in the main stream of national life 
expeditiously and, ~  suggest that a cell 
should be set up in the Planni.ng Commission to 
look after the interests of Scheduled Castes and 
Scheduled Tribes and tp monitor the implemen-
tation of various schemes I programmes launched 
by them for the betterment of Scheduled Castes 
and Scheduled Tribes. 

11.16 The Committee have been informed ouring' 
the course ()f ~  that the Planning Com-
misSion have undertaken the evaluation of 
various employment promotion schemes/progra-
mmes laUl'lehed by them in the recent past. The 
Committee would like the Planning Commission 
to complete the evaluation of these schemes/ 
programmes expeditiously so that the lessons 
thrown up as a resultt;l' such evaluation may be 
used for devising suitable schemes which could 
make a real impact on generafng employment 
opportunities. 
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	001
	002
	003
	005
	006
	007
	009
	010
	011
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186
	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198
	199
	200
	201
	202

